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BASEL CONVENTION ON THE CONTROL OF
TRANSBOUNDARY MOVEMENTS OF HAZARDOUS

WASTES AND THEIR DISPOSAL

UNITED NATIONS
1989



PREAMBLE

The Parties to this Convention.

Aware of the risk of damage to human health and the environment caused
by hazardous wastes and other wastes and the trans boundary movement thereof,

Mindful of the growing threat to human health and the environment posed
by the Increased generation and complexity, and t г arts boundary movement of
hazardous wastes and other wastes.

Hindful also that the most effective way of protecting human health and
the environment from the dangers posed by such wastes is the reduction of
their generation to a minimum in terms of quantity and/or hazard potential,

Convinced that States should take necessary measures to ensure that the
management of hazardous wastes and other wastes including their transboundary
movement and disposal is consistent with the protection of human health and
the environment whatever the place of their disposal,

Mot ing that States should ensure that the generator should carry out
duties with regard to the transport and disposal of hazardous wastes and
other wastes in a manner that is consistent with the protection of the
environment, whatever the place of disposal.
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Fully recognizing that any State has the sovereign right to ban the
entry or disposal of foreign hazardous wastes and other wastes in its
territory,

Recognizing also the Increasing desire for the prohibition of
transboundary movements of hazardous wastes and their disposal In other
States, especially developing countries,

Convinced that hazardous wastes and other wastes should, as far as is
compatible with environmentally sound and efficient management, be disposed
of in the State where they were generated.

Aware also that transboundary movements of such wastes froa the State
of their generation to any other State should be permitted only when
conducted under conditions which do not endanger human health and the
environment, and under conditions in conformity with the provisions of this
Convention.

Considering that enhanced control of transboundary movement of
hazardous wastes and other wastes will act as an incentive for their
environmentally sound management and for the reduction of the volume of such
transboundary movement,

Convinced that States should take measures for the proper exchange of
information on and control of the transboundary movement of hazardous wastes
and other wastes from and to those States.

Noting that a number of international and regional agreements have
addressed the issue of protection and preservation of the environment with
regard to the transit of dangerous goods.

Taking into account the Declaration of the United Hâtions Conference on
the Human Environment (Stockholm. 1972). the Cairo Guidelines and Principles
for the Environmentally Sound Management of Hazardous Vastes adopted by the
Governing Council of the United Nations Environment Programme (UNEP) by
decision 14/30 of 17 June 1987. the Recommendations of the United Nations
Committee of Experts on the Transport of Dangerous Goods (formulated In 1957
and updated biennially), relevant recommendations, declarations. Instruments
and regulations adopted within the United Nations system and the work and
studies done within other international and regional organizations.

Hind Cut of the spirit, principles, alms and functions of the World
Charter for Nature adopted by the General Assembly of the United Nations at
Its thirty-seventh session (1982) as the rule of ethics in respect of the
protection of the human environment and the conservation of natural resources,

Affirming that States are responsible for the fulfilment of their
international obligations concerning the protection of human health and
protection and preservation of the environment, and are liable in accordance
with International law,

Recognizing that in the case of a material breach of the provisions of
this Convention or any protocol thereto the relevant international law of
treaties shall apply.
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Avare of the need to continue the development and Implementation of
environmentally sound low-^waste technologies, recycling options, good
house-keeping and management systems with a view to reducing to a minime the
generation of hazardous wastes and other wastes.

Aware also of the growing international concern about the need for
stringent control of transboundary movement of hazardous wastes and other
wastes, and of the need as far as possible to reduce such movement to a
minimum.

Concerned about the problem of Illegal transboundary traf f ic in
hazardous wastes and other wastes,

Taking into account also the limited capabilities of the developing
countries to шападе hazardous wastes and other wastes,

Recognizing the need to promote the transfer of technology for the
sound management of hazardous wastes and other wastes produced locally,
particularly to the developing countries In accordance with the spirit of the
Cairo Guidelines and decision 14/16 of the Governing Council of UWKP on
Promotion of the transfer of environmental protection technology.

Recognizing also that hazardous wastes and other wastes should be
transported In accordance with relevant International conventions and
recommendations,

Convinced also that the transboundary movement of hazardous wastes and
other wastes should be permitted only when the transport and the ultimate
disposal of such wastes Is environmentally sound, and

Determined to protect, by strict control, human health and the
environment against the adverse effects which may result from the generation
and management of hazardous wastes and other wastes,

HAVE AGREED AS FOLLOWS:



Article I

Scope of the Convention

1. The following wastes that ere subject to trans boundary movement shall
be 'hazardous wastes" for the purposes of this Convention:

(a) Vastes that belong to any category contained 1л Annex I. unless
they do not possess any of the characteristics contained in Annex III; and

(b) Vastes that are not covered under paragraph (a) but are defined
as. or are considered to be, hazardous wastes by the domestic legislation of
the Party of export, import or transit.

2. Vastes that belong to any category contained in Annex II that are
subject to transboundary movement shall be "other wastes" for the purposes of
this Convention.

3. Vastes which, as a result of being radioactive, are subject to other
international control systems, Including international Instruments, applying
specifically to radioactive materials, are excluded from the scope of this
Convention.

4. Vastes which derive from the normal operations of a ship, the discharge
of which is covered by another International instrument, are excluded from
the scope of this Convention.
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Article 2

Definitions

For the purposes of this Convention:

1. "Wastes" «re substances or objects which are disposed of or are Intended
to be disposed of or are required to be disposed of by the provisions of
national lav;

2. "Management* «cans the collection, transport and disposal of hazardous
wastes or other wastes, including after-care of disposal sites}

3. "Transboundary movement* me em 6 any movement of hazardous wastes or other
wastes from an area under the national jurisdiction of one State to or through
an area under the national jurisdiction of another State or to or through an
area not under the national jurisdiction of any State, provided at least two
States are involved in the movement?

4. "Disposal* means any operation specified in Annex IV to this Convention!

5. "Approved site or facility" means a site or facility for the disposal of
hazardous wastes or other wastes which is authorized or permitted to operate
for this purpose by a relevant authority of the State where the site or
facility is located!

6. "Competent authority* means one governmental authority designated by a
Party to be responsible» within such geographical areas as the Party may think
fit, for receiving the notification of a transboundary movement of hazardous
wastes or other wastes, and any information related to it, and for responding
to such a notification, as provided in Article б!

7. "Focal point" means the entity of a Party referred to in Article 5
responsible for receiving and submitting information as provided for in
Articles 13 and 16;

8. "Environmentally sound management of hazardous wastes or other wastes"
means taking all practicable steps to ensure that hazardous wastes or other
wastes are managed in a manner which will protect human health and the
environment against the adverse effects which may result from such wastes;

9. "Area under the national jurisdiction of a State* means any land, marine
area or airspace within which a State exercises administrative and regulatory
responsibility in accordance with international law in regard to the
protection of human health or the environment)

10. "State of export* means a Party from which a transboundary movement of
hazardous wastes or other wastes is planned to be Initiated or is initiated;

11. "State of import* means a Party to which a transboundary movement of
hazardous wastes or other wastes is planned or takes place for the purpose of
disposal therein or for the purpose of loading prior to disposal in an area
not under the national jurisdiction of any State!
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12. "State of transit* means any State, other than the State of export or
Import, through which a movement of hazardous wastes or other wastes Is
planned or takes place:

13. "States concerned* means Parties which are States of export or Import,
or transit States, whether or not Parties:

14. "Person" means any natural or legal person;

15. "Exporter* means any person under the Jurisdiction of the State of
export who arranges for hazardous wastes or other wastes to be exported;

16. "Importer" means any person under the jurisdiction of the State of
Import who arranges for hazardous wastes or other wastes to be Imported;

17. "Carrier" means any person who carries out the transport of hazardous
wastes or other wastes;

18. "Generator" means any person whose activity produces hazardous wastes
or other wastes or. If that person Is not known, the person who Is In
possession and/or control of those wastes;

19. 'Disposer* means any person to whoa hazardous wastes or other wastes
are shipped and who carries out the disposal of such wastes;

20. "Political and/or economic Integration organization" means an
organization constituted by sovereign States to which Its member States have
transferred competence 1л respect of natters governed by this Convention and
which has been duly authorized, 1л accordance with Its Internal procedures,
to sign, ratify, accept, approve, formally confira or accede to It;

21. "Illegal traffic" means any transboundary movement of hazardous wastes
or other wastes as specified In Article 9.
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Article 3

National Definitions of Hazardous Wastes

1. Bach Party shall, within six months of becoming a Party to this
Convention, inform the Secretariat of the Convention of the wastes, other
than those listed In Annexes I and II, considered or defined as hazardous
under its national legislation and of any retirements concerning
transboundary movement procedures applicable to such vastes.

2. Bach Party shall subsequently inform the Secretariat of any significant
changes to the Information it has provided pursuant to paragraph 1.

3. The Secretariat shall forthwith inform all Parties of the information
it has received pursuant to paragraphs 1 and 2.

4. Parties shall be responsible for making the information transmitted to
them by the Secretariat under paragraph 3 available to their exporters.

- 8 -



Article 4

General Obligations

1. (a) Parties exercising their right to prohibit the import of hazardous
wastes or other wastes for disposal shall infor» the other Parties of their
decision pursuant to Article 13.

(b) Parties shall prohibit or shall not permit the export of hazardous
wastes and other wastes to the Parties which have prohibited the import of
such wastes, when notified pursuant to subparagraph (*) above.

(c) Parties shall prohibit or shall not permit the export of hazardous
wastes and other wastes If the State of Import does not consent In writing to
the specific import. In the case where that State of Import has not
prohibited the Import of such wastes.

2. Bach Party shall take the appropriate measures to:

(a) Ensure that the generation of hazardous vastes and other wastes
within it Is reduced to a minimum, taking Into account social, technological
and economic aspects;

(b) Ensure the availability of adequate disposal facilities, for the
environmentally sound management of hazardous wastes and other wastes, that
shall be located, to the extent possible, within it, whatever the place of
their disposal;

(c) Ensure that persons Involved In the management of hazardous wastes
or other wastes within It take such steps as are necessary to prevent
pollution due to hazardous wastes and other vastes arising fro» such
management and. If such pollution occurs, to minimize the consequences
thereof for human health and the environment;

(d) Ensure that the transboundary movement of hazardous wastes and
other wastes Is reduced to the minimum consistent with the environmentally
sound and efficient management of such wastes, and is conducted in a manner
which will protect human health and the environment against the adverse
effects which may result from such movement;

(e) Mot allow the export of hazardous wastes or other wastes to a
State or group of states belonging to an economic and/or political
Integration organization that are Parties, particularly developing countries,
which have prohibited by their legislation all imports, or if It has reason
to believe that the wastes in question will not be managed In an
environmentally sound manner, according to criteria to be decided on by the
Parties at their first meeting.

(f) Require that Information about a proposed t ransboundary movement
of hazardous wastes and other wastes be provided to the States concerned,
according to Annex V A, to state clearly the effects of the proposed movement
on human health and the environment;



(g) Prevent the import of hazardous wastes and other vastes If it has
reason to believe that the wastes in question will not be managed in an
environmentally sound banner;

(h) Co-operate in activities with other Parties and interested
organizations, directly and through the Secretariat, including the
dlssealnatlon of information on the transboundary movement of hazardous
wastes and other wastes, in order to Improve the environmentally sound
management of such wastes and to achieve the prevention of illegal traffic;

3. The Parties consider that illegal traffic In hazardous wastes or other
wastes is criminal.

4. Bach Party shall take appropriate legal, administrative and other
measures to implement and enforce the provisions of this Convention,
including measures to prevent and punish conduct in contravention of the
Convention.

5. A Party shall not permit hazardous wastes or other wastes to be
exported to a поп-Party or to be imported from a non-Party.

6. The Parties agree not to allow the export of hazardous wastes or other
wastes for disposal within the area south of 60° South latitude, whether or
not such wastes are subject to transboundary movement.

7. Furthermore, each Party shall:

(a) Prohibit all persons under its national jurisdiction from
transporting or disposing of hazardous wastes or other wastes unless such
persons are authorized or allowed to perform such types of operations;

(b) Require that hazardous wastes and other wastes that are to be the
subject of a transboundary movement be packaged, labelled, and transported in
conformity with generally accepted and recognized international rules and
standards in the field of packaging, labelling, and transport, and that due
account is taken of relevant Internationally recognized practices;

(c) Require that hazardous wastes and other wastes be accompanied by a
movement document from the point at which a transboundary movement comiences
to the point of disposal.

8. Bach Party shall require that hazardous wastes or other wastes, to be
exported, are managed in an environmentally sound manner In the State of
Import or elsewhere. Technical guidelines for the environmentally sound
management of wastes subject to this Convention shall be decided by the
Parties at their first meeting.

9. Parties shall take the appropriate measures to ensure that the
transboundary movement of hazardous wastes and other wastes only be allowed
if:

(a) The State of export does not have the technical capacity and the
necessary facilities, capacity or suitable disposal sites in order to dispose
of the wastes in question in an environmentally sound and efficient manner;
or
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(b) The wastes In question are required as a raw material for
recycling or recovery Industries In the State of laport; or

(c) The trans boundary movement In question is in accordance with other
criteria to be decided by the Parties, provided those criteria do not differ
from the objectives of this Convention.

10. The obligation under this Convention of States in which hazardous
wastes and other wastes are generated to require that those wastes are
managed in an environmentally sound manner may not under any circumstances be
transferred to the States of Import or transit.

11. Nothing In this Convention shall prevent a Party froe Imposing
additional requirements that are consistent with the provisions of this
convention, and are in accordance with the rules of International lav. In
order better to protect human health and the environment.

12. Nothing in this Convention shall affect in any way the sovereignty of
States over their territorial sea established in accordance with
international law, and the sovereign rights and the jurisdiction which States
have in their exclusive economic zones and their continental shelves in
accordance with International law, and the exercise by ships and aircraft of
all States of navigational rights and freedoms as provided for 1л
international law and as reflected in relevant International instruments.

13. Parties shall undertake to review periodically the possibilities for
the reduction of the amount and/or the pollution potential of hazardous
wastes and other wastes which are exported to other States, in particular to
developing countries.
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Article 5

Désignation of Competent Authorities and Focal Point

To facilitate the Implementation of this Convention, the Parties shall:

1. Designate or establish one or more competent authorities and one focal
point. One competent authority shall be designated to receive the
notification in case of a State of transit.

2. Inform the Secretariat, within three months of the date of the entry
into force of this Convention for then, which agencies they have designated
as their focal point and their competent authorities.

3. Inform the Secretariat, within one month of the date of decision, of
any changes regarding the designation made by them under paragraph 2 above.
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Article 6

Transboundary Movement between Parties

1. The State of export shall notify, or shall require the generator or
exporter to notify, in writing, through the channel of the compétent
authority of the State of export, the competent authority of the States
concerned of any proposed transboundary movement of hazardous wastes or other
wastes. Such notification shall contain the declarations and information
specified in
Annex V A, written in a language acceptable to the State of import. Only one
notification needs to be sent to each State concerned.

2. The State of import shall respond to the notifier in writing.
consenting to the movement with or without conditions, denying permission for
the movement, or requesting additional information. Ж copy of the final
response of the state of Import shall be sent to the competent authorities of
the States concerned which are Parties.

3. The State of export shall not allow the generator or exporter to
comencé the trans boundary movement until It has received written
confirmation
that:

(a) The notifier has received the written consent of the State of
import; and

(b) The notifier has received froa the State of Import confirmation of
the existence of a contract between the exporter and the disposer specifying
environment ally sound management of the wastes In question.

4. Each State of transit which Is a Party shall promptly acknowledge to
the notifier receipt of the notification. It may subsequently respond to the
notifier in writing, within 60 days, consenting to the movement with or
without conditions, denying permission for the movement, or requesting
additional information. The State of export shall not allow the
transboundary movement to commence until it has received the written consent
of the State of transit. However, if at any time a Party decides not to
require prior written consent, either generally or under specific conditions,
for transit transboundary movements of hazardous wastes or other wastes, or
modifies its requirements in this respect, it shall forthwith inform the
other Parties of its decision pursuant to Article 13. In this latter case,
if no response is received by the State of export within 60 days of the
receipt of a given notification by the State of transit, the State of export
may allow the export to proceed through the State of transit.

5. In the case of a transboundary movement of wastes where the wastes are
legally defined as or considered to be hazardous wastes only:

(a) By the State of export, the requirements of paragraph 9 of this
Article that apply to the Importer or disposer and the State of import shall
apply mutatis mutandis to the exporter and State of export, respectively;
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(b) By the State of Import, or by the States of Import and transit
which are Parties, the requirements of paragraphs 1, 3, 4 and 6 of this
Article that apply to the exporter and State of export shall apply mutatis
mutandis to the Importer or disposer and State of import, respectively; or

(c) By any State of transit which Is a Party, the provisions of
paragraph 4 shall apply to such State.

6. The State of export may, subject to the written consent of the States
concerned, allow the generator or the exporter to use a general notification
where hazardous wastes or other wastes having the same physical and chemical
characteristics are shipped regularly to the same disposer via the same
customs office of exit of the State of export via the &ame cus toas office of
entry of the State of Import, and. In the case of transit, via the same
customs office of entry and exit of the State or States of transit.

7. The States concerned may make their written consent to the use of the
general notification referred to In paragraph 6 subject to the supply of
certain Information, such as the exact quantities or periodical lists of
hazardous wastes or other wastes to be shipped.

в. The general notification and written consent referred to In paragraphs
6 and 7 may cover multiple shipments of hazardous wastes or other wastes
during a maximum period of 12 months.

9. The Parties shall require that each person who takes charge of a
transboundary movement of hazardous wastes or other wastes sign the movement
document either upon delivery or receipt of the wastes 1л question. They
shall also require that the disposer Inform both the exporter and the
competent authority of the State of export of receipt by the disposer of the
wastes In question and. In due course, of the completion of disposal as
specified In the notification. If no such Information Is received within the
State of export, the competent authority of the State of export or the
exporter shall so notify the State of import.

10. The notification and response required by this Article shall be
transmitted to the competent authority of the Parties concerned or to such
governmental authority as may be appropriate in the case of non-Parties.

11. Any transboundary movement of hazardous wastes or other wastes shall be
covered by Insurance, bond or other guarantee as may be required by the State
of Import or any State of transit which is a Party.
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Article 7

Transboundary Movement froa a Party through
States which are not Parties

Paragraph 2 of Article 6 of the Convention shall apply mutatis mutandis
to transboundary movement of hazardous wastes or other wastes froa a Party
through • State or States which are not Parties.
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Article $

Duty to Be-lmport

When a transboundary movement of hazardous wastes or other wastes to
which the consent of the States concerned has been given, subject to the
provisions of this Convention, cannot be completed 1л accordance with the
terms of the contract, the State of export shall ensure that the wastes In
question are taken back into the State of export, by the exporter, If
alternative arrangements cannot be made for their disposal 1л an
environmentally sound manner, within 90 days from the time that the Importing
State Informed the State of export and the Secretariat, or such other period
of time as the States concerned agree. To this end, the State of export and
any Party of transit shall not oppose, hinder or prevent the return of those
wastes to the State of export.
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Article 9

Illegal Traffic

1. Por the purpose of this Convention. Any transboundary movement of
hazardous wastes or other wastes:

(a) without notification pursuant to the provisions of this Convention
to ell States concerned; or

(b) without the consent pursuant to the provisions of this Convention
of a State concerned; or

(c) with consent obtained from States concerned through falsification,
misrepresentation or fraud; or

(d) that does not conform In a material way with the documents; or

(e) that results In deliberate disposal (e.g. dumping) of hazardous
wastes or other wastes In contravention of this Convention and of general
principles of International law,

shall be deemed to be Illegal traffic.

2. In case of a transboundary movement of hazardous wastes or other wastes
deemed to be Illegal traffic as the result of conduct on the part of the
exporter or generator, the State of export shall ensure that the wastes In
question are:

(a) taken back by the exporter or the generator or. If necessary, by
Itself Into the State of export, or. If Impracticable.

(b) are otherwise disposed of In accordance with the provisions of
this Convention,

within 30 days from the time the State of export has been informed about the
Illegal traffic or such other period of time as states concerned may agree.
To this end the Parties concerned shall not oppose, hinder or prevent the
return of those wastes to the State of export.

3. In the case of a transboundary movement of hazardous wastes or other
wastes deemed to be Illegal traffic as the result of conduct on the part of
the Importer or disposer, the State of Import shall ensure that the wastes In
question are disposed of In an environmentally sound manner by the Importer
or disposer or. If necessary, by Itself within 30 days from the time the
Illegal traffic has come to the attention of the State of import or such
other period of time as the States concerned may agree. To this end, the
Parties concerned shall co-operate, as necessary, in the disposal of the
wastes in an environmentally sound manner.
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4. In cases where the responsibility for the Illegal traffic cannot be
assigned either to the exporter or generator or to the importer or disposer,
the Parties concerned or other Parties, as appropriate, shall ensure, through
co-operation, that the wastes in question are disposed of as soon as possible
in an environmentally sound manner either in the State of export or the State
of Import or elsewhere as appropriate.

5. Bach Party shall introduce appropriate national/domestic legislation
to prevent and punish illegal traffic. The Parties shall co-operate with a
view to achieving the objects of this Article.
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Article 10

International Co-operation

1. The Parties shall co-operate with each other in order to improve and
«chieve environmentally sound management of hazardous wastes and other wastes.

2. To this end, the Parties shall:

(a) Upon request, make available information, whether on a bilateral or
multilateral basis, with a view to promoting the environmentally sound
management of hazardous wastes and other wastes, including harmonization of
technical standards and practices for the adequate management of hazardous
wastes and other wastes;

(b) Co-operate in monitoring the effects of the management of hazardous
wastes on human health and the environnent}

(c) Co-operate, subject to their national laws, regulations and
policies, in the development and implementation of new environmentally sound
low-waste technologies and the improvement of existing technologies with a
view to eliminating, as far as practicable, the generation of hazardous wastes
and other wastes and achieving more effective and efficient methods of
ensuring their management in an environmentally sound manner, including the
study of the economic, social and environmental effects of the adoption of
such new or improved technologies}

(d) Co-operate actively, subject to their national laws, regulations
and policies* in the transfer of technology and management systems related to
the environmentally sound management of hazardous vastes and other wastes.
They shall also co-operate in developing the technical capacity among Parties,
especially those which may need and request technical assistance in this field}

(e) Co-operate in developing appropriate technical guidelines and/or
codes of practice.

3. The Parties shall employ appropriate means to co-operate in order bo
assist developing countries in the implementation of subparagraphs a, b, с
and d of paragraph 2 of Article 4.

4. Taking into account the needs of developing countries, co-operation
between Parties and the competent international organizations is encouraged to
promote, inter alia, public awareness, the development of sound management of
hazardous wastes and other wastes and the adoption of new low-waste
technologies.
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Article II

Bilateral, Multilateral and Regional Agreements

1. Notwithstanding the provisions of Article 4 paragraph 5, Parties may
enter Into bilateral, multilateral, or regional agreements or arrangements
regarding transboundary movement of hazardous wastes or other wastes with
Parties or non-Parties provided that such agreements or arrangements do not
derogate from the environmentally sound management of hazardous wastes and
other vastes as required by this Convention. These agreements or
arrangements shall stipulate provisions which are not less environmentally
sound than those provided for by this Convention in particular taking into
account the Interests of developing countries.

2. Parties shall notify the Secretariat of any bilateral, multilateral or
regional agreements or arrangements referred to in paragraph 1 and those
which they have entered into prior to the entry into force of this Convention
for them, for the purpose of controlling transboundary movements of hazardous
wastes and other wastes which take place entirely among the Parties to such
agreements. The provisions of this Convention shall not affect transboundary
movements which take place pursuant to such agreements provided that such
agreements are compatible with the environmentally sound management of
hazardous wastes and other wastes as required by this Convention.
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Article 12

Consultatloos on Liability

The Parties shall co-operate with a view to adopting, as soon as
practicable, a protocol setting out appropriate rules and procedures in the
field of liability and compensation for damage resulting fron the
transboundary novement and disposal of hazardous wastes and other wastes.
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Article 13

Transmission of Information

1. The Parties shall, whenever it cooes to their knowledge, ensure that,
in the case of an accident occurring during the trans boundary movement of
hazardous wastes or other wastes or their disposal, which are likely to
present risks to human health and the environment In other States, those
states are immediately Informed.

2. The Parties shall inform each other, through the Secretariat, of:

(a) Changes regarding the designation of competent authorities and/or
focal points, pursuant to Article 5;

(b) Changes in their national definition of hazardous wastes, pursuant
to Article 3;

and, as soon as possible,

(c) Decisions made by them not to consent totally or partially to the
import of hazardous wastes or other wastes for disposal within the area under
their national Jurisdiction;

(d) Decisions taken by them to limit or ban the export of hazardous
wastes or other wastes;

(e) Any other information required pursuant to paragraph 4 of this
Article..

3. The Parties, consistent with national laws and regulations, shall
transmit, through the Secretariat, to the Conference of the Parties
established under Article IS. before the end of each calendar year, a report
on the previous calendar year, containing the following Information:

(a) Competent authorities and focal points that have been designated
by them pursuant to Article 5;

(b) Information regarding transboundary movements of hazardous wastes
or other wastes in which they have been Involved, Including:

(I) The amount of hazardous wastes and other wastes exported,
their category, characteristics, destination, any transit country
and disposal method as stated on the response to notification;

(II) The amount of hazardous wastes and other wastes imported,
their category, characteristics, origin, and disposal methods;

(ill) Disposals which did not proceed as intended;

(iv) Efforts to achieve a reduction of the amount of hazardous
wastes or other wastes subject to transboundary movement;
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(c) Information on the measures Adopted by them in implementation of
this Convention;

(d) Information on available qualified statistics which have been
compiled by them on the effects on human health and the environnent of the
generation, transportation агк! disposal of hazardous wastes or other wastes;

(e) Information concerning bilateral, multilateral and regional
agreements and arrangements entered into pursuant to Article 11 of this
Convention;

(f) Information on accidents occurring during the transboundary
movement and disposal of hazardous wastes and other wastes and on the
measures undertaken to deal with them;

(g) Information on disposal options operated within the area of their
national jurisdiction;

(h) Information on measures undertaken for development of technologies
for the reduction and/or elimination of production of hazardous wastes and
other wastes; and

(i) Such other matters as the Conference of the Parties shall deem
relevant.

4. The Parties, consistent with national laws and regulations* shall
ensure that copies of each notification concerning any given transboundary
movement of hazardous wastes or other wastes, and the response to It* are
sent to the Secretariat when a Party considers that Its environment may be
affected by that transboundary movement has requested that this should be
done. '

- 23 -



Article 14

Financial Aspects

1. The Parties agree that, according to the specific needs oí different
regions and subregions, regional or sub-regional centres for training and
technology transfers regarding the management of hazardous vastes and other
wastes and the Minimization of their generation should be established. The
Parties shall decide on the establishment of appropriate funding mechanisms
of a voluntary nature.

2. The Parties shall consider the establishment of a revolving fund to
assist on an interim basis in case of emergency situations to minimize damage
from accidents arising from transboundary movements of hazardous wastes and
other wastes or during the disposal of those wastes.
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Article IS

Conference of the Parties

1. A Conference of the Parties is hereby established. The first

of the Conference of the Parties shall be convened by the Executive Director

of UNKP not later than one year after the entry into force of this

Convention. Thereafter, ordinary meetings of the Conference of the Parties

shall be held at regular Intervals to be determined by the Conference at Its

first meeting.

2. Extraordinary meetings of the Conference of the Parties shall be held

at such other times as may be deemed necessary by the Conference, or at the

written request of any Party, provided that, within six months of the request
being cotanunicated to thetn by the Secretariat, it is supported by at least

one third of the Parties.

3. The Conference of the Parties shall by consensus agree upon and adopt
rules of procedure for Itself and for any subsidiary body it may establish,

as well as financial rules to determine In particular the financial

participation of the Parties under this Convention.

4. The Parties at their first meeting shall consider any additional
measures needed to assist them In fulfilling their responsibilities with

respect to the protection and the preservation of the marine environment 1л

the context of this Convention.

5. The conference of the Parties shall keep under continuous review and
evaluation the effective Implementation of this Convention, and. In addition,

shall:

(a) Promote the harmonization of appropriate policies, strategies and
measures for minimizing harm to human health and the environment by hazardous

wastes and other wastes;

(b) Consider and adopt, as required, amendments to this Convention and

its annexes, taking into consideration, inter alia, available scientific,

technical, economic and environmental Information;

(c) Consider and undertake any additional action that may be required
for the achievement of the purposes of this Convention 1л the light of
experience gained in its operation and In the operation of the agreements and

arrangements envisaged in Article 11;

(d) Consider and adopt protocols as required; and

(e) Establish such subsidiary bodies as are deemed necessary for the
implementation of this Convention.
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6. The United Mations, its specialized agencies, аз well as any State not
party to this Convention, may be represented as observers at все tings of the
Conference of the Parties. Any other body or agency, whether national or
international, governmental or non-governmental, qualified in fields relating
to hazardous wastes or other wastes which has informed the Secretariat of its
wish to be represented as an observer at a nesting of the Conference of the
Parties, nay be admitted unless at least one third of the Parties present
object. The admission and participation of observers shall be subject to the
rules of procedure adopted by the Conference of the Parties.

7. The Conference of the Parties shall undertake three years after the
entry into force of this Convention, and at least every si* years thereafter,
an evaluation of its effectiveness and, if deemed necessary, to consider the
adoption of a complete or partial ban of transboundary movements of hazardous
wastes and other wastes in light of the latest scientific, environmental,
technical and economic information.
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Article 16

Secretariat

1. The functions of the Secretariat shall be:

(a) To arrange for and service meetings provided for in Article 15
and 17;

(b) To prepare and transmit reports based upon information received In
accordance with Articles 3, 4. 6. 11 and 13 as well as upon information
derived from meetings of subsidiary bodies established under Article 15 as
well as upon, as appropriate, information provided by relevant
Intergovernmental and non-governmental entitles;

(c) To prepare reports on Its activities carried out in implementation
of its functions under this Convention and present them to the Conference of
the Parties;

(d) To ensure the necessary coordination with relevant International
bodies, and in particular to enter into such administrative and contractual
arrangements as may be re<julred for the effective discharge of its functions;

(e) To comunícate with focal points and competent authorities
established by the Parties In accordance with Article 5 of this Convention;

(f) To compile information concerning authorized national sites and
facilities of Parties available Cor the disposal of their hazardous wastes
and other wastes and to circulate this information among Parties;

(g) To receive and convey information from and to Parties on;

sources of technical assistance and training;
available technical and scientific know-how;
sources of advice and expertise; and
availability of resources

with a view to assisting them, upon request, in such areas as:

the handling of the notification system of this Convention;
the management of hazardous wastes and other wastes;
environmentally sound technologies relating to hazardous wastes
and other wastes, such as low- and non-waste technology;
the assessment of disposal capabilities and sites;
the monitoring of hazardous wastes and other wastes; and
emergency responses;
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(h) To provide Parties, upon request, with Information on consultant!
or consulting fires having the necessary technical competence in the field,
which can assist them to examine a notification for a transboundary movement,
the concurrence of a shipment of hazardous wastes or other wastes with the
relevant notification, and/or the fact that the proposed disposal facilities
for hazardous wastes or other wastes are environnentally sound, when they
have reason to believe that the wastes in question will not be managed in an
environmentally sound manner. Any such examination would not be at the
expense of the Secretariat;

(1) To assist Parties upon request in their identification of cases of
Illegal traffic and to circulate immediately to the Parties concerned any
Information it has received regarding Illegal traffic;

(J) To co-operate with Parties and with relevant and competent
international organizations and agencies in the provision of experts and
equipment for the purpose of rapid assistance to States In the event of an
emergency situation; and

(k) To perform such other functions relevant to the purposes of this
Convention as may be determined by the Conference of the Parties.

2. The secretariat functions will be carried out on an interim basis by
UHBP until the completion of the first meeting of the Conference of the
Parties held pursuant to Article 15.

3. At its first meeting, the Conference of the Parties shall designate the
Secretariat from among those existing competent intergovernmental
organizations which have signified their willingness to carry out the
secretariat functions under this Convention. At this meeting, the Conference
of the Parties shall also evaluate the implementation by the interim
Secretariat of the functions assigned to it, in particular under paragraph 1
above, and decide upon the structures appropriate for those functions.
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Article 17

Amendment of the Convention

1. Any Party nay propose amendments to this Convention and any Party to a
protocol may propose amendments to that protocol. Such amendments shall take
due account, inter alia, of relevant scientific and technical considerations.

2. Amendments to this Convention shall be adopted at a meeting of the
Conference of the Parties. Amendments to any protocol shall be adopted at a
meeting of the Parties to the protocol In question. The text of any proposed
amendment to this Convention or to any protocol, except as may otherwise be
provided in such protocol, shall be communicated to the Parties by the
Secretariat at least six months before the meeting «t which It Is proposed
for adoption. The Secretariat shall also communicate proposed amendments to
the Signatories to this Convention for Information.

3. The Parties shall make every effort to reach agreement on any proposed
amendment to this Convention by consensus. If all efforts at consensus have
been exhausted, and no agreement reached, the amendment shall as a last
resort be adopted by л three-fourths majority vote of the Parties present and
voting at the meeting, and shall be submitted by the Depositary to all
Parties for ratification, approval, formal confirmation or acceptance.

4. The procedure mentioned in paragraph 3 above shall apply to amendments
to any protocol, except that a two-thirds majority of the Parties to that
protocol present and voting at the meeting shall suffice for their adoption.

5. Instruments of ratification, approval, formal confirmation or
acceptance of amendments shall be deposited with the Depositary. Amendments
adopted in accordance with paragraphs 3 or 4 above shall enter Into force
between Parties having accepted them on the ninetieth day after the receipt
by the Depositary of their Instrument of ratification, approval, formal
confirmation or acceptance by at least three-fourths of the Parties who
accepted the amendments to the protocol concerned, except as may otherwise be
provided in such protocol. The amendments shall enter into force for any
other Party on the ninetieth day after that Party deposits its Instrument of
ratification, approval, formal confirmation or acceptance of the amendments.

6. Por the purpose of this Article, "Parties present and voting* means
Parties present and casting an affirmative or negative vote.



Article 1$

Adoption and Amendment of Annexes

1. The annexes to this Convention or to any protocol shall fora an
Integral part of this Convention or of such protocol, as the case may be and.
unless expressly provided otherwise* a reference to this Convention or Its
protocols constitutes at the same time a reference to any annexes thereto.
Such annexes shall be restricted to scientific, technical and administrative
matters.

2. Except as may be otherwise provided In any protocol with respect to Its
annexes, the following procedure shall apply to the proposal, adoption and
entry Into force of additional annexes to this Convention or of annexes to a
protocol:

(a) Annexes to this Convention and Its protocols shall be proposed and
adopted according to the procedure laid down in Article 17.
paragraphs 2, 3 and 4;

(b) Any Party that Is unable to accept an additional annex to this
Convention or an annex to any protocol to which It Is party shall
so notify the Depositary, in writing, within six months from the
date of the coonunicatlon of the adoption by the Depositary. The
Depositary shall without delay notify all Parties of any such
notification received. A Party may at any tine substitute an
acceptance for a previous declaration of objection and the annexes
shall thereupon enter Into force for that Party;

(c) On the expiry of six months from the date of the circulation of
the conaunication by the Depositary, the annex shall become
effective for all Parties to this Convention or to any protocol
concerned, which have not submitted a notification in accordance
with the provision of subparagraph (b) above.

3. The proposal, adoption and entry into force of acendments to annexes to
this Convention or to any protocol shall be subject to the saute procedure as
for the proposal, adoption and entry into force of annexes to the Convention
or annexes to a protocol. Annexes and amendments thereto shall take due
account, inter alia, of relevant scientific and technical considerations.

4. If an additional annex or an amendment to an annex involves an
amendment to this Convention or to any protocol, the additional annex or
amended annex shall not enter into force until such time as the amendment to
this Convention or to the protocol enters into force.

- 30 -



Article 19

Vérification

Any Party which has reason to believe that another Party is act 1л9 or
has acted in breach of Its obligations under this Convention may inforn the
Secretariat thereof, and In such an event, shall simultaneously and
immediately inform, directly or through the Secretariat, the Party against
whom the allegations are nade. All relevant information should be submitted
by the Secretariat to the Parties.
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Article 20

Settlement of Disputes

1. In case of « dispute between Parties as to the Interpretation or
application of. or compliance with, this Convention or any protocol thereto,
they shall seek a settlement of the dispute through negotiation or any other
peaceful means of their own choice.

2. If the Parties concerned cannot settle their dispute through the means
mentioned In the preceding paragraph, the dispute. If the parties to the
dispute agree, shall be submitted to the International Court of Justice or to
arbitration under the conditions set out in Annex VI on Arbitration.
However, failure to reach common agreement on submission of the dispute to
the International Court of Justice or to arbitration shall not absolve the
Parties from, the responsibility of continuing to seek to resolve it by the
means referred to In paragraph 1.

3. When ratifying, accepting, approving, formally confirming or acceding
to this Convention, or at any time thereafter, a State or political and/or
economic integration organization nay declare that it recognizes as
compulsory ipso facto and without special agreement. In relation to any Party
accepting the same obligation:

(a) submission of the dispute to the International Court of Justice;
and/or

(b) arbitration in accordance with the procedures set out In Annex VI.

Such declaration shall be notified in writing to the Secretariat which shall
communicate it to the Parties.
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Article 2l

Signature

This Convention shall be open Cor signature by States* by Namibia,

represented by the United Dations Council for laaibia. and by political
and/or economic Integration organizations, tn Basel on 22 «arch 1989, at the

Federal Department of Foreign Affairs of Switzerland in Berne from 23 March

1989 to 30 June 1989, and at United Nations Headquarters 1л New York from 1
July 1989 to 22 March 1990.
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Article 22

Ratification. Acceptance. Formal Confirmation or Approval

1. This Convention shall be subject to ratification, acceptance or
approval by States and by Uamibia, represented by the United Hâtions Council
for Namibia, and to formal confirmation or approval by political and/or
economic Integration organizations. Instruments of ratification, acceptance,
formal confirmation, or approval shall be deposited with the Depositary.

2. Any organization referred to In paragraph 1 above which becomes a Party
to this Convention without any of its member States being a Party shall be
bound by all the obligations under the Convention. In the case of such
organizations, one or more of whose member States is a Party to the
Convention, the organization and Its member States shall decide on their
respective responsibilities for the performance of their obligations under
the Convention. In such cases, the organization and the member States shall
not be entitled to exercise rights under the Convention concurrently.

3. in their Instruments of formal confirmation or approval, the
organizations referred to in paragraph 1 above shall declare the extent of
their competence with respect to the matters governed by the Convention.
These organizations shall also inform the Depositary, who will Inform the
Parties of any substantial modification in the extent of their competence.
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Article 23

Accession

1. This Convention shall be op«n for accession by States, by Ыаш1Ыа,

represented by the United Mations Council for Vamlbia. and by political

and/or economic Integration organizations from the day after the date on

which the Convention Is closed for signature. The Instruments of accession

shall be deposited with the Depositary.

2. In their Instrtraents of accession, the organizations referred to in

paragraph 1 above shall declare the extent of their competence with respect

to the matters governed by the Convention, these organizations shall also

Inform the Depositary of any substantial nod If lea t loo In the extent of their
competence.

3. The provisions of Article 22 paragraph 2, shall apply to political

and/or economic Integration organizations which accede to this Convention.
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Article 24

Right to Vote

1. Except as provided for In paragraph 2 below, each Contracting Party to
this Convention shall have one vote.

2. Political and/or economic Integration organizations, In matters within
their competence, In accordance with Article 22, paragraph 3, and Article 23,
paragraph 2. shall exercise their right to vote with a number of votes equal
to the number of their member States which are Parties to the Convention or
the relevant protocol. Such organizations shall not exercise their right to
vote If their member States exercise theirs, and vice versa.
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Article 25

Bntry into Force

1. This Convention shall enter Into force on the ninetieth day after the
date of deposit of the twentieth Instrument of ratification, acceptance,
formal confirmation, approval or accession.

2. for each State or political and/or economic Integration organization
which ratifies, accepts, approves or formally confirms this Convention or
accedes thereto after the date of the deposit of the twentieth Instrument of
ratification, acceptance, approval, formal confirmation or accession. It
shall enter Into force on the ninetieth day after the date of deposit by such
State or political and/or economic Integration organization of Its instrument
of ratification, acceptance, approval, formal confirmation or accession.

3. por the purposes of paragraphs 1 and 2 above, any Instrument deposited
by a political and/or economic Integration organization shall not be counted
as additional to those deposited by member States of such organization.
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Article 26

Reservations and Declaration»

1. No reservation or exception may be made to this Convention.

2. Paragraph 1 of this Article does not preclude a State or political
and/or economic integration organization, when, signing, ratifying, accepting,
approving, formally confirming or acceding to this Convention, from making
declarations or statements, however phrased or named, with a view, inter alia,
to the harmonization of its laws and regulations with the provisions of this
Convention, provided that such declarations or statements do not purport to
exclude or to modify the legal effects of the provisions of the Convention in
their application to that State.
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Article Z7

Withdrawal

1. At any tlee after three years free the date on which this Convention
has entered into force for a Party, that Party вау withdraw froa the
Convention by giving written notification to the Depositary.

2. Withdrawal shall be effective one year from receipt of notification by
the Depositary» or on such later date as вау be specified in the notification.
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Article 28

Depository

The Secretary-General of the United Nations shall be the Depository of
this Convention and of any protocol thereto.
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Article 29

Authentic text»

The original Arabic, Chinese, English. French, Russian and Spanish
texts of this Convention are equally authentic.

IN VITVBSS VKERBOF the undersigned, being duly authorized to that
effect, have signed this Convention.

Done at ...RW.1. on the22nd day of March
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CATBOOeiBS OP WASTES TO B8 OOUTSOLLBD

Waste Streams

У1 Clinical wastes from medical care in hospitals, medical centers and
Clinics

Y2 Vastes free the production and preparation of pharmaceutical products
Y3 Vaste Pharmaceuticals, drugs and medicines
Y4 Vastes from the production, formulation and use of bloc Ides and

phytopharmaceutleaIs
YS Vastes from the manufacture, formulation and use of wood preserving

chealcals
Y6 Vastes from the production, formulation and use of organic solvents
Y7 Vastes from heat treatment and tempering operations containing cyanides
Y8 Vaste mineral oils unfit for their originally intended use
Y9 Vaste oils/water, hydrocarbons/water mixtures, emulsions
Y10 Vaste substances and articles containing or contaminated with

polychlorinated blphenyls (PCBs) and/or polychlorlnated terphenyls
(PCTs) and/or polybroalnated biphenyls (PBBs)

¥11 Vaste tarry residues arising free refining, distillation and any
pyrolytlc treatment

Y12 Vastes free production, formulation and use of inks, dyes, pigments,
paints, lacquers, varnish

Y13 Vastes from production, formulation and ose of resins, latex,
plastlclzers, glues/adhesives
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¥14 Vaste chemical substances arising free research and development or
teaching activities which are not Identified and/or are new and whose
effects on nan and/or the environment are not known

Y15 Vastes of an explosive nature not subject to other legislation
¥16 Vastes fro* production, formulation and use of photographic encalcáis

and processing materials
¥17 Vastes resulting from surface treatment of «étais and plastics
¥18 Residues arising from Industrial waste disposal operations

Vastes having as constituents;

¥19 Metal carbonyls
¥20 Beryllium; beryllium compounds
¥21 Hexavalent chromium compounds
¥22 Copper compounds
¥23 line compounds
¥24 Arsenic; arsenic compounds
¥25 Selenium; selenlun compounds
¥26 Cadmium; cadalúa compounds
¥27 Antimony; antimony compounds
¥28 Tellurium; tellurium confounds
¥29 «ercury; иегсигу compounds
¥30 Thallium; thallium compounds
¥31 Lead; lead compounds
¥32 Inorganic fluorine compounds excluding calcium fluoride
¥33 Inorganic cyanides
¥34 Acidic solutions or acids In solid form
¥35 Basic solutions or bases in solid font
¥36 Asbestos (dust and fibres)
¥37 Organic phosphorous compounds
¥38 Organic cyanides
¥39 Phenols; phenol compounds Including chlorophenols
¥40 Ethers
¥41 Halogenated organic solvents
¥42 Organic solvents excluding halogenated solvents
¥43 Any congenor of polychlorinated dlbenzo-furan
¥44 Any congenor of polychlorinated dibenzo-p-dloxln
¥45 Organohalogen compounds other than substances referred to In this Annex

(eg. «9. Y41. Y42. Y43. Y44) .

Annex II

CATEGORIES OF WASTES REQUIRING SPECIAL CONSIDERATION

¥46 Wastes collected from households
¥47 Residues arising from the incineration of household wastes
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Annex IIJ

LIST OF HAZARDOUS CHARACTERISTICS

UH Class* Code Characteristics

1 Hi Explosive
An explosive substance or waste is a solid or liquid
substance or waste (or eixtur* of substances or wastes)
which is in itself capable by chemical reaction of
producing gas at such a temperature and pressure and at
such a speed as to cause damage to the surroundings.

3 H3 Flaronable liquids
The word 'flammable' has the same ne an Ing as * inflamable*.
Flammable liquids are liquids, or Mixtures of liquids* or
liquids containing solids in solution or suspension (for
example, paints. varnishes, lacquers, etc., but not
including substances or wastes otherwise classified on
account of their dangerous characteristics) which give off
a flannable vapour at températures of not «юге than
60.5°C, closed-cup test, or not nore than 65.6°C,
open-cup test. (Since the results of open-cup tests and of
closed-cup tests are not strictly comparable and even
Individual results by the same test are often variable,
regulations varying free the above figures to make
allowance for such differences would be within the spirit
of this definition.)

4.1 H4.1 Flamaabie solids
Solids, or waste solids, other than those classed as
explosives, which under conditions encountered In transport
are readily combustible, or may cause or contribute to fire
through friction.

4.2 H4.2 Substances or wastes liable to spontaneous combustion
Substances or wastes which are liable to spontaneous
heating under normal conditions encountered in transport,
or to heating up on contact with air, and being then liable
to catch fire.

4.3 H4.3 Substances or wastes which, in contact with water emit
flammable gases
Substances or wastes which, by interaction with water, are
liable to become spontaneously flannable or to give off
flammable gases in dangerous quantities.

• Corresponds to the hazard classification system included in the

United Nations Recoomendations on the Transport of Dangerous Goods

(ST/SG/AC.10/l/Rev.5, united Nations. New York, 1988).
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5.1 HS.l Oxidizing
Substances or wastes which, while in themselves not
necessarily combustible, nay. generally by yielding oxygen
cause, or contribute to, the combustion of other
•ateríais.

5.2 H5.2 Organic Peroxides
Organic substances or wastes which contain the
bivalent-O-o-structure are thermally unstable substances
which may undergo exothermic self-accelerating
decomposition.

6.1 H6.1 Poisonous (Acute)
Substances or wastes liable either to cause death or serious
injury or to harm human health if swallowed or inhaled
or by skin contact.

6.2 K6.2 infectious substances
Substances or wastes containing viable micro organisms or
their toxins which are known or suspected to cause disease
in animals or humans.

8 H8 Corrosives
Substances or wastes which, by chemical action, will cause
severe damage when In contact with living tissue, or, in
the case of leakage, will materially damage, or even
destroy, other goods or the means of transport; they may
also cause other hazards.

9 H10 Liberation of toxic gases in contact with air or water
Substances or wastes which, by interaction with air or
water, are liable to give off toxic gases in dangerous
quantities.

9 Mil Toxic (Delayed or chronic)
Substances or wastes which, if th«y are Inhaled or Ingested
or If they penetrate the skin, may Involve delayed or
chronic effects, including carcinogenic i ty.

9 HI 2 Bcotoxic
Substances or WAS tes which if released present or тлу

present immediate or delayed adverse Impacts to the
environment by means of bioaccumulation and/or toxic
effects upon biotic systems.

9 H13 Capable, by any means, after disposal, of yielding another
material, e.g., leachate, which possesses any of the
characteristics listed above.
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Test*

The potential hazards posed by certain types of wastes are not yet
fully documented; tests to define quantitatively these hazards do not exist.
Further research Is necessary In order to develop Beans to characterise
potential hazards posad to man and/or the environnent by these wastes.
Standardized tests have been derived with respect to pure substances and
materials. Kany countries have developed national tests which can be applied
to materials listed in Annex I, in order to decide if these materials exhibit
any of the characteristics listed In this Annex.
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Annex IV

DISPOSAL OPERATIONS

A. OPERATIONS WHICH DO NOT LEAD TO THE POSSIBILITY OP RESOURCE RECOVERY,
RECYCLING, RECLAMATION. DIRECT RE-USE OR ALTERNATIVE USES

Section A encompasses all such disposal operations which occur in
practice.

Dl Deposit Into or onto land, (e.g., landfill, etc.)
D2 Land treatment, (e.g., biodégradation of liquid or sludgy discards in

soils, etc.)
D3 Deep Injection, (e.g., injection of pumpable discards into wells, salt

domes or naturally occurring repositories, etc.)
D4 Surface impoundment, (e.g., placement of liquid or sludge discards

into pits, ponds or lagoons, etc.)
DS Specially engineered landfill, (e.g., placement into lined discrete

cells which are capped and Isolated from one another and the
environment, etc.)

06 Release into a water body except seas/oceans
D7 Release into seas/oceans including sea-bed insertion
D8 Biological treatment not specified elsewhere in this Annex which

results in final compounds or mixtures which are discarded by means of
any of the operations in Section A

D9 Physico chemical treatment not specified elsewhere in this Annex which
results in final compounds or mixtures which are discarded by means of
any of the operations In Section A, (e.g., evaporation, drying.
calcination, neutralisation, precipitation, etc.)

DIO Incineration on land
Oil Incineration at sea
D12 Permanent storage (e.g., emplacement of containers in a mine, ttc.)
D13 Blending or mixing prior to submission to any of the operations in

Section A
D14 Repackaging prior to submission to any of the operations in Section A
D15 Storage pending any of the operations in Section A
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В. OPERATIONS WHICH HAY LEAD TO RESOURCE RgCOVEKY, BSCYCLDW,
B8CLA«*TION, DIKBCT KB-USB Oft ALTBXMATIVB USBS

Section В encompasses all such operation» with respect to materials
legally defined as or considered to be hazardous waste» and which
otherwise would have been destined for operations included in Section A

tl Use as a fuel (other than in direct incineration) or other means to
generate energy

K2 Solvent reclamation/regeneration
13 Recycling/ réclamât ion of organic substances which are not used as

solvents
R4 Recycling/réclamât ion of metals and metal compounds
RS Recycling/reclamation of other inorganic materials
R6 Regeneration of acids or bases
R7 Recovery of components used for pollution abatement
R8 Recovery of components from catalysts
R9 Used oil re-refining or other reuses of previously used oil
RIO Land treatment resulting in benefit to agriculture or ecological

improvement
Rll Uses of residual materials obtained from any of the operations numbered

R1-R10
R12 Exchange of wastes for submission to any of the operations numbered

Rl-Rll
K13 Acctraulation of material Intended for any operation In Section B
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Annex V A

INFORMATION TO BE PROVIDED ON NOTIFICATION

1. Reason for waste export

2. Exporter of the waste \/

3. Generator (e) of the waste and site Of generation I/

4. Disposer of the waste and actual site of disposal 1/

5. Intended carrier(s) of the waste or their agents, if known I/

6. Country of export of the waste
Competent authority 2/

7. Expected countries of transit

Competent authority 2/

8. Country of iaport of the waste

Competent authority 2/

9. General or single notification

10. Projected date(s) of shipment (e) and period of time over which waste is
to be exported and proposed Itinerary (including point of entry and

exit) 3/

11. Means of transport envisaged (road, rail, s«a, air, inland waters)

•12. Information relating to insurance 4/

13. Designation and physical description of the waste including Т number and
UN number and its composition 5/ and information on any special handling
requirements including emergency provisions in case of accidents

14. Type of packaging envisaged (eg. bulk, drummed, tanker)

15. Estimated quantity in weight/volume 6/

16. Process by which the waste is generated 7_/

17. For wastes listed in Annex I, classifications from Annex III: hazardous
characteristic, H number, and UN class.

18. Method of disposal as per Annex IV

19. Declaration by the generator and exporter that the information is correct

20. Information transmitted (including technical description of the plant) to
the exporter or generator from the disposer of the waste upon which the
latter has based his assessment that there was no reason to believe that
the wastes will not be managed in an envirocmentally sound manner in
accordance with the laws and regulations of the country of import.

21. Information concerning the contract between the exporter and disposer.
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20. Information transmitted (Including technical description of the plant)
to the exporter or generator froa the disposer of the waste upon which
the latter has based his assessment that thert was no reason to believe
that the wastes will not be managed In an earlronmentally sound manner
In accordance with the laws and regulations of the country of Import.

21. Information concerning the contract between the exporter and disposer.
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I/ Full name and address, telephone, teleK or telefax number and the паше.
Address, telephone, telex or telefax number of the person to be
contacted.

2/ Pull name and address, telephone, telex or telefax number.

3/ In the case of a general notification covering several shipments, either
~~ the expected dates of each shipment or. If this Is not known, the

expected frequency of the shipments will be required.

4/ Information to be provided on relevant Insurance requirements and how
they are met by exporter, carrier and disposer.

5/ The nature and the concentration of the most hazardous components, in
terms of toxlcity and other dangers presented by the waste both In
handling and in relation to the proposed disposal method.

6/ In the case of a general notification covering several shipments, both
~~ the estimated total quantity and the estimated quantities for each

individual shipment will be required.

7/ Insofar as this is necessary to assess the hazard and determine the
~ appropriateness of the proposed disposal operation.
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Annoж V в

DÍPORMATIOM ТО BS PROVIDED OW THB «OVEHEMT DOCUMENT

1. Exporter of the WASte 1/

2. Generator(s) of the waste and site of generation 1/

3. Disposer of the waste And actual site of disposal 1/

4. Carrier(s) of the waste I/ or his agent(s)

5. Subject of general or single notification

6. The date the transboundary movement started and date(s) and signature on
receipt by each person who takes charge of the waste

7. Means of transport (road, rail, inland waterway, sea, air) including
countries of export, transit and import, also point of entry and exit
where these have been designated

8. General description of the waste (physical state, proper UN shipping
паше and class, UN number, Y number and H number as applicable)

5. information on special handling requirements including emergency
provision in case of accidents

10. Type and number of packages

11. Quantity In weight/volume

12. Declaration by the generator or exporter that the information Is correct

13. Declaration by the generator or exporter indicating no objection from
the competent authorities of all States concerned which are Parties.

14. Certification by disposer of receipt at designated disposal facility and
indication of method of disposal and of the approximate date of disposal.
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Notes

The Information required on the movement document shall where possible
be Integrated in one document with that required under transport rules.
Where this Is not possible the Information should complement rather than
duplicate that required under the transport rules. The movement document
shall carry Instructions as to who Is to provide Information and fill-out any
form.

1/ Pull паше and address, telephone, telex or telefax number and the name,
'address, telephone, telex or telefax number of the person to be
contacted In case of emergency.
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Annex VI

ARBITRATION

Article I

Unless the agreement referred to in Article 20 of the Convention
provides otherwise, the arbitration procedure shall be conducted In
accordance with Articles 2 to 10 below.

Article 2

The claimant party shall notify the Secretariat that the parties have
agreed to submit the dispute to arbitration pursuant to paragraph 2 or
paragraph 3 of Article 20 and include, in particular, the Articles of the
Convention the interpretation or application of which are at issue. The
Secretariat -shall forward the information thus received to all Parties to the
Convention.

Article 3

The arbitral tribunal shall consist of three members. Bach of the
Parties to the' dispute shall appoint an arbitrator, and the two arbitrators
so appointed shall designate by common agreement the third arbitrator* who
shall be the chairmen of th« tribunal. Tïve latter shall not be a national of
one of the parties to the dispute, nor have his usual place of residence in
the territory of one of these parties, nor be employed by any of them, nor
have dealt with the case in any other capacity.

Article 4

1. If the chairman of the arbitral tribunal has not been designated within
two months of the appointment of the second arbitrator, the Secretary-General
of the United Nations shall, at the request of either party, designate him
within a further two months period.

2. If one of the parties to the dispute does not appoint an arbitrator
within two months of the receipt of the request, the other party may inform
the Secretary-General of the United Nations who shall designate the chairman
of the arbitral tribunal within a further two months * period. Upon
designation, the chairman of the arbitral tribunal shall request the party
which has not appointed an arbitrator to do so within two months. After such
period, he shall inform the Secretary-General of the United Nations, who
shall make this appointment within a further two months1 period.

Article 5

1. The arbitral tribunal shall render its decision in accordance with
international law and in accordance with the provisions of this Convention.

2. Any arbitral tribunal constituted under the provisions of this Anne*
shall draw up its own rules of procedure.
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Article 6

1. Th« decisions of the arbitral tribunal both on procedure and on
substance, shall be taken by majority vote of Its members.

2. The tribunal may take all appropriate measures in order to establish the
facts. It may, at the request of one of the parties, recommend essential
interim measures of protection.

3. The parties to the dispute shall provide all facilities necessary for
the effective conduct of the proceedings.

4. The absence or default of a party in the dispute shall not constitute an
Impediment to the proceedings.

Article 7

The tribunal may hear and determine counter-claims arising directly out
of the subject-matter of the dispute.

Article 8

Unless the arbitral tribunal determines otherwise because of the
particular circumstances of the case, the expenses of the tribunal, Including
the remuneration of its members, shall be borne by the parties to the dispute
in equal shares. The tribunal shall keep a record of all its expenses, and
shall furnish a final statement thereof to the parties.

Article 9

Any Party that has an interest of a legal nature In the subject-matter
of the dispute which may be affected by the decision in the case, may
Intervene In the proceedings with the consent of the tribunal.

Article 10

1. The tribunal shall render its award within five months of the date on
which it is established unless it finds it necessary to extend the time-limit
for a period which should not exceed five months.

2. The award of the arbitral tribunal shall be accompanied by a statement
of reasons. It shall be final and binding upon the parties to the dispute.

3. Any dispute wtticn may arise between the parties concerning the
interpretation or execution of the award may be submitted by either party to
the arbitral tribunal which made the award or, if the latter cannot be seized
thereof, to another tribunal constituted for this purpose in the same manner
as the first.
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CONVENTION DE BALE SUR LE CONTROLE
DES MOUVEMENTS TRANSFRONTIÈRES

DE DÉCHETS DANGEREUX ET DE LEUR ÉLIMINATION

NATIONS UNIES
1989





PREAMBULE

Les Parties à la présente Convention,

Conscientes des dommages que les déchets dangereux et d'autres déchets
ainsi que les mouvements transfrontières de ces déchets risquent de causer à
la santé humaine et à l'environnement,

Ayant présente à l'esprit la menace croissante que représentent pour la
santé humaine et l'environnement la complexité grandissante et le
développement de la production de déchets dangereux et d'autres déchets et
leurs mouvements transfrontières,

Ayant également présent à l'esprit le fait que la manière la plus
efficace de protéger la santé humaine et l'environnement des dangers que
représentent ces déchets consiste à réduire leur production au minimum du
point de vue.de la quantité et/ou du danger potentiel,

Convaincues que les Etats devraient prendre les mesures nécessaires pour
faire en sorte que la gestion des déchets dangereux et d'autres déchets, y
compris leurs mouvements transfrontières et leur élimination, soit compatible
avec la protection de la santé humaine et de l'environnement, quel que soit
le lieu où ces déchets sont éliminés,

Notant que les Etats devraient veiller à ce que le producteur s'acquitte
des obligations ayant trait au transport et à l'élimination des déchets
dangereux et d'autres déchets d'une manière qui soit compatible avec la
protection de l'environnement, quel que soit le lieu où ils sont éliminés,

Reconnaissant pleinement que tout Etat possède le droit souverain
d'interdire l'entrée ou l'élimination de déchets dangereux et d'autres
déchets d'origine étrangère sur son territoire,

Reconnaissant également le sentiment croissant favorable à
l'interdiction des mouvements transfrontières de déchets dangereux et de leur
élimination dans d'autres Etats, en particulier dans les pays en
développement.

Convaincues que les déchets dangereux et d'autres déchets devraient,
dans toute la mesure où cela est compatible avec une gestion écologiquement
rationnelle et efficace, être éliminés dans l'Etat où Ils ont été produits.

Conscientes également que les mouvements transfrontières de ces déchets
de l'Etat de leur production vers tout autre Etat ne devraient être autorisés
que lorsqu'ils sont réalisés dans des conditions ne présentant aucun danger
pour la santé humaine et l'environnement et conformes aux dispositions de la
présente Convention,

Considérant que le contrôle accru des mouvements transfrontières de
déchets dangereux et d'autres déchets encouragera une gestion écologiquement
rationnelle de ces déchets et une réduction du volume des mouvements
transfrontières correspondants.
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Convaincues que les Etats devraient prendre des mesures pour assurer un
échange approprié d'informations et un contrôle effectif des mouvements
transfrontières de déchets dangereux et d'autres déchets en provenance et à
destination de ces Etats,

Notant qu'un certain nombre d'accords internationaux et régionaux ont
porté sur la question de la protection et de la préservation de
l'environnement lorsqu'il y a transit de marchandises dangereuses.

Tenant compte de la Déclaration de la Conférence des Nations Unies sur
l'environnement (Stockholm, 1972), des Lignes directrices et Principes du
Caire concernant la gestion écologiquement rationnelle des déchets dangereux,
adoptés par le Conseil d'administration du Programme des Nations Unies pour
l'environnement (PNUE) par sa décision 14/30 du 17 juin 1987, des
recommandations du Comité d'experts des Nations Unies en matière de transport
des marchandises dangereuses (formulées en 1957 et mises à jour tous les deux
ans), des recommandations, déclarations. Instruments et règlements pertinents
adoptés dans le cadre du système des Nations Unies ainsi que des travaux et
études effectués par d'autres organisations Internationales et régionales,

Conscientes de l'esprit, des principes, des buts et des fonctions de la
Charte mondiale de la nature adoptée par l'Assemblée générale des Nations
Unies à sa trente-septième session (1982) en tant que règle d'éthique
concernant la protection de l'environnement humain et la conservation des
ressources naturelles,

Affirmant que les Etats sont tenus de s'acquitter de leurs obligations
Internationales concernant la protection de la santé humaine ainsi que la
protection et la sauvegarde de l'environnement et sont responsables à cet
égard conformément au droit International,

Reconnaissant que, dans le cas d'une violation substantielle des
dispositions de la présent Convention ou de tout protocole y relatif, les
dispositions pertinentes du droit international des traités s'appliqueront,

Conscientes que la nécessité de continuer à mettre au point et à
appliquer des techniques peu polluantes et écologiquement rationnelles, des
mesures de recyclage et des systèmes appropriés de maintenance et de gestion
en vue de réduire au minimum la production de déchets dangereux et d'autres
déchets,

Conscientes également du fait que la communauté internationale est de
plus en plus préoccupée par la nécessité de contrôler rigoureusement les
mouvements transfrontières de déchets dangereux et d'autres déchets et par la
nécessité de réduire dans la mesure du possible ces mouvements au minimum,

Préoccupées par le problème du trafic transfrontière illicite de déchets
dangereux, et d'autres déchets

Tenant compte aussi de ce que les pays en développement n'ont que des
capacités limitées de gestion des déchets dangereux et d'autres déchets,
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Reconnaissant qu'il est nécessaire de promouvoir le transfert, surtout
vers les pays en développement, de techniques destinées à assurer une gestion
rationnelle des déchets dangereux et d'autres déchets produits localement,
dans l'esprit des Lignes directrices du Caire et de la décision 14/16 du
Conseil d'administration du PNUE sur la promotion du transfert des techniques
de protection de l'environnement,

Reconnaissant également que les déchets dangereux et d'autres déchets
devraient être transportés conformément aux conventions et recommandations
internationales pertinentes,

Convaincues également que les mouvements transfrontières de déchets
dangereux et d'autres déchets ne devraient être autorisés que si le transport
et l'élimination finale de ces déchets sont écologiquement rationnels,

Déterminées à protéger par un contrôle strict la santé humaine et
l'environnement contre les effets nocifs qui peuvent résulter de la
production et de la gestion des déchets dangereux et d'autres déchets,

SONT CONVENUES DE CE QUI SUIT :

Article premier

Champ d'application de la Convention

1. Les déchets ci-après, qui font l'objet de mouvements transfrontières,
seront considérés comme des "déchets dangereux* aux fins de la présente
Convention:

a) Les déchets qui appartiennent à l'une des catégories figurant à
l'annexe I, à moins qu'ils ne possèdent aucune des caractéristiques Indiquées
à l'annexe III; et

b) Les déchets auxquels les dispositions de l'alinéa a) ne
s'appliquent pas, mais qui sont définis ou considérés comme dangereux par la
législation interne de la Partie d'exportation, d'Importation ou de transit.

2. Les -déchets qui appartiennent à l'une des catégories figurant à l'annexe
II et font l'objet de mouvements transfrontières seront considérés comme
"d'autres déchets" aux fins de la présente Convention.

3. bes déchets qui, en raison de leur radioactivité, sont soumis à d'autres
systèmes de contrôle Internationaux, y compris des instruments
internationaux, s'appliquant spécifiquement aux «atieres radioactives sont
exclus du champ d'application de la présente Convention.

4. Les déchets provenant de l'exploitation normale d'un navire et dont le
rejet fait l'objet d'un autre Instrument international sont exclus du champ
d'application de la présente Convention.
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Article 2

Définitions

Aux fins de la présente Convention!

1. On entend par "déchets" des substances ou objets qu'on élimine, qu'on a
l'intention d'éliminer ou qu'on est tenu d'éliminer en vertu des dispositions
du droit national»

2. On entend par "gestion" la collecte/ le transport et l'élimination des
déchets dangereux ou d'autres déchets/ y compris la surveillance des sites
d'élimination;

3. On entend par "mouvement transfrontière" tout mouvement de déchets
dangereux ou d'autres déchets en provenance d'une zone relevant de la
compétence nationale d'un Etat et à destination d'une zone relevant de la
compétence nationale d'un autre Etat, ou en transit par cette zone/ ou d'une
zone ne relevant de la compétence nationale d'aucun Etat, ou en transit par
cette zone/ pour autant que deux Etats au moins soient concernés par le
mouvementi

4. On entend par "élimination" toute opération prévue à l'annexe IV de la
présente Convention»

5. On entend par "site ou installation agréé" un site ou une Installation ou

l'élimination des déchets dangereux ou d'autres déchets a lieu en vertu d'une
autorisation ou d'un permis d'exploitation délivré par une autorité compétente
de l'Etat où le site ou l'installation se trouve»

6. On entend par "autorité compétente" l'autorité gouvernementale désignée
par une Partie pour recevoir, dans la zone géographique que la Partie peut
déterminer, la notification d'un mouvement transfrontière de déchets dangereux
ou d'autres déchets ainsi que tous les renseignements qui s'y rapportent et
pour prendre position au sujet de cette notification comme le prévoit
l'article 6»

7. On entend par "correspondant" l'organisme d'une Partie mentionné a
l'article 5 et chargé de recevoir et de communiquer les renseignements prévus
aux articles 13 et 16»

8. On entend par "gestion écologiquement rationnelle des déchets dangereux
ou d'autres déchets" toutes mesures pratiques permettant d'assurer que les
déchets dangereux ou d'autres déchets sont gérés d'une manière qui garantisse
la protection de la santé humaine et de l'environnement contre les effets
nuisibles que peuvent avoir ces déchets»

9. On entend par "zone relevant de la compétence nationale d'un Etat" toute
zone terrestre, maritime ou aérienne à l'intérieur de laquelle un Etat exerce
conformément au droit international des compétences administratives et
réglementaires en matière de protection de la santé humaine ou de
1'environnement»
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10. On entend par "Etat d'exportation" toute Partie d'où est prévu le
déclenchement ou où est déclenché un mouvement transfrontière de déchets
dangereux ou d'autres déchets;

11. On entend par "Etat d'importation" toute Partie vers laquelle est prévu
ou a lieu un mouvement transfrontière de déchets dangereux ou d'autres déchets
pour qu'ils y soient éliminés ou aux fins de chargeaient avant élimination dans
une zone qui ne relève de la compétence nationale d'aucun Etat;

12. On entend par "Etat de transit" tout Etat, autre que l'Etat d'exportation
ou d'importation, à travers lequel un mouvement transfrontière de déchets
dangereux ou d'autres déchets est prévu ou a lieu;

13. On entend par "Etats concernés" les Parties qui sont Etats d'exportation
ou d'importation et les Etats de transit, qu'ils soient ou non Parties;

14. On entend par "personne" toute personne physique ou morale;

15. On entend par "exportateur" toute personne qui relève de la Juridiction
de l'Etat d'exportation et qui procède à l'exportation de déchets dangereux ou
d'autres déchets;

16. On entend par "importateur" toute personne qui relève de la juridiction
de l'Etat d'importation et qui procède à l'importation de déchets dangereux ou
d'autres déchets;

17. On entend par "transporteur" toute personne qui transporte des déchets
dangereux ou d'autres déchets;

18. On entend par "producteur" toute personne dont l'activité produit des
déchets dangereux ou d'autres déchets ou, si cette personne est inconnue, la
personne qui est en possession de ces déchets et/ou qui les contrôle;

19. On entend par "éliminateur* toute personne à qui sont expédiés des
déchets dangereux ou d'autres déchets et qui effectue l'élimination desdits
déchets;

20. On entend par "organisation d'intégration politique ou économique* toute
organisation constituée d'Etats souverains à laquelle les Etats membres ont
donné compétence dans les domaines régis par la présente Convention et qui a
été dûment autorisée, selon ses procédures internes, à signer, ratifier,
accepter, approuver ou confirmer formellement la Convention ou à y adhérer;

21. On entend par "trafic illicite" tout mouvement de déchets dangereux ou
d'autres déchets tel que précisé dans l'article 9.

Article 3

Définitions nationales des déchets dangereux

1. Chacune des Parties informe le secrétariat de la Convention, dans un
délai de six mois après être devenue Partie à la Convention, des déchets,
autres que ceux indiqués dans les annexes I et II, qui sont considérés ou



définis comme dangereux par sa législation nationale, ainsi que de toute
autre disposition concernent les procédures en matière de mouvement
transfront1ère applicables à ces déchets;

2. Chacune des Parties informe par la suite le secrétariat de toute
modification importante aux renseignements communiqués par elle en
application du paragraphe 1;

3. Le secrétariat informe immédiatement toutes les Parties des
renseignements qu'il a reçus en application des paragraphes 1 et 2;

4. Les Parties sont tenues de mettre à la disposition de leurs exportateurs
les renseignements qui leur sont communiqués par le secrétariat en
application du paragraphe 3.

Article 4

Obligations générales

1. a) Les Parties exerçant leur droit d'interdir l'importation de déchets
dangereux ou d'autres déchets en vue de leur élimination en informent les
autres Parties conformément aux dispositions de l'article 13;

b) Les Parties interdisent ou ne permettent pas l'exportation de
déchets dangereux et d'autres déchets dans les Parties qui ont interdit
l'Importation de tels déchets, lorsque cette Interdiction a été notifiée
conformément aux dispositions de l'alinéa a) ci-dessus;

c) Les Parties Interdisent ou ne permettent pas l'exportation de
déchets dangereux et d'autres déchets si l'Etat d'importation ne donne pas
par écrit son accord spécifique pour l'importation de ces déchets, dans le
cas où cet Etat d'importation n'a pas interdit l'importation de ces déchets;

2. Chaque Partie prend les dispositions voulues pour:

a) Veiller à ce que la production de déchets dangereux et d'autres
déchets à l'intérieur du pays soit réduite au minimum, compte tenu des
considérations sociales, techniques et économiques;

b) Assurer la mise en place d'installations adéquates d'élimination,
qui devront, dans la mesure du possible, être situées à l'intérieur du pays,
en vue d'une gestion écologiquement rationnelle des déchets dangereux et
d'autres déchets en quelque lieu qu'ils soient éliminés;

c) Veiller à ce que les personnes qui s'occupent de la gestion des
déchets dangereux ou d'autres déchets à l'intérieur du pays prennent les
mesures nécessaires pour prévenir la pollution résultant de cette gestion et,
si une telle pollution se produit, pour en réduire au minimum les
conséquences pour la santé humaine et l'environnement;
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d) Veiller à ce que les mouvements transfront leres de déchets
dangereux et d'autres déchets soient réduits à un minimum compatible avec une
gestion efficace et écologiquement rationnelle desdits déchets et qu'ils
s'effectuent de manière à protéger la santé humaine et l'environnement contre
les effets nocifs qui pourraient en résulter;

e) Interdire les exportations de déchets dangereux ou d'autres déchets
à destination des Etats ou groupes d'Etats appartenant à des organisations
d'Intégration politique ou économique qui sont Parties, particulièrement les
pays en développement, qui ont interdit par leur législation toute
importation, ou si elle a des raisons de croire que les déchets en question
n'y seront pas gérés selon des méthodes écologlquement rationnelles telles
que définies par les critères que retiendront les Parties à leur première
réunion;

f) Exiger que les renseignements sur les mouvements transfrontières
proposés de déchets dangereux et d'autres déchets soient communiqués aux
Etats concernés, conformément à l'annexe V-A, pour qu'ils puissent évaluer
les conséquences pour la santé humaine et l'environnement des mouvements
envisagés;

g) Empêcher les importations de déchets dangereux et d'autres déchets
si elle a des raisons de croire que les déchets en question ne seront pas
gérés selon des méthodes écologiquement rationnelles;

h) Coopérer avec les autres Parties et les autres organisations
intéressées, directement et par l'intermédiaire du secrétariat, à des
activités portant notamment sur la diffusion de renseignements sur les
mouvements transfrontières de déchets dangereux et d'autres déchets, afin
d'améliorer la gestion écologiquement rationnelle desdits déchets et
d'empêcher le trafic illicite;

3. Les Parties considèrent que le trafic illicite de déchets dangereux ou
d'autres déchets constitue une Infraction pénale.

4. Chaque Partie prend les mesures juridiques, administratives et autres
qui sont nécessaires pour mettre en oeuvre et faire respecter les
dispositions de la présente Convention, y compris les mesures voulues pour
prévenir et réprimer tout comportement en contravention de la Convention.

5. Les Parties n'autorisent pas les exportations de déchets dangereux ou
d'autres déchets vers un Etat non Partie ou l'Importation de tels déchets en
provenance d'un Btat non Partie.

6. Les Parties conviennent d'interdire l'exportation de déchets dangereux
ou d'autres déchets en vue de leur élimination dans la zone située au sud du
soixantième parallèle de l'hémisphère Sud, que ces déchets fassent ou non
l'objet d'un mouvement transfrontière.

7. En outre, chaque Partie:

a) Interdit a toute personne relevant de sa compétence nationale de
transporter ou d'éliminer des déchets dangereux ou d'autres déchets, à moins
que la personne en question ne soit autorisée ou habilitée à procéder à ce
type d'opération;

- 7 -



b) Exige que les déchets dangereux et d'autres déchets qui doivent
faire l'objet d'un mouvement transfront1ère soient emballés, étiquetés et
transportés conformément aux règles et normes internationales généralement
acceptées et reconnues en matière d'emballage, d'étiquetage et de transport,
et qu'il soit dûment tenu compte des pratiques internationalement admises en
la matière;

c) Exige que les déchets dangereux et d'autres déchets soient
accompagnés d'un document de mouvement depuis le lieu d'origine du mouvement
jusqu'au lieu d'élimination.

8. Chaque Partie exige que les déchets dangereux ou d'autres déchets dont
l'exportation est prévue soient gérés selon des méthodes écologiquement
rationnelles dans l'Etat d'importation ou ailleurs. A leur première réunion,
les Parties arrêteront des directives techniques pour la gestion
écologiquement rationnelle des déchets entrant dans le cadre de la présente
Convention.

9. Les Parties prennent les mesures requises pour que les mouvements
transfrontières de déchets dangereux et d'autres déchets ne soient autorisés
que:

a) Si l'Etat d'exportation ne dispose pas des moyens techniques et des
Installations nécessaires ou des sites d'élimination voulus pour éliminer les
déchets en question selon des méthodes écologiquement rationnelles et
efficaces; ou

b) Si les déchets en question constituent une matière brute nécessaire
pour les industries de recyclage ou de récupération de l'Etat d'importation;
ou

c) Si le mouvement transfrontière en question est conforme à d'autres
critères qui seront fixés par les Parties pour autant que ceux-ci ne soient
pas en contradiction avec les objectifs de la présente Convention.

10. L'obligation, aux termes de la présente Convention, des Etats
producteurs de déchets dangereux et d'autres déchets d'exiger que les déchets
soient traités selon des méthodes écologiquement rationnelles ne peut en
aucun cas être transférée à l'Etat d'importation ou de transit.

11. Rien dans la présente Convention n'empêche une Partie d'imposer, pour
mieux protéger la santé humaine et l'environnement, des conditions
supplémentaires qui soient compatibles avec les dispositions de la présente
Convention et conformes aux règles du droit international.

12. Aucune disposition de la présente Convention ne portera atteinte de
quelque façon que ce soit à la souveraineté des Etats sur leurs eaux
territoriales établie conformément au droit international, ni aux droits
souverains et à la juridiction qu'exercent les Etats dans leur zone
économique exclusive et sur leur plateau continental conformément au droit
international, ni à l'exercice par les navires et les aéronefs de tous les
Etats des droits et de la liberté de navigation tels qu'ils sont régis par le
droit international et qu'ils ressortent des instruments Internationaux
pertinents.
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13. Les Parties s'engagent à examiner périodiquement les possibilités de
réduire le volume et/ou le potentiel de pollution des déchets dangereux et
d'autres déchets qui sont exportés vers d'autres Etats, en particulier vers
les pays en développement.

Article 5

Désignation des autorités compétentes et du correspondant

Pour faciliter l'application de la présente Convention, les Parties:

1. Désignent ou créent une ou plusieurs autorités compétentes et un
correspondant. Une autorité compétente est désignée pour recevoir les
notifications dans le cas d'un Etat de transit.

2. Informent le Secrétariat, dans un délai de trois mois à compter de
l'entrée en vigueur de la Convention à leur égard, des organes qu'elles ont
désignés comme correspondant et autorités compétentes.

3. Informent le Secrétariat de toute modification apportée aux désignations
qu'elles ont faites en application du paragraphe 2 ci-dessus, dans un délai
d'un mois à compter de la date où la modification a été décidée.

Article 6

Mouvements transfrontières entre Parties

1. L'Etat d'exportation informe par écrit, par l'intermédiaire de
l'autorité compétente de l'Etat d'exportation» l'autorité compétente des
Btats concernés de tout mouvement transfrontière de déchets dangereux ou
d'autres déchets envisagé, ou exige du producteur ou de l'exportateur qu'il
le fasse. Ces notifications doivent contenir les déclarations et
renseignements spécifiés à l'annexe V-A, rédigés dans une langue acceptable
pour l'Etat d'importation. Une seule notification est envoyée à chacun des
Etats concernés.

2. L'Etat d'importation accuse par écrit réception de la notification à
celui qui l'a donnée en consentant au mouvement avec ou sans réserve, ou en
refusant l'autorisation de procéder au mouvement, ou en demandant un
complément d'information. Une copie de la réponse définitive de l'Etat
d'importation est envoyée aux autorités compétentes des Etats concernés qui
sont Parties.

3. L'Etat d'exportation n'autorise pas le producteur ou l'exportateur à
déclencher le mouvement transfrontière avant d'avoir reçu confirmation écrite
que :

a) L'auteur de la notification a reçu le consentement écrit de l'Etat
d'importation; et que
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b) L'auteur de la notification a reçu de l'Etat d'importation
confirmation de l'existence d'un contrat entre l'exportateur et l'éliminateur
spécifiant une gestion écologiquement rationnelle des déchets considérés.

4. Chaque Etat de transit qui est Partie accuse sans délai réception de la
notification à celui qui l'a donnée. Il peut ultérieurement prendre position
par réponse écrite à l'auteur de la notification dans un délai de 60 jours en
consentant au mouvement avec ou sans réserve, ou en refusant l'autorisation
de procéder au mouvement, ou en demandant un complément d'information.
L'Etat d'exportation n'autorise pas le déclenchement du mouvement
transfrontiere avant d'avoir reçu le consentement écrit de l'Etat de
transit. Cependant, si, à quelque moment que ce soit, une Partie décide de
ne pas demander un accord préalable écrit, en général ou dans des conditions
particulières, pour ce qui concerne des mouvements transfrontières de transit
de déchets dangereux ou d'autres déchets, ou si elle modifie ses exigences à
cet égard, elle informe immédiatement les autres Parties de sa décision
conformément aux dispositions de l'article 13. Dans ce dernier cas, si
l'Etat d'exportation ne reçoit aucune réponse dans un délai de 60 jours à
compter de la réception de la notification donnée par l'Etat de transit,
l'Etat d'exportation peut permettre que cette exportation se fasse à travers
l'Etat de transit.

5. Lorsque, dans un mouvement transfrontière de déchets, ces déchets ne
sont juridiquement définis ou considérés comme dangereux que:

a) Par l'Etat .d'exportation, les dispositions du paragraphe 9 du
présent article qui s'appliquent à l'importateur ou à l'éliminateur et à
l'Etat d'importation s'appliqueront mutatis mutandis à l'exportateur et à
l'Etat d'exportation, respectivement;

b) Par l'Etat d'importation ou par les Etats d'importation et de
transit qui sont Parties, les dispositions des paragraphes 1, 3, 4 et 6 du
présent article qui s'appliquent à l'exportateur et à l'Etat d'exportation
s'appliqueront mutatis mutandis à l'importateur ou à l'éliminateur et à
l'Etat d'importation, respectivement;

c) Pour tout Etat de transit qui est Partie, les dispositions du
paragraphe 4 s'appliqueront audit Etat.

6. L'Etat d'exportation peut, sous réserve du consentement écrit des Etats
concernés, autoriser le producteur ou l'exportateur à utiliser une procédure
de notification générale lorsque des déchets dangereux ou d'autres déchets
ayant les mêmes caractéristiques physiques et chimiques sont régulièrement
expédiés au même éliminateur par le même poste douanier de sortie de l'Etat
d'exportation, le même poste douanier d'entrée du pays d'importation et, en
cas de transit, par les mêmes postes douaniers d'entrée et de sortie du ou
des Etats de transit.

7. Les Etats concernés peuvent subordonner leur consentement écrit à
l'emploi de la procédure de notification générale visée au paragraphe 6 pour
la communication de certains renseignements, tels que la quantité exacte des
déchets dangereux ou d'autres déchets, a expédier ou la liste périodique de
ces déchets.
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8. La notification générale et le consentement écrit visés aux paragraphes
6 et 7 peuvent porter sur des expéditions multiples de déchets dangereux ou
d'autres déchets au cours d'une période maximum de 12 aois.

9. Les Parties exigent de toute personne prenant en charge un mouvement
transfrontière de déchets dangereux ou d'autres déchets qu'elle signe le
document de mouvement à la livraison ou à la réception des déchets en
question. Elles exigent aussi de l'éliminateur qu'il informe l'exportateur
et l'autorité compétente de l'Etat d'exportation de la réception des déchets
en question et, en temps voulu, de l'achèvement des opérations d'élimination
selon les modalités indiquées dans là notification. Si cette information
n'est pas reçue par l'Etat d'exportation, l'autorité compétente de cet Etat
ou l'exportateur en informe l'Etat d'importation.

10. La notification et la réponse exigées aux termes du présent article sont
communiquées à l'autorité compétente des Parties concernées ou à l'organisme
gouvernemental compétent dans le cas des Etats non Parties.

11. Les Etats d'importation ou de transit qui sont Parties peuvent exiger
comme condition d'entrée que tout mouvement transfrontière de déchets
dangereux ou d'autres déchets soit couvert par une assurance, un
cautionnement ou d'autres garanties.

Article 7

Mouvements transfrontières en provenance d'une Partie à travers
le territoire d'Btats qui ne sont pas Parties

Les dispositions du paragraphe 1 de l'article 6 de la Convention
s'appliquent mutatis mutandis aux mouvements transfrontières de déchets
dangereux ou d'autres déchets en provenance d'une Partie à travers un ou
plusieurs Etats qui ne sont pas Parties.

Article 8

Obligation de réimporter

Lorsqu'un mouvement transfrontière de déchets dangereux ou d'autres
déchets auquel les Etats concernés ont consenti, sous réserve des
dispositions de la présente Convention, ne peut être mené à terme
conformément aux clauses du contrat, l'Etat d'exportation veille, si d'autres
dispositions ne peuvent être prises pour éliminer les déchets selon des
méthodes écologiqueraent rationnelles dans un délai de 90 jours à compter du
moment où l'Etat concerné a informé l'Etat d'exportation et le Secrétariat,
ou tout autre période convenue par les Etats concernés, à ce que
l'exportateur réintroduise ces déchets dans l'Etat d'exportation. A cette
fin, l'Etat d'exportation et toute Partie de transit ne s'opposent pas à la
réintroduction de ces déchets dans l'Etat d'exportation, ni ne l'entravent ou
ne l'empêchent.
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Article 9

Trafic illicite

1. Aux fins de la présente Convention, est réputé constituer un trafic
illicite tout mouvement transfrontière de déchets dangereux ou d'autres
déchets:

a) effectué sans qu'une notification ait été donnée à tous les Etats
concernés conformément aux dispositions de la présente Convention; ou

b) effectué sans le consentement que doit donner l'Etat intéressé
conformément aux dispositions de la présente Convention; ou

c) effectué avec le consentement des Etats intéressés obtenu par
falsification, fausse déclaration ou fraude; ou

d) qui n'est pas conforme matériellement aux documents; ou

e) qui entraîne une élimination délibérée (par exemple, déversement)
de déchets dangereux ou d'autres déchets, en violation des dispositions
de la présente Convention et des principes généraux du droit
international.

2. Au cas où un mouvement transfront1ere de déchets dangereux ou d'autres
déchets est considéré comme trafic illicite du fait du comportement de
l'exportateur ou du producteur, l'Etat d'exportation veille à ce que les
déchets dangereux en question soient:

a) repris par l'exportateur ou le producteur ou, s'il y a lieu, par
lui-même sur son territoire ou, si cela est impossible,

b) éliminés d'une autre manière conformément aux dispositions de la
présente Convention, dans un délai de 30 jours à compter du moment où
l'Etat d'exportation a été informé du trafic illicite ou tout autre
délai dont les Etats concernés pourraient convenir. A cette fin, les
Parties concernées ne s'opposent pas au retour de ces déchets dans
l'Etat d'exportation ni ne l'entravent ou ne l'empêchent.

3. Lorsqu'un mouvement transfrontière de déchets dangereux ou d'autres
déchets est considéré comme trafic illicite par suite du comportement de
l'importateur ou de l'éliminateur, l'Etat d'importation veille à ce que les
déchets dangereux en question soient éliminés d'une manière écologiqueraent
rationnelle par l'importateur ou l'éliminateur ou, s'il y a lieu, par
lui-même dans un délai de 30 jours à compter du moment où le trafic illicite
a retenu l'attention de l'Etat d'importation ou tout autre délai dont les
Etats concernés pourraient convenir. A cette fin, les Parties concernées
coopèrent, selon les besoins, pour éliminer les déchets selon des méthodes
écologiquement rationnelles.
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4. Lorsque la responsabilité du trafic illicite ne peut être imputée ni à
l'exportateur ou au producteur, ni à .l'importateur ou à l'éliminateur/ les
Parties concernées ou d'autres Parties, le cas échéant, coopèrent pour
veiller à ce que les déchets dangereux en question soient éliminés le plus
tôt possible selon des méthodes écologiquement rationnelles dans l'Etat
d'exportation, dans l'Etat d'importation ou ailleurs, s'il y a lieu.

5. Chaque Partie adopte les lois nationales/internes voulues pour interdire
et réprimer sévèrement le trafic illicite. Les Parties coopèrent en vue de
parvenir aux objectifs énoncés dans le présent article.

Article 10

Coopération internationale

1. Les Parties coopèrent entre elles afin d'améliorer et d'assurer la
gestion êcologiquement rationnelle des déchets dangereux et d'autres déchets.

2. A cette fin, les Parties i

a) Communiquent sur demande des renseignements, sur base bilatérale ou
multilatérale, en vue d'encourager la gestion êcologiquement rationnelle des
déchets dangereux et d'autres déchets, y compris par l'harmonisation des
normes et pratiques techniques visant à une bonne gestion des déchets
dangereux et d'autres déchets»

b) Coopèrent en vue de surveiller les effets de la gestion des déchets
dangereux sur la santé humaine et l'environnement)

c) Coopèrent, sous réserve des dispositions de leurs lois,
réglementations et politiques nationales, à la mise au point et à
l'application de nouvelles techniques êcologiquement rationnelles produisant
peu de déchets et à l'amélioration des techniques existantes en vue
'd'éliminer dans la mesure du possible, la production de déchets dangereux et
d'autres déchets et d'élaborer des méthodes plus efficaces pour en assurer la
gestion d'une manière êcologiquement rationnelle, notamment en étudiant les
conséquences économiques, sociales et environnementales de l'adoption de ces
innovations ou perfectionnements techniques»

d) Coopèrent activement, sous réserve des dispositions de leurs lois,
réglementations et politiques nationales, au transfert des techniques
relatives à la gestion êcologiquement rationnelle des déchets dangereux et
d'autres déchets et des systèmes d'organisation de cette gestion. Elles
coopèrent aussi pour favoriser le développement des moyens techniques des
.Parties et notamment de celles qui auraient besoin d'une aide technique dans
ce domaine et en feraient la demande»

e) Coopèrent à la mise au point de directives techniques et/ou de
codes de bonne pratique appropriés.

3. Les Parties utiliseront les moyens appropriés pour coopérer afin d'aider
les pays en développement à appliquer les dispositions contenues dans les
alinéas a), b), c) et d) du paragraphe 2 de l'article 4.
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4. Compte tenu du besoin des pays en développement, la coopération entre
les Parties et les organisations internationales compétentes est encouragée,
afin de promouvoir, entre autres, la sensibilisation du public, le
développement d'une gestion rationnelle de déchets dangereux et d'autres
déchets et l'adoption de nouvelles techniques peu polluantes.

Article 11

Accords bilatéraux, multilatéraux et régionaux

1. Nonobstant les dispositions de l'article 4, paragraphe 5, les Parties
peuvent conclure des accords ou arrangements bilatéraux, multilatéraux ou
régionaux touchant les mouvements transfrontières de déchets dangereux ou
d'autres déchets avec des Parties ou des non Parties à condition que de tels
accords ou arrangements ne dérogent pas à la gestion écologiquement
rationnnelle des déchets dangereux et d'autres déchets prescrite dans la
présente Convention. Ces accords ou arrangements doivent énoncer des
dispositions qui ne sont pas moins écologiquement rationnelles que celles
prévues dans* la présente Convention, compte tenu notamment des intérêts des
pays en développement.

2. Les Parties notifient au Secrétariat tout accord ou arrangement
bilatéral, multilatéral ou régional visé au paragraphe 1, ainsi que ceux
qu'ils ont conclus avant l'entrée en vigueur à leur égard de la présente
Convention aux fins de contrôler les mouvements transfrontlères de déchets
dangereux et d'autres déchets qui se déroulent entièrement entre les Parties
auxdits accords. Les dispositions de la présente Convention sont sans effet
sur les mouvements transfrontières conformes à de tels accords à condition
que ceux-ci soient compatibles avec la gestion écologiquement rationnelle des
déchets dangereux et d'autres déchets tel que prescrit dans la présente
Convention.

Article 12

Consultations sur les questions de responsabilité

Les Parties coopèrent en vue d'adopter le plus tôt possible un protocole
établissant les procédures appropriées en ce qui concerne la responsabilité
et l'indemnisation en cas de dommages résultant d'un mouvement transfrontière
de déchets dangereux et d'autres déchets.

Article 13

Communication de renseignements

1. Les Parties veillent à ce que, chaque fois qu'ils en ont connaissance,
en cas d'accident survenu au cours du mouvement transfrontière de déchets
dangereux ou d'autres déchets ou de leur élimination susceptible de présenter
des risques pour la santé humaine et l'environnement d'autres Etats, ceux-ci
soient immédiatement informés.
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2. Les Parties s'informent mutuellement par l'intermédiaire du Secrétariat:

a) Des changements concernant la désignation des autorités compétentes
et/ou des correspondants, conformément à l'article 5;

b) Des changements dans la définition nationale des déchets dangereux,
conformément à l'article 3;

et, dès que possible,

c) Des décisions prises par elles de ne pas autoriser, en totalité ou
en partie, l'importation de déchets dangereux ou d'autres déchets pour
élimination dans une zone relevant de leur compétence nationale;

d) Des décisions prises par elles pour limiter ou interdire les
exportations de déchets dangereux ou d'autres déchets;

e) De tout autre renseignement demandé conformèrent au paragraphe 4 du
présent article.

3. Les Parties conformément aux lois et réglementations nationales,
transmettent à la Conférence des Parties instituée en application de
l'article 15, par l'Intermédiaire du Secrétariat, et avant la fin de chaque
année civile, un rapport sur l'année civile précédente contenant les
renseignements suivants:

a) Les autorités compétentes et les correspondants qui ont été
désignés par elles, conformément à l'article 5;

b) Des renseignements sur les mouvements transfrontières de déchets
dangereux ou d'autres déchets auquel elles ont participé, et notamment:

1) 'La quantité de déchets dangereux et d'autres déchets exportée,
la catégorie à laquelle ils appartiennent et leurs
caractéristiques, leur destination, le pays éventuel de
transit et la méthode d'élimination utilisée comme spécifiée
dans leur prise de position;

il) La quantité de déchets dangereux et d'autres déchets importée,
la catégorie à laquelle ils appartiennent et leurs
caractéristiques, leur origine et la méthode d'élimination
utilisée;

ill) Les éliminations auxquelles il n'a pas été procédé comme prévu;

iv) Les efforts entrepris pour parvenir à réduire le volume de
déchets dangereux ou d'autres déchets faisant l'objet de
mouvements transfrontières.

c) Des renseignements sur les mesures adoptées par elles en vue de
l'application de la présente Convention;
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d) Des renseignements sur les données statistiques pertinentes
qu'elles ont compilées touchant les effets de la production, du transport et
de l'élimination de déchets dangereux ou d'autres déchets sur la santé
humaine et l'environnement;

e) Des renseignements sur les accords et arrangements bilatéraux,
multilatéraux et régionaux conclus en application de l'article 12 de la
présente Convention;

f) Des renseignements sur les accidents survenus durant les mouvements
transfrontières et l'élimination de déchets dangereux et d'autres déchets et
sur les mesures prises pour y faire face;

g) Des renseignements sur les diverses méthodes d'élimination
utilisées dans la zone,relevant de leur compétence nationale;

h) Des renseignements sur les mesures prises pour la mise au point de
techniques tendant à réduire et/ou à éliminer la production de déchets
dangereux et'd'autres déchets;

i) Tous autres renseignements sur les questions que la Conférence des
Parties peut juger utiles.

4. Les Parties conformément aux lois et réglementations nationales,
veillent à ce qu'une copie de chaque notification concernant un mouvement
transfront1ère donné de déchets dangereux ou d'autres déchets et de chaque
prise de position y relative soit envoyée au Secrétariat, lorsqu'une Partie
dont l'environnement risque d'être affecté par ledit mouvement transfrontière
l'a demandé.

Article 14

Questions financières

1. Les Parties conviennent de créer, en fonction des besoins particuliers
de différentes régions et sous-régions, des centres régionaux ou
sous-régionaux de formation et de transfert de technologie pour la gestion
des déchets dangereux et d'autres déchets et la réduction de leur
production. Les Parties décideront de l'institution de mécanismes appropriés
de financement de caractère volontaire.

2. Les Parties envisageront la création d'un fonds renouvelable pour aider
à titre provisoire à faire face aux situations d'urgence afin de limiter au
minimum les dommages entraînés par des accidents découlant du mouvement
transfrontière ou de l'élimination des déchets dangereux et d'autres déchets.
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Article 15

Conférence des Parties

1. Il est institué un Conférence des Parties. la première session de la
Conférence des Parties sera convoquée par le Directeur exécutif du PNUE un an
au plus tard après l'entrée en vigueur de la présente Convention. ter la
suite, les sessions ordinaires de la Conférence des Parties auront lieu
régulièrement, selon la fréquence déterminée par la Conférence à sa première
session.

2. Des sessions extraordinaires de la Conférence des Parties pourront avoir
lieu à tout autre moment si la Conférence le juge nécessaire/ ou à la demande
écrite d'une. Partie, sous réserve que cette demande soit appuyée par un tiers
au moins des Parties dans les six mois suivant sa communication auxdites
Parties par le Secrétariat.

3. La Conférence des Parties arrêtera et adoptera par consensus son propre
règlement intérieur et celui de tout organe subsidiaire qu'elle pourra créer,
ainsi que le règlement financier qui fixera en particulier la participation
financière des Parties au titre de la présente Convention.

4. A leur première réunion, les Parties examineront toutes mesures
supplémentaires qui seraient nécessaires pour les aider à s'acquitter
de leurs responsabilités en ce qui concerne la protection et la sauvegarde
du milieu marin dans le cadre de la présente Convention.

5. la Conférence des Parties examine en permanence l'application de la
présente Convention et, en outrei

a) encourage l'harmonisation des politiques, stratégies et mesures
nécessaires pour réduire au minimum les dommages causés à la santé humaine et
« l'environnement par les déchets dangereux et d'autres déchets »

b) examine et adopte, selon qu'il convient, les amendements à la
présente Convention et à ses annexes, compte tenu notamment des informations
scientifiques, techniques, économiques et écologiques disponibles}

c) examine et prend toute autre mesure nécessaire à* la poursuite des
objectifs de la présente Convention en fonction des enseignements tirés de
son application ainsi que de l'application des accords et arrangements
envisagés a 1'article 11»

d) examine et adopte des protocoles en tant que de besoin»

e) crée les organes subsidiaires jugés nécessaires à l'application de
la présente Convention.

6. L'Organisation des Nations Unies et ses institutions spécialisées, de
même que tout Etat non Partie à la .présente Convention, peuvent se faire
représenter en qualité d'observateurs aux sessions de la Conférence des
Parties. Tout autre organe ou organisme national ou international,
gouvernemental ou non gouvernemental, qualifié dans les domaines liés aux
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déchets dangereux ou d'autres déchets qui a informé le Secrétariat de son
désir de se faire représenter en qualité d'observateur à une session de la
Conférence des Parties peut être admis à y prendre part, à moins qu'un tiers
au moins des Parties présentes n'y fasse objection. L'admission et la
participation des observateurs sont subordonnées au respect du règlement
Intérieur adopté par la Conférence des Parties.

7. Trois ans après l'entrée en vigueur de la présente Convention, et par la
suite au moins tous les six ans, la Conférence des Parties entreprend une
évaluation de son efficacité et, si elle le juge nécessaire, envisage
l'adoption d'une interdiction totale ou partielle des mouvements
transfrontières de déchets dangereux et d'autres déchets à la lumière des
informations scientifiques, environnementales, techniques et économiques les
plus récentes.

Article 16

Secrétariat

1. Les fonctions du Secrétariat sont les suivantes:

a) Organiser les réunions prévues aux articles 15 et 17 et en assurer
le service;

b) Etablir et transmettre des rapports fondés sur les renseignements
reçus conformément aux articles 3, 4, 5, 6, 11 et 13 ainsi que sur les
renseignements obtenus à l'occasion des réunions des organes subsidiaires
créés en vertu de l'article 15 et, le cas échéant» sur les renseignements
fournis par les organismes intergouvernementaux ou non gouvernementaux
compétents;

c) Etablir des rapports sur les activités menées dans l'exercice des
fonctions qui lui sont assignées en vertu de la présente Convention et les
présenter à la Conférence des Parties;

d) Assurer la coordination nécessaire avec les organismes
internationaux compétents, et en particulier conclure les arrangements
administratifs et contractuels qui pourraient lui être nécessaires pour
s'acquitter efficacement de ses fonctions;

e) Communiquer avec les correspondants et autorités compétentes
désignés par les Parties conformément à l'article 5 de la présente Convention;

f) Recueillir des renseignements sur les installations et les sites
nationaux agréés disponibles pour l'élimination de leurs déchets dangereux et
d'autres déchets et diffuser ces renseignements auprès des Parties.

g) Recevoir les renseignements en provenance des Parties et
communiquer à celles-ci des informations sur:
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les sources d'assistance technique et de formation;
les compétences techniques et scientifiques disponibles:
les sources de conseils et de services d'expert; et
les ressources disponibles

pour les aider, sur leur demande, dans des domaines tels que:

l'administration du système de notification prévue par la présente
Convention;
la gestion des déchets dangereux et d'autres déchets;
les techniques écologiqueraent rationnelles se rapportant aux
déchets dangereux et d'autres déchets telles que les techniques peu
polluantes et sans déchets;
l'évaluation des moyens et sites d'élimination;
la surveillance des déchets dangereux et d'autres déchets; et
les interventions en cas d'urgence;

h) Communiquer aux Parties, sur leur demande, les renseignements sur
les consultants ou bureaux d'études ayant les compétences techniques requises
en la matière qui pourront les aider à examiner une notification de mouvement
transfrontière, à vérifier qu'une expédition de déchets dangereux et d'autres
déchets est conforme à la notification pertinente et/ou que les Installations
proposées pour l'élimination des déchets dangereux ou d'autres déchets sont
écologiquement rationnelles, lorsqu'elles ont des raison de croire que les
déchets en question ne feront pas l'objet d'une gestion écologiquement
rationnelle. Tout examen de ce genre ne serait pas à la charge du
Secrétariat;

1) Aider les Parties, sur leur demande» à déceler les cas de trafic
illicite et à communiquer immédiatement aux Parties concernées tous les
renseignements qu'il aura reçus au sujet de trafic Illicite ;

j) Coopérer avec les Parties et avec les organisations et Institutions
Internationales Intéressées et compétentes pour fournir les experts et le
matériel nécessaires à une aide rapide aux Etats en cas d'urgence;

k) S'acquitter des autres fonctions entrant dans le cadre de la
présente Convention que la Conférence des Parties peut décider de lui
assigner.

2. Les fonctions du Secrétariat seront provisoirement exercées par le PNUE,
jusqu'à la fin de la première réunion de la Conférence des Parties tenue
conformément à l'article 15.

3. A sa première réunion, la Conférence des Parties désignera le
Secrétariat parmi les organisations internationales compétentes existantes
qui se sont proposées pour assurer les fonctions de secrétariat prévus par la
présente Convention. A cette session, la Conférence des Parties évaluera
aussi la façon dont le secrétariat Intérimaire se sera acquitté des fonctions
qui lui étaient confiées, en particulier aux termes du paragraphe 1
ci-dessus, et elle décidera des structures qui conviennent à l'exercice de
ces fonctions.
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Article 17

Amendements à la Convention

1. Toute Partie peut proposer des amendements à la présente Convention et
toute Partie à un protocole peut proposer des amendements à ce protocole.
Ces amendements tiennent dûment compte, entre autres, des considérations
scientifiques et techniques pertinentes.

2. Les amendements à la présente Convention sont adoptés lors des réunions
de la Conférence des Parties. Les amendements à un protocole sont adoptés
lors des réunions des Parties au protocole considéré. Le texte de tout
amendement proposé à la présente .Convention ou aux Protocoles, sauf s'il en
est disposé autrement dans lesdits protocoles, est communiqué par le
Secrétariat aux Parties six mois au moins avant/ la réunion à laquelle il est
proposé pour adoption. Le Secrétariat communique aussi les amendements
proposés aux signataires de la présente Convention pour information.

3. Les Parties n'épargnent aucun effort pour parvenir, au sujet de tout
amendement proposé à la présente Convention, à un accord par consensus. Si
tous les efforts en vue d'un consensus ont été épuisés et si un accord ne
s'est pas dégagé, l'amendement est adopté en dernier recours par un vote à la
majorité des trois quarts des Parties présentes à la réunion et ayant exprimé
leur vote, et soumis par le Dépositaire à toutes les Parties pour
ratification, approbation, confirmation formelle ou acceptation.

4. La procédure énoncée au paragraphe 3 ci-dessus s'applique à l'adoption
des amendements aux protocoles, à ceci près que la majorité des deux tiers
des Parties aux protocoles considérés présentes à la réunion et ayant exprimé
leur vote suffit.

5. Les instruments de ratification, d'approbation, de confirmation formelle
ou d'acceptation des amendements sont déposés auprès du Dépositaire. Les
amendements adoptés conformément aux paragraphes 3 ou 4 ci-dessus entrent en
vigueur entre les Parties les ayant acceptés le quatre-vingt-dixième jour
après que le Dépositaire a reçu leur instrument de ratification,
d'approbation, de confirmation formelle ou d'acceptation par les trois quarts
au moins des Parties les ayant acceptés ou par les deux tiers au moins des
Parties au protocole considéré les ayant acceptés, sauf disposition contraire
dudit protocole. Les amendements entrent en vigueur à l'égard de toute autre
Partie le quatre-vingt-dixième jour après le dépôt par ladite Partie de son
instrument de ratification, d'approbation, de confirmation formelle ou
d'acceptation des amendements.

6. Aux fins du présent article, l'expression "Parties présentes et ayant
exprimé leur vote" s'entend des Parties présentes qui ont émis un vote
affirraatif ou négatif.
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Article 18

Adoption et amendement des annexes

1. Les annexes à la présente Convention ou à tout protocole y relatif font
partie intégrante de la Convention ou du protocole considéré et, sauf
disposition contraire expresse, toute référence à la présente Convention ou à
ses protocoles est aussi une référence aux annexes à ces instruments.
Lesdites annexes sont limitées aux questions scientifiques, techniques et
administratives.

2. Sauf disposition contraire des protocoles au sujet de leurs annexes la
proposition, l'adoption et l'entrée en vigueur d'annexés supplémentaires à la
présente Convention ou aux protocoles y relatifs sont régies par la procédure
suivante:

a) Les annexes à la présente Convention et à ses protocoles sont
proposées et. adoptées selon la procédure décrite aux paragraphes 2, 3 et 4 de
l'article 17;

b) Toute Partie qui n'est pas en mesure d'accepter une annexe
supplémentaire à la présente Convention ou à l'un des protocoles auxquels
elle est Partie en donne par écrit notification au Dépositaire dans les six
mois qui suivent la date de communication de l'adoption par le Dépositaire.
Ce dernier informe sans délai toutes les Parties de toute notification
reçue. Une Partie peut à tout moment accepter une annexe à laquelle elle
avait déclaré précédemment faire objection, et cette annexe entre alors en
vigueur à l'égard de cette Partie;

c) A l'expiration d'un délai de six mois à compter de la date de
l'envoi de la communication par le Dépositaire, l'annexe prend effet à
l'égard de toutes les Parties à la présente Convention ou a tout protocole
considéré qui n'ont pas soumis de notification conformément à l'alinéa b)
ci-dessus.

3. La proposition, l'adoption et l'entrée en vigueur des amendements aux
annexes à la présente Convention ou à tout protocole y relatif sont soumises
à la même procédure que la proposition, l'adoption et l'entrée en vigueur des
annexes à la Convention ou à tout protocole y relatif. Les annexes et les
amendements y relatifs tiennent dûment compte, entre autres, des
considérations scientifiques et techniques pertinentes.

4. Si une annexe supplémentaire ou un amendement à une annexe nécessite un
amendement à la Convention ou à tout protocole y relatif, l'annexe
supplémentaire ou l'annexe modifiée n'entre en vigueur que lorsque
l'amendement à la Convention ou à .tout protocole y relatif entre lui-même en
vigueur.
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Article 19

Vérification

Toute Partie qui a des raisons de croire qu'une autre Partie agit ou a
agi en violation des obligations découlant des dispositions de la présente
Convention peut en informer le Secrétariat, et dans ce cas elle informe
simultanément et immédiatement, directement ou par l'intermédiaire du
Secrétariat, la Partie faisant l'objet des allégations. Tous les
renseignements pertinents devraient être transrais aux Parties par le
Secrétariat.

Article 20

Règlement des différends

1. Si un différend surgit entre les Parties à propos de l'interprétation,
de l'application ou du respect de la présente Convention ou de tout protocole
y relatif, ces Parties s'efforcent de le régler par voie de négociations ou
par tout autre moyen pacifique de leur choix.

2. Si les Parties en cause ne peuvent régler leur différend par les moyens
mentionnés au paragraphe précédent, ce différend, si les Parties en
conviennent ainsi, est soumis à la Cour internationale de Justice ou à
l'arbitrage dans les conditions définies dans l'annexe VI relative à
l'arbitrage. Toutefois, si les Parties ne parviennent pas à s'entendre en
vue de soumettre le différend à la cour internationale de Justice ou à
l'arbitrage, elles ne sont pas relevées de leur responsabilité de continuer à
chercher à le résoudre selon les moyens mentionnés au paragraphe 1.

3. Lorsqu'il ratifie, accepte, approuve ou confirme formellement la
présente Convention ou y adhère, ou à tout moment par la suite, tout Etat ou
toute organisation d'intégration politique ou économique peut déclarer qu'il
reconnaît comme étant obligatoire ipso facto et sans accord spécial, à
l'égard de toute Partie acceptant la même obligation, la soumission du
différend:

a) à la Cour internationale de Justice; et/ou

b) à l'arbitrage conformément aux procédures énoncées dans l'annexe VI.

Cette déclaration est notifiée par écrit au Secrétariat qui la communique aux
Parties.

Article 21

Signature

La présente Convention est ouverte à la signature des Etats, de la
Namibie, représentée par le Conseil des Nations Unies pour la Namibie, et des
organisations d'intégration politique ou économique à Baie le 22 mars 1989,
au Département fédéral des affaires étrangères de la Suisse, à Berne, du 23
mars 1989 au 30 juin 1989, et au Siège de l'Organisation des Nations Unies à
New York du 1er juillet 1989 au 22 mars 1990.
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Article 22

Ratification, acceptation, confirmation formelle ou approbation

1. La présente Convention est soumise à la ratification, à l'acceptation ou
à l'approbation des Etats et de la Namibie, représentée par le Conseil des
Nations Unies pour la Namibie, ainsi qu'à la confirmation formelle ou à
l'approbation des organisations d'Intégration politique ou économique. Les
Instruments de ratification, d'acceptation formelle ou d'approbation seront
déposés auprès du Dépositaire.

2. Toute organisation visée au paragraphe 1 ci-dessus qui devient Partie à
la présente Convention et dont aucun Etat membre n'est lui-même Partie est
liée par toutes les obligations énoncées dans la Convention. Lorsqu'un ou
plusieurs Etats membres d'une de ces organisations sont Parties à la
Convention, l'organisation et ses Etats membres conviennent de leurs
responsabilités respectives en ce qui concerne l'exécution de leurs
obligations en vertu de la Convention. Dans de tels cas, l'organisation et
les Etats membres ne sont pas habilités à exercer simultanément leurs droits
au titre de la Convention.

3. Dans leurs instruments de confirmation formelle ou d'approbation, les
organisations visées au paragraphe 1 ci-dessus indiquent l'étendue de leurs
compétences dans les domaines régis par la Convention. Ces organisations
notifient également toute modification importante de l'étendue de leurs
compétences au Dépositaire qui en informe les Parties.

Article 23

Adhésion

1. La présente Convention est ouverte a l'adhésion des Etats, de la
Namibie, représentée par le Conseil des Nations Unies pour la Namibie, et des
organisations d'intégration politique ou économique à partir de la date à
laquelle la Convention n'est plus ouverte à la signature. Les instruments
d'adhésion seront déposés auprès du Dépositaire.

2. Dans leurs instruments d'adhésion, les organisations visées au
paragraphe 1 ci-dessus indiquent l'étendue de leurs compétences dans les
domaines régis par la Convention. Elles notifient également au Dépositaire
toute modification importante de l'étendue de leurs compétences.

3. bes dispositions du paragraphe 2 de l'article 22 s'appliquent aux
organisations d'intégration politique ou économique qui adhèrent à la
présente Convention.
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Article 24

Droit de vote

1. Sous réserve des dispositions du paragraphe 2 ci-dessous, chaque Partie
à la Convention dispose d'une voix.

2. Les organisations d'intégration politique ou économique disposent,
conformément au paragraphe 3 de l'article 22 et au paragraphe 2 de l'article
23 pour exercer leur droit de vote dans les domaines qui relèvent de leur
compétence, d'un nombre de voix égal au nombre de leurs Etats membres qui
sont Parties à la Convention ou aux protocoles pertinents. Ces organisations
n'exercent pas leur droit de vote si leurs Etats membres exercent le leur, et
inversement.

Article 25

Entrée en vigueur

1. La présente Convention entrera en vigueur le quatre-vingt-dixième Jour
suivant la date du dépôt du vingtième instrument de ratification,
d'acceptation, de confirmation formelle, d'approbation ou d'adhésion.

2. A l'égard de chacun des Etats ou des organisations d'intégration
politique ou économique qui ratifie, accepte, approuve ou confirme
formellement la présente Convention ou y adhère, après la date de dépôt du
vingtième Instrument de ratification, d'acceptation, d'approbation, de
confirmation formelle ou d'adhésion, la Convention entrera en vigueur le
quatre-vingt-dixième jour suivant la date du dépôt, par ledit Etat ou ladite
organisation d'intégration politique ou économique, de son Instrument de
ratification, d'acceptation, d'approbation, de confirmation formelle ou
d'adhésion.

3. Aux fins des paragraphes 1 et 2 ci-dessus, aucun des instruments déposés
par une organisation d'intégration politique ou économique ne doit être
considéré comme un instrument venant s'ajouter aux instruments déjà déposés
par les Etats membres de ladite organisation.

Article 26

Réserves et déclarations

1. Aucune réserve ou dérogation ne pourra être faite à la présente
Convention.

2. Le paragraphe 1 du présent article n'empêche pas un Etat ou une
organisation d'intégration politique ou économique, lorsqu'il signe, ratifie,
accepte ou approuve ou confirme formellement la présente Convention ou y
adhère, de faire des déclarations ou des exposés, quelle que soit
l'appellation qui leur est donnée en vue, entre autres, d'harmoniser ses lois
et règlements avec les dispositions de la présente Convention, à condition
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que ces déclarations ou exposés ne visent pas à annuler ou à modifier les
effets juridiques des dispositions de la Convention dans leur application à
cet Etat.

Article 27

Dénonciation

1. Après l'expiration d'un délai de trois ans à compter de la date d'entrée
en vigueur de la présente Convention à l'égard d'une Partie, ladite Partie
pourra à tout moment dénoncer la Convention par notification écrite donnée au
Dépositaire.

2. La dénonciation prendra effet un an après la réception de la
notification par le Dépositaire, ou à toute autre date ultérieure qui pourra
être spécifiée dans la notification.

Article 28

Dépositaire

Le Secrétaire général de l'Organisation des Nations Unies sera le
Dépositaire de la présente Convention et de tout protocole y relatif.

Article 29

Textes faisant foi

Les textes anglais, arabe, chinois, espagnol, français et russe
originaux de la présente Convention font également foi.

EN FOI DE QUOI les soussignés, à ce dûment habilités, ont signé la
présente Convention.

Fait à . .?.«N-p. , le .??. ИСТ? mil neuf cent quatre-vingt-neuf.
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Annexe I

CATEGORIES DE DECHETS A CONTROLER

Flux de déchets

Yl Déchets cliniques provenant de soins médicaux dispensés dans des
hôpitaux, centres médicaux et cliniques

Y2 Déchets issus de ïa production et de la préparation de produits
pharmaceut iques

Y3 Déchets de médicaments et produits pharmaceutiques
Y4 Déchets issus de la production, de la préparation et de l'utilisation

de biocides et de produits phytopharmaceutiques
Y5 Déchets issus de la fabrication, de la préparation et de l'utilisation

des produits de préservation du bois
Y6 Déchets issus de la production, de la préparation et de l'utilisation

de solvants organiques
Y7 Déchets cyanures de traitements thermiques et d'opérations de trempe
Y8 Déchets d'huiles minérales impropres à l'usage initialement prévu
Y9 Mélanges et emulsions huile/eau ou hydrocarbure/eau
YlO Substances et articles contenant, ou contaminés par, des diphényles

polychlorés (PCB), des terphényles polychlorés (PCT) ou des diphényles
polybromés (PBB)

Yll Résidus goudronneux de raffinage, de distillation ou de toute
opération de pyrolyse

Y12 Déchets issus de la production, de la préparation et de l'utilisation
d'encres, de colorants, de pigments, de peintures, de laques ou de
vernis

Y13 Déchets issus de la production, de la préparation et de l'utilisation
de résines, de latex, de plastifiants ou de colles et adhésifs

Y14 Déchets de substances chimiques non identifiées et/ou nouvelles qui
proviennent d'activités de recherche, de développement ou
d'enseignement, et dont les effets sur l'homme et/ou sur
l'environnement ne sont pas connus

Y15 Déchets de caractère explosible non soumis à une législation différente
Y16 Déchets issus de la production, de la préparation et de l'utilisation

de produits et matériels photographiques
Y17 Déchets de traitements de surface des métaux et matières plastiques
Y18 Résidus d'opérations d'élimination des déchets industriels

Déchets ayant comme constituants:

Y19 Métaux carbonyles
Y20 Béryllium, composés du béryllium
Y21 Composés du chrome hexavalent
Y22 Composés du cuivre
Y23 Composés du zinc
Y24 Arsenic, composés de l'arsenic
Y25 Sélénium, composés du sélénium
Y26 Cadmium, composés du cadmium
Y27 Antimoine, composés de l'antimoine
Y28 Tellure, composés du tellure
Y29 Mercure, composés du mercure
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Y30 Thallium, composés du thallium
Y31 Plomb, composés du plomb
Y32 Composés inorganiques du fluor, à l'exclusion du fluorure de calcium
Y33 Cyanures inorganiques
Y34 Solutions acides ou acides sous forme solide
Y35 Solutions basiques ou bases sous forme solide
Y36 Amiante (poussières et fibres)
Y37 Composés organiques du phosphore
Y38 Cyanures organiques
Y39 Phénols, composés phénolés, y compris les chlorophénols
Y40 Ethers
Y41 Solvants organiques halogènes
Y42 Solvants organiques, sauf solvants halogènes
Y43 Tout produit de la famille des dibenzofurannes polychlorés
Y44 Tout produit de la famille des dibenzoparadioxines polychlorées
Y45 Composés organohalogénés autres que les matières figurant dans la

présente Annexe (par exemple Y39, Y41, Y42, Y43, Y44).

Annexe II

CATEGORIES DE DECHETS DEMANDANT UN EXAMEN SPECIAL

Y46 Déchets ménagers collectés
Y47 Résidus provenant de l'incinération des déchets ménagers

Annexe III

LISTE DES CARACTERISTIQUES DE DANGER

Classe ONU* Code Caractéristiques

1 Hl Matières explosives

Une matière ou un déchet explosif est une matière (ou un
mélange de matières) solide ou liquide qui peut elle-même, par
réaction chimique, émettre des gaz à une température et une
pression et à une vitesse telle qu'il en résulte des dégâts
dans la zone environnement.

3 H3 Matières Inflammables

Les liquides inflammables sont les liquides, mélanges de
liquides, ou liquides contenant des solides en solution ou
suspension (peintures, vernis, laques, etc., par exemple, à
l'exclusion cependant des matières ou déchets classés ailleurs
en raison de leurs caractéristiques dangereuses), qui émettent
des vapeurs inflammables à une température ne dépassant pas
60,5°C en creuset fermé ou 65,6°C en creuset ouvert.
(Comme les résultats des essais en creuset ouvert et en
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creuset fermé ne sont pas strictement comparables entre eux et
que même les résultats de plusieurs essais effectués selon la
même méthode diffèrent souvent, les règlements qui
s'écarteraient des chiffres ci-dessus pour tenir compte de ces
différences demeureraient conformes à l'esprit de cette
définition.)

4.1 H4.1 Matières solides inflammables

Les solides ou déchets solides inflammables sont les matières
solides autres que celles classées comme explosives, qui, dans
les conditions rencontrées lors du transport, s'enflamment
facilement ou peuvent causer un incendie sous l'effet du
frottement, ou le favoriser.

4.2 H4.2 Matières spontanément inflammables

Matières ou déchets susceptibles de s'échauffer spontanément
dans des conditions normales de transport, ou de s'échauffer
au contact de l'air, et pouvant alors s'enflammer.

4.3 H4.3 Matières ou déchets qui, au contact de l'eau, émettent des gaz
inflammables

Matières ou déchets qui, par réaction avec l'eau, sont
susceptibles de s'enflammer spontanément ou d'émettre des gaz
Inflammables en quantités dangereuses.

5.1 H5.1 Matières comburantes

Matières ou déchets qui, sans être toujours combustibles
eux-mêmes, peuvent, en général en cédant de l'oxygène,
provoquer ou favoriser la combustion d'autres matières.

5.2 H5.2 Peroxydes organiques

Matières organiques ou déchets contenant la structure
bivalente -O-O- sont des matières thermiquement Instables, qui
peuvent subir une décomposition auto-accélérée exothermique.

6.1 H6.1 Matières toxiques (algues)

Matières ou déchets qui, par ingestion. Inhalation ou
pénétration cutanée, peuvent causer la mort ou une lésion
grave ou nuire à la santé humaine.

* Cette numérotation correspond au système de classification de danger
adopté dans les recommandations des Nations Unies pour le transport des
marchandises dangereuses (ST/SG/AC.10/l/Rev.5, Nations Unies, New York, 1988).
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6.2 H6.2 Matières Infectieuses

Matières ou déchets contenant des micro-organismes
viables ou leurs toxines, dont on sait, ou dont on a de
bonnes raisons de croire, qu'ils causent la maladie
chez les animaux ou chez l'hoome.

8 H8 Matières corrosives

Matières ou déchets qui, par action chimique, causent
des dommages graves aux tissus vivants qu'elles
touchent, ou qui peuvent en cas de fuite endommager
sérieusement, voire détruire, les autres marchandises
transportées ou les engins de transport et qui peuvent
aussi comporter d'autres risques.

9 HlO Matières libérant des gaz toxiques au contact de l'air
ou de l'eau

Matières ou déchets qui, par réaction avec l'air ou
l'eau, sont susceptibles d'émettre des gaz toxiques en
quantités dangereuses.

9 Hll Matières toxiques (effets différés ou chroniques)

Matières ou déchets qui, par inhalation. Ingestion ou
pénétration cutanée, peuvent entraîner des effets
différés ou chroniques, ou produire le cancer.

9 H12 Matières écotoxiques

Matières ou déchets qui, si ils sont rejetés,
provoquent ou risquent de provoquer, par
bio-accumulation et/ou effets toxiques sur les systèmes
biologiques, des impacts nocifs immédiats ou différés
sur 1'environnement.

9 H13 Matières susceptibles après élimination de donner lieu,
par quelque moyen que ce soit, à une autre substance,
par exemple un produit de lixiviatlon, qui possède
l'une des caractéristiques énuaérées ci-dessus.

Epreuves

Les dangers que certains types de déchets sont susceptibles de présenter
ne sont pas encore bien connus; 11 n'existe pas d'épreuves d'appréciation
quantitative de ces dangers. Des recherches plus approfondies sont
nécessaires afin d'élaborer les moyens de caractériser les dangers que ces
types de déchets peuvent présenter pour l'homme ou l'environnement. Des
épreuves normalisées ont été mises au point pour des substances et matières
pures. De nombreux pays membres ont élaboré des tests nationaux que l'on
peut appliquer aux matières destinées à être éliminées par les opérations
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figurant à l'annexe III à la Convention en vue de décider si ces matières
présentent une quelconque des caractéristiques énumérées dans la présente
Annexe.

Annexe IV

OPERATIONS D'ELIMINATION

A. OPERATIONS NE DEBOUCHANT PAS SUR UNE POSSIBILITE DE RECUPERATION DE
RECYCLAGE, DE REUTILISATION, DE REEMPLOI DIRECT, OU TOUTE AUTRE
UTILISATION DES DECHETS

La section A récapitule toutes ces opérations d'élimination telles
qu'elles sont effectuées en pratique.

Dl Dépôt sur ou dans le sol (par exemple mise en décharge, etc.)
D2 Traitement en milieu terrestre (par exemple biodégradation de déchets

liquides ou de boues dans les sols, etc.)
D3 Injection en profondeur (par exemple des déchets pompables dans des

puits, des dômes de sel, ou des failles géologiques naturelles, etc.)
D4 Lagunage (par exemple déversement de déchets liquides ou de boues dans

des puits, des étangs ou des bassins, etc.)
DS Mise en décharge spécialement aménagée (par exemple placement dans des

alvéoles etanches séparées, recouvertes et isolées les unes des autres
et de l'environnement, etc.)

D6 Rejet dans le milieu aquatique sauf 1'inmersión en mer
D7 Immersion en mer, y compris enfouissement dans le sous-sol marin
D8 Traitement biologique non spécifié ailleurs dans la présente Annexe,

aboutissant à des composés ou à des mélanges qui sont éliminés selon
l'un des procédés enumeres à la section A

D9 Traitement physico-chimique non spécifié ailleurs dans la présente
Annexe, aboutissant à des composés ou à des mélanges qui sont éliminés
selon l'un des procédés enumeres a la section A (par exemple
evaporation, séchage, calcination, neutralisation, précipitation, etc.)

DIO Incinération à terre
DU Incinération en mer
D12 Stockage permanent (par exemple placement de conteneurs dans une mine,

etc.)
D13 Regroupement préalablement à l'une des opérations de la section A
D14 Reconditionnement préalablement à l'une des opérations de la section A
D15 Stockage préalablement à l'une des opérations de la section A

B. OPERATIONS DEBOUCHANT SUR UNE POSSIBILITE DE RECUPERATION, DE
RECYCLAGE, DE REUTILISATION, DE REEMPLOI DIRECT, OU TOUTE AUTRE
UTILISATION DES DECHETS

La section В est censée récapituler toutes ces opérations, concernant
des matières qui sont considérées ou légalement définies comme déchets
dangereux et qui auraient sinon subi l'une des opérations énoncées à la
section A.
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Ri Utilisation comme combustible (autrement qu'er. incinération directe)
ou autre moyen de produire de l'énergie

R2 Récupération ou régénération des solvants
R3 Recyclage ou récupération de substances organiques qui ne sont pas

utilisées comme solvants
R4 Recyclage ou récupération des métaux ou des composés métalliques
R5 Recyclage ou récupération d'autres matières inorganiques
R6 Régénération des acides ou des bases
R7 Récupération des produits servant à capter les polluants
R8 Récupération des produits provenant des catalyseurs
R9 Régénération ou autres réemplois des huiles usées
RIO Epandage sur le sol au profit de l'agriculture ou de l'écologie
Rll Utilisation de matériaux résiduels obtenus à partir de l'une des

opérations numérotées Ri à RIO
R12 Echange de déchets en vue de les soumettre à l'une des opérations

numérotées Ri à Rll
R13 Mise en réserve de matériaux en vue de les soumettre à l'une des

opérations figurant à la section В

Annexe V-A

INFORMATIONS A FOURNIR LORS DE LA NOTIFICATION

1. Motif de l'exportation de déchets

2. Exportateur des déchets 1/

3. Producteur(s) des déchets et lieu de production 1/

4. Eliminateur des déchets et lieu effectif d'élimination JL/

5. Transporteur(s) prévu(s) des déchets ou leurs agents, lorsqu'ils sont
connus JL/

6. Pays d'exportation des déchets
Autorité compétente 2/

7. Pays de transit prévus
Autorité compétente 2/

8. Pays d'importation des déchets
Autorité compétente 2/

9. Notification générale ou notification unique

10. Date(s) prévue(s) du(des) transfert(s), durée de l'exportation des
déchets et itinéraire prévu (notamment points d'entrée et de sortie) 3/

11. Moyen(s) de transport prévu(s) (route, rail, mer, air, voie de
navigation intérieure, etc.)

12. Informations relatives à l'assurance 4/
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13. Dénomination et description physique des déchets, y compris numéro Y
et numéro ONU, composition de ceux-ci 5/ et renseignements sur toute
disposition particulière relative à la manipulation, notamment mesures
d'urgence à prendre en cas d'accident

14. Type de conditionnement prévu (par exemple vrac, fûts, citernes)

15. Quantité estimée en poids/volume 6/

16. Processus dont proviennent les déchets 7/

17. Pour les déchets enumeres à l'Annexe I, classification de
l'Annexe IIIi caractéristique de danger; numéro Ну classe de l'ONU

18. Mode d'élimination selon l'Annexe IV

19. Déclaration du producteur et de l'exportateur certifiant l'exactitude
des informations

20. Informations (y compris la description technique de l'installation)
communiquées à l'exportateur ou au producteur par l'éliminateur des
déchets et sur lesquelles ce dernier s'est fondé pour estimer qu'il
n 'y aucune raison de croire que les déchets ne seront pas gérés selon
des méthodes écologiquement rationnelles conformément aux lois et
règlements du pays importateur.

21. Renseignements concernant le contrat conclu entre l'exportateur et
l'éliminateur.

Notes

I/ Nom et adresse complets, numéros de téléphone, de télex ou de
télécopieur, ainsi que nom, adresse et numéro de téléphone, de
télex ou de télécopieur de la personne à contacter.

2/ Nom et adresse complets, numéros de téléphone, de télex ou de
télécopieur.

3/ En cas de notification générale couvrant plusieurs transferts,
indiquer soit les dates prévues de chaque transport, soit, si
celles-ci ne sont pas connues, la fréquence prévue des
transports.

4/ Informations à fournir sur les dispositions pertinentes
relatives à l'assurance et sur la manière dont l'exportateur,
le transporteur et l'éliminateur s'en acquittent.
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5/ Indiquer la nature et la concentration des composés les plus
dangereux au regard de la toxicité et des autres dangers
présentés par les déchets tant pour la manipulation que pour
le mode d'élimination prévu.

6/ En cas de notification générale couvrant plusieurs transferts,
indiquer à la fols là quantité totale estimée et les quantités
estimées pour chacun des transferts.

7/ Dans la mesure où ce renseignement est nécessaire pour évaluer
les risques et déterminer la validité de l'opération
d'élimination proposée.

Annexe V-B

INFORMATIONS A FOURNIR DANS LE DOCUMENT DE MOUVEMENT

1. Exportateur des déchets 1/

2. Producteur(s) des déchets et lieu de production 1/

3. Eliminateur des déchets et lieu effectif d'élimination l/

4. Transporteur(s) des déchets 1/ ou son(ses) agent(s)

5. Sujet à notification générale ou à notification unique

6. Date de début du mouvement transfrontière et date(s) et signature de
la réception par chaque personne qui prend en charge les déchets

7. Moyen de transport (route, rail, voie de navigation intérieure, mer,
air) y compris pays d'exportation, de transit et d'importation ainsi
que points d'entrée et de sortie lorsque ceux-ci sont connus

8. Description générale des déchets (état physique, appellation exacte et
classe d'expédition ONU, numéro ONU, numéro Y et numéro H le cas
échéant)

9. Renseignements sur les dispositions particulières relatives à la
manipulation y compris mesures d'intervention en cas d'accident

10. Type et nombre de colis

11. Quantité en poids/volume

12. Déclaration du producteur ou de l'exportateur certifiant l'exactitude
des informations

13. Déclaration du producteur ou de l'exportateur certifiant l'absence
d'objections de la part des autorités compétentes de tous les Etats
concernés qui sont Parties
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14. Attestation de l'éliminateur de la réception à l'installation
d'élimination désignée et indication de la méthode d'élimination et de
la date approximative d'élimination

Motes

Les Informations à fournir sur le document de mouvement devraient,
chaque fois que possible, être rassemblées dans un seul et même document avec
celles exigées par la réglementation des transports. En cas d'impossibilité,
ces informations devraient compléter et non répéter celles exigées par la
réglementation des transports. Le document de mouvement contiendra des
instructions quant à la personne habilitée à fournir les renseignements et à
remplir les formulaires.

i/ Mon et adresse complets, numéros de téléphone, de télex ou de
télécopieur, ainsi que nom, adresse et numéro de téléphone, de télex ou de
télécopieur de la personne à contacter en cas d'urgence.

Annexe VI

ARBITRAGE

Article premier

Sauf dispositions contraires de l'accord prévu à l'article 20 de la
Convention* la procédure d'arbitrage est conduite conformément aux
dispositions des articles 2 à 10 ci-après.

Article 2

La Partie requérante notifie au Secrétariat que les Parties sont
convenues de soumettre le différend a l'arbitrage conformément au paragraphe
2 ou au paragraphe 3 de l'article 20 de la Convention, en indiquant notamment
les articles de la Convention dont l'interprétation ou l'application sont en
cause. La Secrétariat communique les informations ainsi reçues à toutes les
Parties à la Convention.

Article 3

Le tribunal arbitral est composé de trois membres. Chacune des
Parties au différend nomme un arbitre et les deux arbitres ainsi nommés
désignent d'un commun accord le troisième arbitre, qui assume la présidence
du tribunal. Ce dernier ne doit pas être ressortissant de l'une des Parties
au différend ni avoir sa résidence habituelle sur le territoire de l'une de
ces Parties, ni se trouver au service de l'une d'elles, ni s'être déjà occupé
de l'affaire à aucun titre.
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Article 4

1. SI, dans un délai de deux mois après la nomination du deuxième
arbitre, le Président du tribunal arbitral n'est pas désigné, le Secrétaire
général de l'Organisation des Nations Unies procède, à la requête de l'une
des deux Parties, à sa désignation dans un nouveau délai de deux mois.

2. Si, dans un délai de deux mois après la réception de la requête, l'une
des Parties au différend ne procède pas à la nomination d'un arbitre, l'autre
Partie peut saisir le Secrétaire général de l'Organisation des Nations Unies,
qui désigne le Président du tribunal arbitral dans un nouveau délai de deux
mois. Dès sa désignation le Président du tribunal arbitral demande à la
Partie qui n'a pas nommé d'arbitre de le faire dans un délai de deux mois.
Passé ce délai, il saisit le Secrétaire général de l'Organisation des Nations
Unies, qui procède à cette nomination dans un nouveau délai de deux mois.

Article 5

1. Le tribunal rend sa sentence conformément au droit international et
aux dispositions de la présente Convention.

2. Tout tribunal arbitral constitué aux termes de la présente annexe
établit ses propres règles de procédure.

Article 6

1. Les décisions du tribunal arbitral, tant sur la procédure que sur le
fond, sont prises à la majorité des voix de ses membres.

2. Le tribunal peut prendre toutes mesures appropriées pour établir les
faits. Il peut, à la demande de l'une des parties, recommander les mesures
conservatoires Indispensables.

3. Les Parties au différend fourniront toutes facilités nécessaires pour
la bonne conduite de la procédure.

4. L'absence ou le défaut d'une Partie au différend ne fait pas obstacle
à la procédure.

Article 7

Le tribunal peut connaître et décider des demandes reconventionnelles
directement liées à l'objet du différend.

Article 8

A moins que le tribunal d'arbitrage n'en décide autrement en raison
des circonstances particulières de l'affaire, les dépenses du tribunal, y
compris la rémunération de ses membres, sont prises en charge à parts égales
par les Parties au différend. Le tribunal tient un relevé de toutes ses
dépenses et en fournit un état final aux Parties.
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Article 9

Toute Partie ayant, en ce qui concerne l'objet du différend, un
intérêt d'ordre juridique susceptible d'être affecté par la décision peut
intervenir dans la procédure, avec le consentement du tribunal.

Article 10

1. Le tribunal prononce la sentence dans un délai de cinq mois à partir
de la date à laquelle il est créé, à moins qu'il n'estime nécessaire de
prolonger ce délai pour une période qui ne devrait pas excéder cinq mois.

2. La sentence du tribunal arbitral est motivée. Bile est définitive et
obligatoire pour les Parties au différend.

3. Tout différend qui pourrait surgir entre les Parties concernant
l'interprétation ou l'exécution de la sentence peut être soumis par l'une des
deux Parties, au tribunal arbitral qui l'a rendue, ou, si ce dernier ne peut
en être saisi, à un autre tribunal arbitral constitué à cet effet de la même
manière que le premier.
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БАЗЕЛЬСКАЯ КОНВЕНЦИЯ О КОНТРОЛЕ
ЗА ТРАНСГРАНИЧНОЙ ПЕРЕВОЗКОЙ

ОПАСНЫХ ОТХОДОВ И ИХ УДАЛЕНИЕМ

ОРГАНИЗАЦИЯ ОБЪЕДИНЕННЫХ НАЦИЙ
1989





БАЗЕЛЬСКАЯ КОНВЕНЦИЯ О КОНТРОЛЕ ЗА ТРАНСГРАНИЧНОЙ
ПЕРЕВОЗКОЙ ОПАСНЫХ ОТХОДОВ И ИХ УДАЛЕНИЕМ

ПРЕАМБУЛА

Стороны настоящей Конвенции,

учитывая риск нанесения ущерба здоровью человека и
окружающей среде опасными и другими отходами и их
трансграничной перевозкой,

сознавая растущую угрозу здоровью человека и окружающей
среде в результате роста производства и трансграничной
перевозки опасных и других отходов и их сложного характера»

сознавая также, что наиболее эффективным способом защиты
здоровья человека и окружающей среды от угрозы, создаваемой
такими отходами, является сокращение до минимума их
производства с точки зрения количества и/или их опасного
потенциала,

будучи убеждены. что государства должны принимать
необходимые меры для обеспечения того, чтобы использование
опасных и других отходов, включая их трансграничную перевозку и
удаление, было совместимо с охраной здоровья человека и
окружающей среды, независимо от места их удаления.

отмечая. что государства должны обеспечивать, чтобы
производитель выполнял обязанности в отношении перевозки и
удаления опасных и других отходов способом, совместимым с
охраной окружающей среды, независимо от места удаления,

полностью признавая. что каждое государство имеет
суверенное право запрещать ввоз или удаление опасных и других
отходов другого государства на своей территории,

признавая также растущее стремление к запрещению
трансграничных перевозок опасных отходов и их удаления в других
государствах, особенно в развивающихся странах.

РУДУми убеждены, что в той мере, в какой это соответствует
их экологически обоснованному и эффективному использованию,
опасные и другие отходы должны удаляться в государстве, где эти
отходы были произведены,

осознавая также, что трансграничные перевозки подобных
отходов из государства их производства в любое другое
государство должны разрешаться только при их осуществлении в
условиях. не создающих угрозы для здоровья человека и
окружающей среды, и в соответствии с положениями настоящей
Конвенции,
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с ч и т а я , что усиление контроля за т р а н с г р а н и ч н о й перевозкой
опасных и других отходов будет стимулировать их экологически
обоснованное и с п о л ь з о в а н и е и сокращение объема такой
т р а н с г р а н и ч н о й перевозки,

будучи убеждены в том, что государствам следует принимать
меры для обеспечения должного обмена информацией о
т р а н с г р а н и ч н о й перевозке опасных и других отходов при вывозе из
этих государств или ввозе в них и контроле за такой перевозкой.

отмечая. что в ряде международных и региональных
соглашений рассматривается вопрос о защите и сохранении
окружающей среды в с в я з и с транзитом опасных грузов»

принимая во внимание Декларацию Конференции Организации
Объединенных Наций по проблемам окружающей человека среды
(Стокгольм, 1972 год), Каирские руководящие положения и
принципы в отношении экологически оправданного использования
опасных отходов, принятые Советом управляющих Программы
Организации Объединенных Наций по окружающей среде (ЮНЕП) в
решении 14/30 от 17 июня 1987 года, рекомендации Комитета
экспертов ООН по перевозке опасных грузов (сформулированные в
1957 году и обновляемые каждые два года), соответствующие
рекомендации, декларации, документы и правила, принятые в
рамках системы Организации Объединенных Наций, а также
работу и исследования, проводимые в других международных и
региональных организациях,

учитывая дух, принципы, цели и задачи Всемирной хартии
природы, принятой на тридцать седьмой сессии Генеральной
Ассамблеи Организации Объединенных Наций (1982 г.) в качестве
правил поведения в отношении охраны окружающей человека среды и
сохранения природных ресурсов,

подтверждая, что государства отвечают за выполнение своих
международных обязательств в отношении охраны здоровья человека
и защиты и сохранения окружающей среды и несут ответственность
в соответствии с международным правом,

признавая, что в случае существенного нарушения положений
настоящей Конвенции или любого протокола к ней применяются
соответствующие положения международного права договоров,

учитывая необходимость продолжать разработку и внедрение
экологически обоснованных малоотходных технологий, методов
рециркуляции, эффективных систем административно-
хозяйственной деятельности и и с п о л ь з о в а н и я отходов в целях
сокращения до минимума производства опасных и других отходов,
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учитывая также растущую тревогу международного сообщества
в связи с необходимостью усиления контроля за трансграничной
перевозкой опасных и других отходов, а также необходимость
сокращения по возможности до минимума подобной перевозки.

обеспокоенные проблемой незаконного трансграничного
оборота опасных и других отходов.

принимая также во внимание ограниченные возможности
развивающихся стран по рациональному использованию опасных и
других отходов,

признавая необходимость расширения передачи технологии,
особенно развивающимся странам, в целях обоснованного
использования производимых внутри стран опасных и других
отходов в духе Каирских руководящих положений и решения 14/16
Совета .управляющих ЮНЕП о расширении передачи природоохранной
технологии.

признавая также, что опасные и другие отходы должны
перевозиться в соответствии с надлежащими международными
конвенциями и рекомендациями.

будучи убеждены также в том, что трансграничная перевозка
опасных и других отходов должна разрешаться лишь тогда, когда
транспортировка и конечное удаление таких отходов
осуществляются экологически обоснованным способом, и

будучи преисполнены решимости оградить с помощью строгого
контроля здоровье человека и окружающую среду от пагубного
воздействия. которое может быть вызвано производством и
использованием опасных и других отходов,

ДОГОВОРИЛИСЬ О СЛЕДУЮЩЕМ:
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Статья 1

Сфера действия Конвенции

1. Для целей настоящей Конвенции "опасными отходами"
считаются следующие отходы, являющиеся объектом трансграничной
перевозки:

a) отходы, входящие в любую категорию, указанную в прило-
жении I, если только они не обладают какими-либо свойствами,
перечисленными в приложении I I I ; и

b) отходы, которые не охватываются пунктом а) но которые
определены или считаются опасными в соответствии с внутренним
законодательством государства экспорта, импорта или транзита,
являющегося Стороной.

2. Отходы, входящие в любую категорию, указанную в
приложении II, которые подлежат трансграничной перевозке,
считаются, для целей настоящей Конвенции, "другими отходами".

3. Отходы, которые в силу их радиоактивности подпадают
под другие международные системы контроля, в том числе
международные соглашения, специально применяющиеся в отношении
радиоактивных материалов. исключаются из сферы действия
настоящей Конвенции.

4. Отходы. возникающие в результате нормального
функционирования морских судов, сброс которых охватывается
другими международно-правовыми документами, исключаются из
сферы действия настоящей Конвенции.
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С т а т ь я 2

Определения

Для целей настоящей К о н в е н ц и и :

1. "отходы" представляют собой вещества или предметы, которые
удаляются, предназначены для удаления или подлежат удалению в
соответствии с положениями национального законодательства;

2. "использование" означает сбор, транспортировку и удаление
опасных или других отходов, включая последующий контроль за
местами удаления;

3. "трансграничная перевозка" означает любое перемещение
опасных или других отходов из района, находящегося под
национальной юрисдикцией одного государства, в район или через
район. находящийся под национальной юрисдикцией другого
государства, либо в район или через район, не находящийся под
национальной юрисдикцией какого-либо государства, при условии,
что такая перевозка затрагивает по крайней мере два государства;

4. "удаление" означает любую операцию, определенную в
приложении IV к настоящей Конвенции;

5. "санкционированные места или объекты" означают места или
объекты для удаления опасных или других отходов, в отношении
которых получено разрешение или лицензия от соответствующего
органа того государства, на территории которого находятся такие
места или объекты;

6. "компетентный орган" означает государственный орган,
назначенный Стороной нести ответственность, в пределах таких
географических районов, которые Сторона может найти уместными,
за получение уведомления о трансграничной перевозке опасных или
других отходов и любой информации, с в я з а н н о й с ней, и за
обеспечение ответа на такое уведомление в соответствии со
статьей 6;

7. "выделенный центр" означает упоминаемое в статье 5
юридическое лицо Стороны, отвечающее за получение и
предоставление информации, как предусмотрено в статьях 13 и 15;

8. "экологически обоснованное использование опасных или
других отходов" означает принятие всех практически возможных
мер для того, чтобы при и с п о л ь з о в а н и и опасных или других
отходов здоровье человека и окружающая среда защищались от
возможного отрицательного воздействия таких отходов;

9. "район, находящийся под национальной юрисдикцией
государства" означает любой район суши и моря или воздушное
пространство, в пределах которого государство в соответствии с
международным правом несет административную и нормативную
ответственность за охрану здоровья человека и состояния
окружающей среды;
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10. "государство экспорта" означает любую Сторону, из которой
планируется или начата т р а н с г р а н и ч н а я перевозка опасных или
других отходов;

11. "государство импорта" означает Сторону. в которую
планируется или осуществляется перевозка опасных или других
отходов с целью их удаления или с целью погрузки до удаления в
районе, на который не распространяется юрисдикция какого-либо
государства;

12. "государство транзита" означает любое государство, не
являющееся государством экспорта или импорта, через которое
планируется или осуществляется перевозка опасных или других
отходов;

13. "заинтересованные государства'* означают Стороны,
являющиеся государствами экспорта или импорта или государствами
транзита, независимо от того, являются ли они Сторонами или нет;

14. "лицо" означает любое физическое или юридическое лицо;

15. "экспортер" означает любое лицо, находящее под юрисдикцией
государства экспорта, которое организует экспорт опасных или
других отходов;

16. "импортер" означает любое лицо, находящееся под юрисдикцией
государства импорта, которое организует импорт опасных или
других отходов;

17. "перевозчик" означает любое лицо, осуществляющее
транспортировку опасных или других отходов;

18. "производитель" означает любое лицо, чья деятельность
ведет к образованию опасных или других отходов, или, если это
лицо неизвестно, то лицо, которое владеет этими отходами и/или
осуществляет над ними контроль;

19. "лицо. отвечающее за удаление" означает любое лицо,
которому отгружаются опасные или другие отходы и которое
осуществляет удаление таких отходов;

20. "организация по политической и/или экономической
интеграции" означает организацию, состоящую из суверенных
государств, которой ее государства-члены делегировали
компетенцию в вопросах, регулируемых настоящей Конвенцией, и
которая должным образом уполномочена в соответствии с ее
внутренними процедурами подписывать, ратифицировать, принимать,
одобрять, официально подтверждать или присоединяться к ней;

21. "незаконный оборот" означает любую трансграничную
перевозку опасных или других отходов в соответствии со
статьей 9.
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Статья 3

Национальные определения опасных отходов

1. Каждая Сторона в течение шести месяцев после того,
как она станет Стороной настоящей Конвенции, информирует
секретариат Конвенции об отходах, иных чем те, которые /казаны
в приложениях I и II, которые рассматриваются или определяются
как опасные в соответствии с ее национальным законодательством
или любыми требованиями относительно трансграничной перевозки,
распространяющимися на такие отходы.

2. Каждая Сторона в последующем информирует секретариат
о любых значительных изменениях в информации, представленной во
исполнение пункта 1.

3.. Секретариат немедленно направляет всем Сторонам
информацию, полученную им в соответствии с пунктами 1 и 2.

4. Стороны отвечают за доведение информации, переданной
им секретариатом в соответствии с пунктом 3, до сведения своих
экспортеров.
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Статья 4

Общие обязательства

1. а) Стороны, осуществляя свое право на запрещение
импорта опасных или других отходов с целью удаления»
информируют другие Стороны о своем решении согласно статье 13;

b) Стороны запрещают или не разрешают экспорт опасных и
других отходов в направлении Сторон, которые ввели запрет на
импорт таких отходов, если они получили об этом уведомление
согласно подпункту а) выше;

c) в отношении государств импорта, которые не ввели
запрета на импорт опасных и других отходов, Стороны запрещают
или не разрешают экспорт опасных и других отходов, если
государство импорта не дает согласия в письменной форме на
конкретную импортную отгрузку;

2. Каждая Сторона принимает надлежащие меры с тем, чтобы:

a) обеспечить сведение к минимуму производства опасных и
других отходов в своих пределах с учетом социальных,
технических и экономических аспектов;

b) обеспечить наличие соответствующих объектов по
удалению для экологически обоснованного использования опасных и
других отходов независимо от места их удаления. Эти объекты,
по возможности, должны быть расположены в ее пределах;

c) обеспечить, чтобы лица, участвующие в использовании
опасных и других отходов в ее пределах, принимали такие меры,
которые необходимы, для предотвращения загрязнения опасными и
другими отходами в результате такого обращения и. если такое
загрязнение все же происходит, для сведения к минимуму его
последствий для здоровья человека и окружающей среды;

d) обеспечить, чтобы трансграничная перевозка опасных и
других отходов была сведена к минимуму в соответствии с
экологически обоснованным и эффективным использованием таких
отходов, и осуществлялась таким образом, чтобы здоровье
человека и окружающая среда были ограждены от отрицательных
последствий, к которым может привести такая перевозка;

e) не разрешать экспорт опасных или других отходов в
государства или группу государств, относящихся к организации по
экономической и/или политической интеграции, которые являются
Сторонами, в частности в развивающиеся страны, которые в рамках
своего законодательства запретили весь импорт, либо если у нее
есть основания полагать, что использование этих отходов не
будет осуществляться экологически обоснованным образом, в
соответствии с критериями, которые будут определены Сторонами
на их первом совещании.



f) требовать предоставления заинтересованным
государствам информации относительно предлагаемой
трансграничной перевозки опасных и других отходов, согласно
приложению V А, ясно указывающей на последствия предлагаемой
перевозки для здоровья человека и окружающей среды;

g) не допускать импорта опасных и других отходов, если
есть основания полагать, что использование этих отходов не
будет осуществляться экологически обоснованным образом;

h) сотрудничать в принятии мер с другими Сторонами и
заинтересованными организациями, непосредственно или через
Секретариат. в том числе в распространении информации о
перевозке опасных и других отходов в целях совершенствования
экологически обоснованного использования таких отходов и
предупреждения их незаконного оборота.

3. Стороны считают незаконный оборот опасных или других
отходов преступным деянием.

4. Каждая Сторона принимает надлежащие правовые,
административные и другие меры для выполнения и соблюдения
положений настоящей Конвенции, включая меры с целью
предотвращения поведения, противоречащего Конвенции, и
наказания за него.

5. Сторона не разрешает экспорт опасных или других отходов в
государство, не являющееся Стороной, или их импорт из
государства, не являющегося Стороной.

6. Стороны договариваются о том, чтобы не допускать экспорта
опасных или других отходов для удаления в пределах района южнее
60* южной широты, независимо от того, являются ли такие
отходы объектом трансграничной перевозки или нет.

7. Кроме того, каждая Сторона:

a) запрещает всем лицам, находящимся под ее национальной
юрисдикцией, транспортировку или удаление опасных или других
отходов, если только эти лица не получили разрешения или
согласия на проведение таких операций;

b) требует, чтобы опасные или другие отходы, являющиеся
объектом трансграничной перевозки, упаковывались, маркировались
и транспортировались в соответствии с общепринятыми и
общепризнанными международными правилами и нормами в области
упаковки, маркировки и транспортировки, и чтобы учитывалась
соответствующая международно признанная практика;

c) требует, чтобы опасные или другие отходы сопровождались
документом о перевозке опасных отходов от пункта, из которого
начинается трансграничная перевозка, до места удаления.
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8. Каждая Сторона требует, чтобы экспортируемые опасные или
другие отходы и с п о л ь з о в а л и с ь экологически обоснованным образом
в государстве импорта или других государствах. Руководящие
п р и н ц и п ы технического характера в отношении экологически
обоснованного использования отходов, подпадающих под действие
настоящей Конвенции, будут определены Сторонами на их первом
совещании.

9. Стороны принимают соответствующие меры для обеспечения
того, чтобы т р а н с г р а н и ч н а я перевозка опасных и других отходов
разрешалась, только если:

a) государство экспорта не располагает техническими
возможностями и необходимыми объектами, мощностями или
подходящими местами для удаления таких отходов экологически
обоснованным и эффективным образом; или

b) такие отходы необходимы государству импорта в
качестве сырья для предприятий по рециркуляции или рекуперации;
или

c) такая трансграничная перевозка отвечает иным
критериям, которые будут определены Сторонами, при условии, что
такие критерии не противоречат целям настоящей Конвенции.

10. Обязательство государств, в которых производятся опасные и
другие отходы, требовать в рамках настоящей Конвенции, чтобы
эти отходы использовались экологически обоснованным образом, ни
при каких обстоятельствах не может переходить на государство
импорта или транзита.

11. Ничто в настоящей Конвенции не препятствует Стороне
устанавливать дополнительные требования, отвечающие положениям
настоящей Конвенции и соответствующие нормам международного
права, с целью улучшения охраны здоровья человека и окружающей
среды.

12. Ничто в настоящей Конвенции никоим образом не ущемляет
суверенитета государств над своим территориальным морем,
который установлен в соответствии с международным правом, и
суверенных прав и юрнднсдикцни, которыми государства обладают
над своими исключительными экономическими зонами и своим
континентальным шельфом в соответствии с международным правом,
а также не препятствует осуществлению морскими и воздушными
судами всех государств прав и свободы навигации в том виде, в
котором они предусматриваются международным правом и отражаются
в соответствующих международных документах.

13. Стороны обязуются проводить периодически обзор
возможностей для сокращения объема и/или загрязняющей
способности опасных и других отходов, которые экспортируются в
другие государства, в частности в развивающиеся страны.
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Статья S

Назначение компетентных органов и выделенного центра

Для содействия осуществлению настоящей Конвенции Стороны:

1. назначают или учреждают один или несколько компетентных
органов и один выделенный центр. Один компетентный орган
назначается для получения уведомления в случае государства
транзита;

2. информируют секретариат, в течение трех месяцев после
вступления для них в силу настоящей Конвенции, об учреждениях,
назначенных ими своим выделенным центром и своими компетентными
органами;

3. информируют секретариат, в течение одного месяца после
принятия решения, о любых изменениях, касающихся назначения,
произведенного ими согласно пункту 2 выше.
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Статья 6

Т р а н с г р а н и ч н а я перевозка между Сторонами

1. Государство экспорта уведомляет или требует от
производителя или экспортера уведомлять в письменном виде через
компетентный орган государства экспорта компетентные органы
заинтересованных государств о любой предполагаемой
трансграничной перевозке опасных или других отходов. В
подобных уведомлениях должны содержаться заявления и
информация, предусмотренные в приложении V А, на языке,
приемлемом для государства импорта. Каждому заинтересованному
государству достаточно н а п р а в л я т ь одно уведомление.

2. Государство импорта направляет уведомителю ответ в
письменной форме о получении уведомления, содержащий согласие
на перевозку при определенных условиях или без них, отказ в
разрешении на перевозку или запрос на представление
дополнительной информации. Копия окончательного ответа
государству импорта направляется компетентным органам
заинтересованных государств, являющихся Сторонами.

3. Государство экспорта не разрешает производителю или
экспортеру начинать трансграничную перевозку до тех пор, пока
не получит письменного подтверждения того, что:

a) уведомитель получил согласие в письменном виде от
государства импорта;

b) уведомитель получил от государства импорта
подтверждение факта наличия контракта между экспортером и
отвечающим эа удаление отходов лицом, в котором оговаривается
экологически обоснованное использование этих отходов.

4. Каждое государство транзита, являющееся Стороной,
незамедлительно подтверждает уведомителю получение
уведомления. Затем оно может направить уведомителю в течение
60 дней письменный ответ, содержащий согласие на перевозку при
определенных условиях или без них, отказ в разрешении на
перевозку или запрос на представление дополнительной
информации. Государство экспорта не разрешает н а ч и н а т ь
трансграничную перевозку до тех пор, пока не получит согласия в
письменном виде от государства транзита. Однако, если в любое
время * Сторона примет решение вообще или при определенных
условиях не требовать предварительного согласия в письменной
форме в отношении транзитной трансграничной перевозки опасных
или других отходов либо изменяет свои требования в этом
отношении, она незамедлительно информирует другие Стороны о
своем решении согласно статье 13. В этом последнем случае,
если в течение 60 дней после получения данного уведомления
государством транзита государство экспорта не получает ответа,
то государство экспорта может разрешить начать экспорт через
государство транзита.
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5. В случае трансграничной перевозки отходов, когда эти
отходы на основе закона определяются или рассматриваются в
качестве опасных отходов только:

a) государством экспорта, требования пункта 9 этой
статьи. применяемые к импортеру или лицу, отвечающему за
удаление, и государству импорта, применяются mutatis
mutandis. соответственно. к экспортеру и к государству
экспорта;

b) государством импорта или государствами импорта и
транзита, являющимися Сторонами, требования пунктов 1, 3, 4 и 6
этой статьи, применяемые к экспортеру и государству экспорта,
применяются mutatis mutandis, соответственно, к импортеру или
лицу, отвечающему за удаление, и к государству импорта; или

с)' любым государством транзита, являющимся Стороной, то
к такому государству применяются только положения пункта 4.

6. Государство экспорта может, при условии согласия в
письменном виде заинтересованных государств, разрешать
производителю или экспортеру использовать общее уведомление в
случае регулярной отгрузки одному и тому же лицу, отвечающему
за удаление опасных или других отходов, с одними и теми же
физическими и химическими свойствами, через одни и те же
таможенные пункты вывоза государства экспорта и через одни и те
же таможенные пункты ввоза государства импорта, а в случае
транзита, через одни и те же таможенные пункты ввоза и вывоза
государства или государств транзита.

7. Заинтересованные государства могут выразить свое согласие
в письменном виде на использование процедуры общего
уведомления, о которой говорится в пункте 6, при условии
представления определенной информации. такой как точное
количество или периодические списки опасных или других отходов,
подлежащих отгрузке.

8. Общее уведомление и согласие в письменном виде, о которых
говорится в пунктах 6 и 7, могут охватывать многократные
отгрузки опасных или других отходов в течение максимального
периода 12 месяцев.

9. Стороны требуют, чтобы каждое лицо, которое берет на себя
трансграничную перевозку опасных или других отходов,
подписывало документ о перевозке либо при доставке, либо при
получении этих отходов. Они также требуют, чтобы лицо,
отвечающее за удаление отходов, информировало как экспортера,
так и компетентный орган государства экспорта о получении им
таких отходов и, в свое время, о завершении удаления, как об
этом указано в уведомлении. Если государство экспорта не
получает такой информации, компетентный орган государства
экспорта или экспортер уведомляет об этом государство импорта.
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10. Уведомление и ответ на него, требуемые согласно настоящей
статье, направляются компетентым органам заинтересованных
Сторон или соответствующему правительственному органу
государств, не являющихся Сторонами.

11. Любая т р а н с г р а н и ч н а я перевозка опасных или других отходов
покрывается страхованием, залогом или иной гарантией по
требованию государства импорта или государства транзита,
являющегося Стороной.

- 14 -



Статья 7

Трансграничная перевозка из государства, являющегося
Стороной, через государства, не являющиеся Сторонами

Пункт 1 статьи 6 Конвенции применяется mutatis mutandis
к трансграничной перевозке опасных или других отходов из
государства, являющегося Стороной. через государство или
государства, не являющиеся Сторонами.
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С т а т ь я 8

О б я з а н н о с т ь осуществления реимпорта

Когда т р а н с г р а н и ч н а я перевозка опасных или других отходов,
на которую заинтересованные государства дали согласие в
соответствии с положениями настоящей Конвенции, не может быть
завершена согласно условиям контракта, государство экспорта
обеспечивает, чтобы эти отходы были возвращены экспортером в
государство экспорта, если иные возможности удаления отходов
э к о л о г и ч е с к и обоснованным образом не могут быть найдены в
течение 90 дней с того момента, как государство импорта
уведомило государство экспорта и секретариат, или в течение
такого иного периода времени, о котором договорятся
заинтересованные государства. С этой целью государство
экспорта и любая Сторона, являющаяся государством транзита, не
возражают, не создают помех или не препятствуют возвращению
этих отходов в государство экспорта.
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Статья 9

Незаконный оборот

1. Для целей настоящей Конвенции любая трансграничная
перевозка опасных или других отходов:

a) без уведомления всех заинтересованных государств в
соответствии с положениями настоящей Конвенции; или

b) без согласия заинтересованного государства в
соответствии с положениями настоящей Конвенции; или

c) с согласия, полученного от заинтересованных
государств путем фальсификации, введения в заблуждение или
обмана; или

d) которая существенным образом не соответствует
документам; или

e) которая ведет к преднамеренному удалению (например,
сбросу) опасных или других отходов в нарушение настоящей
Конвенции и общих принципов международного права,

считается незаконным оборотом.

2. В случае трансграничной перевозки опасных или других
отходов, относимой к категории незаконного оборота на основании
поведения экспортера или производителя, государство экспорта
обеспечивает, чтобы эти отходы:

a) были возвращены назад экспортером или производителем
либо, при необходимости, самим государством экспорта на свою
территорию или, если это практически нецелесообразно,

b) были удалены иным способом в соответствии с
положениями настоящей Конвенции, в течение 30 дней после того,
как государство экспорта было информировано о незаконном
обороте, либо в течение такого иного периода времени, о котором
могут договориться заинтересованные государства. С этой целью
заинтересованные Стороны не возражают, не создают помех или не
препятствуют возвращению этих отходов в государство экспорта.

3. В случае трансграничной перевозки опасных или других
отходов, относимой к категории незаконного оборота на основании
поведения импортера или лица, отвечающего за удаление,
государство импорта обеспечивает, чтобы эти отходы были удалены
экологически обоснованным образом импортером или лицом,
отвечающим за удаление, либо, при необходимости, самим
государством импорта в течение 30 дней после того, как
государство импорта получило информацию о незаконном обороте,
либо в течение такого периода времени, о котором могут
договориться заинтересованные государства. С этой целью
заинтересованные Стороны, по мере необходимости, сотрудичают в
удалении отходов экологически обоснованным образом.
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4. В тех случаях, когда ответственность за незаконный оборот
не может быть возложена на экспортера или производителя, либо
импортера или лицо, отвечающее за удаление, заинтересованные
Стороны или, по мере необходимости, другие Стороны обеспечивают
на основе сотрудничества скорейшее удаление этих отходов
экологически обоснованным образом, соответственно, в
государстве экспорта, государстве импорта, либо в ином месте.

5. Каждая Сторона принимает соответствующее национальное/
внутреннее законодательство с целью предотвращения незаконного
оборота и н а к а з а н и я за него. Стороны сотрудничают между собой
в целях достижения целей настоящей статьи.
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Стать» 10

Международное сотрудничество

1. Стороны сотрудничают между собой с целью улучшения и
достижения экологически обоснованного использования опасных и
других отходов.

2. В этих целях Стороны:

a) при поступлении просьбы, на двусторонней или
многосторонней основе представляют имеющуюся информацию,
движимые желанием содействовать экологически обоснованному
использованию опасных и других отходов, в том числе унифицируют
технические нормы и практику надлежащего использования опасных
и других отходов;

b) сотрудничают в области мониторинга последствий
использования опасных отходов для здоровья человека и
окружающей среды;

c) сотрудничают, в соответствии^ со своими национальными
законами. правилами и политикой, в разработке и применении
новых, экологически обоснованных, малоотходных технологий, в
совершенствовании существующих технологий в целях ликвидации,
по возможности, производства опасных и других отходов и в
создании более эффективных и действенных методов использования
этих отходов экологически обоснованным образом, в том числе в
изучении экономических, социальных и экологических последствий
внедрения таких новых или усовершенствованных технологий;

d) активно сотрудничают в соответствии со своими
национальными законами, правилами и политикой в передаче
технологии и процессов, связанных с экологически обоснованным
использованием опасных и других отходов. Они также
сотрудничают в расширении технического потенциала Сторон,
особенно тех из них, которые могут нуждаться в технической
помощи в этой области и обращаться с просьбами о ее
предоставлении;

e) сотрудничают в разработке соответствующих технических
руководящих принципов и/или кодексов поведения.

3. Стороны принимают необходимые меры в целях сотрудничества
для содействия развивающимся странам в выполнении
подпунктов а), Ь) и с) пункта 2 статьи IV.

4. С учетом потребностей развивающихся стран поощряется
сотрудничество между Сторонами и компетентными международными
организациями с целью содействия inter alia осознанию
проблемы общественностью, расширению экологически оправданного
использования опасных и других отходов и внедрению новых
малоотходных технологий.
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С т а т ь я 11

Д в у с т о р о н н и е , многосторонние и региональные соглашения

1. Несмотря на положения пункта 4 статьи S Стороны могут
в с т у п а т ь в двусторонние, многосторонние или региональные
соглашения или договоренности в отношении трансграничной
перевозки опасных или других отходов со Сторонами или
государствами, не являющимися Сторонами, при условии, что такие
соглашения или договоренности не отступают от требования
экологически обоснованного использования опасных и других
отходов, предусмотренного в настоящей Конвенции. Положения
этих соглашений или договоренностей не должны быть менее
требовательными в отношении экологически обоснованного
и с п о л ь з о в а н и я , чем те, которые предусмотрены настоящей
Конвенцией, в частности с учетом интересов развивающихся
государств.

2. Стороны уведомляют секретариат о любых двусторонних,
многосторонних или региональных соглашениях или
договоренностях, о которых говорится в пункте 1, и о тех,
которые они заключили до вступления для них в силу настоящей
Конвенции, для целей контроля за трансграничной перевозкой
опасных и других отходов, которая осуществляется только между
сторонами таких соглашений. Положения настоящей Конвенции не
затрагивают трансграничную перевозку, которая осуществляется в
соответствии с такими соглашениями, при условии, что такие
соглашения не противоречат требованию экологически
обоснованного использования опасных или других отходов,
предусмотренному в настоящей Конвенции.
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Статья 12

Консультации об ответственности

Стороны сотрудничают с целью как можно скорейшего принятия
протокола, содержащего надлежащие правила и процедуры в
области ответственности и компенсации за ущерб, причиненный в
результате трансграничной перевозки опасных и других отходов.
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Статья 13

Передача информации

1. Стороны, как только они получили такие сведения, в случае
а в а р и и , происшедшей во время трансграничной перевозки опасных
или других отходов либо их удалении, которая может представить
опасность для здоровья человека и окружающей среды в других
государствах, обеспечивают, чтобы эти государства были
незамедлительно уведомлены об этом.

2. Стороны информируют друг друга через секретариат о:

a) изменениях, касающихся назначения компетентных
органов и/или выделенных центров, в соответствии со статьей S;

b) изменениях в своем национальном определении опасных
отходов, в соответствии со статьей 3;

и. в возможно короткие сроки, информируют о:

c) принятых ими решениях о полном или частичном
несогласии с импортом опасных или других отходов для удаления в
районе, находящемся под их национальной юрисдикцией;

d) принятых ими решениях с целью ограничения и/или
запрещения экспорта опасных и других отходов;

e) любую другую информацию, необходимую в соответствии с
пунктом 4 настоящей статьи.

3. Стороны в соответствии с национальными законами и
правилами через секретариат передают Конференции Сторон,
учреждаемой на основании статьи IS, до конца каждого
календарного года доклад за предыдущий календарный год,
содержащий, в частности:

a) информацию о компетентных органах и выделенных
центрах, назначенных ими в соответствии со статьей 5;

b) информацию о любых трансграничных перевозках опасных
и других отходов, в которых они принимали участие, в том числе
об:
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i) объеме экспортированных опасных и других
отходов, их категории, свойствах, месте назначения,
государстве транзита и методе удаления, указанным в
ответе на уведомление;

il) объеме импортированных опасных и других
отходов, их категории, свойствах, происхождении и
методе удаления;

iii) операциях по удалению, осуществление которых
происходило не так, как предполагалось;

iv) усилиях, прилагавшихся с целью сокращения
объема опасных и других отходов, подлежащих
трансграничной перевозке;

c) информацию о мерах, принятых ими для выполнения
настоящей Конвенции;

d) информацию о собранных ими надежных статистических
данных о воздействии производства, транспортировки и удаления
опасных и других отходов на здоровье человека и окружающую
среду;

e) информацию, касающуюся двусторонних, многосторонних и
региональных соглашений и договоренностей, заключенных в
соответствии со статьей 12 настоящей Конвенции;

f) информацию об авариях, происшедших во время
трансграничной перевозки и удаления опасных и других отходов, и
о мерах, принятых для ликвидации их последствий;

g) информацию о возможных путях удаления, используемых в
районе, находящемся под их национальной юрисдикцией;

h) информацию о мерах, принятых для разработки
технологий, предназначенных для уменьшения и/или ликвидации
производства опасных и других отходов; и

1) прочие вопросы, которые Конференция Сторон сочтет
уместными.

4. Стороны в соответствии с национальными законами и
правилами обеспечивают. чтобы копии каждого уведомления
относительно любой данной трансграничной перевозки опасных или
других отходов и ответа на него направлялись в секретариат,
если об этом просит Сторона, окружающая среда которой может
пострадать в результате такой трансграничной перевозки.
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С т а т ь я 14

Финансовые аспекты

1. Стороны соглашаются с тем, что, в зависимости от
конкретных потребностей различных регионов и субрегионов,
создаются региональные и субрегиональные центры по подготовке
кадров и передаче т е х н о л о г и и в отношении рационального
и с п о л ь з о в а н и я опасных и других отходов и сведения к минимуму их
производства. Стороны примут решение о создании соответствующих
механизмов ф и н а н с и р о в а н и я на добровольной основе.

2. Стороны рассмотрят вопрос о создании оборотного фонда для
о к а з а н и я на временной основе помощи в случае чрезвычайных
ситуаций с целью сведения к минимуму ущерба от аварий в
результате т р а н с г р а н и ч н о й перевозки опасных и других отходов
или их удаления.
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С т а т ь я 15

Конференция Сторон

1. Настоящим учреждается Конференция Сторон. Первое
совещание Конференции Сторон с о з ы в а е т с я Директором-исполнителем
ЮНЕП не позднее, чем через один год после в с т у п л е н и я в силу
настоящей К о н в е н ц и и . В дальнейшем очередные совещания
Конференции Сторон созываются с периодичностью, которую
Конференция установит на своем первом совещании.

2. Внеочередные с о в е щ а н и я Конференции Сторон созываются
тогда, когда Конференция сочтет это необходимым, или по
письменной просьбе одной из Сторон при условии, что в течение
шести месяцев после н а п р а в л е н и я просьбы в их адрес
секретариатом эта просьба будет поддержана не менее чем одной
третью Сторон.

3. Конференция Сторон консенсусом согласовывает и принимает
правила процедуры, как свои, так и любых вспомогательных
о р г а н о в , которые она может учредить, а также финансовые правила
с целью определения, в частности, финансового участия Сторон в
рамках этой Конвенции.

4. Стороны на своем первом совещании рассмотрят любые
дополнительные меры, которые могут помочь им в выполнении своих
обязанностей в отношении защиты и с о х р а н е н и я морской среды в
контексте настоящей К о н в е н ц и и .

5. Конференция Сторон постоянно следит за эффективным
выполнением настоящей К о н в е н ц и и и, кроме того:

a) содействует согласованию соответствующей политики,
с т р а т е г и и и мер в целях сведения к минимуму ущерба, наносимого
здоровью людей и окружающей среде опасными и другими отходами;

b) рассматривает и, по мере необходимости, принимает
п о п р а в к и к настоящей К о н в е н ц и и и п р и л о ж е н и я м к ней, учитывая
i n t e r a l i a имеющуюся научную, т е х н и ч е с к у ю , экономическую и
экологическую информацию;

c) рассматривает и принимает любые дополнительные меры,
которые могут потребоваться для достижения целей настоящей
К о н в е н ц и и , в свете опыта, накопленного при ее выполнении, а
также при выполнении соглашений и договоренностей,
предусмотренных в статье 11;

d) при необходимости рассматривает и принимает
протоколы; и

e) создает такие вспомогательные органы. которые
считаются необходимыми для выполнения настоящей Конвенции.
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6. Организация Объединенных Наций. ее специализированные
учреждения, а также любое государство, не являющееся Стороной
настоящей К о н в е н ц и и , могут быть представлены на совещаниях
Конференции Сторон в качестве наблюдателей. Лобые другие
органы или учреждения. национальные или международные,
правительственные или неправительственные, обладающие
компетенцией в областях, относящихся к опасным или другим
отходам, которые известили секретариат о своем желании быть
представленными на совещаниях Конференции Сторон » качестве
наблюдателей, могут быть допущены к участию в ней, если только
против этого не возражает по менывей мере одна треть
присутствующих Сторон. Допуск к участию наблюдателей
регулируется правилами процедуры. которые будут приняты
Конференцией Сторон.

7. Конференция сторон через три года после вступления в силу
настоящей Конвенции, а затем не реже одного раза в шесть лет,
проводит оценку ее эффективности и, если сочтет необходимым,
рассматривает возможность установления полного или частичного
запрета на трансграничную перевозку опасных и других отходов с
учетом последней научной. экологической. технической и
экономической информации.

- 26 -



С т а т ь я 16

Секретариат

1. На секретариат возлагаются следующие функции:

a) о р г а н и з а ц и я и обслуживание совещаний, как это
предусмотрено в с т а т ь я х 15 и 17;

b) подготовка и передача докладов, основанных на
информации, полученной согласно статьям 3, 4, 6, 11 и 13, и на
информации от совещаний вспомогательных органов, учрежденных
с о г л а с н о статье 15, а также, если это применимо, информации,
представленной соответствующими межправительственными и
неправительственными учреждениями;

c) подготовка докладов о его деятельности по выполнению
своих функций в соответствии с настоящей Конвенцией и
представление их Конференции Сторон,

d) обеспечение необходимой координации деятельности с
соответствующими международными органами и, в частности,
заключение таких административных и договорных соглашений,
которые могут потребоваться для эффективного выполнения его
функций;

e) поддержание с в я з и с выделенными центрами и
компетентными органами, созданными Сторонами в соответствии со
статьей 5 настоящей Конвенции;

£) составление информации относительно утвержденных
национальных мест и объектов Сторон, которые могут быть
и с п о л ь з о в а н ы для удаления их опасных отходов, и других отходов
и распространение этой информации среди Сторон,

g) получение от Сторон и н а п р а в л е н и е им информации
относительно:

- и с т о ч н и к о в технического содействия и подготовки кадров;

- имеющихся научно-технических знаний и опыта;

- источников к о н с у л ь т а т и в н о г о содействия и экспертизы; и

- наличия ресурсов

с целью содействия им по их просьбе в таких областях, как:

применение системы уведомления в рамках настоящей
Конвенции;

- рациональное и с п о л ь з о в а н и е опасных и других отходов;
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- внедрение экологически обоснованной технологии в связи с
опасными и другими отходами, такой, как малоотходная и
безотходная технология;

- оценка возможностей и мест удаления;

- мониторинг опасных и других отходов; и

- принятие мер в чрезвычайных случаях;

h) обеспечение Сторон, по их просьбе, информацией о
консультантах или консультативных фирмах, обладающих
необходимой технической компетенцией в этой области, которые
могут оказать им содействие в рассмотрении уведомления о
трансграничной перевозке и вопроса о соответствии
предполагаемой отгрузки опасных или других отходов полученному
уведомлению и/или того факта, что предлагаемые объекты для
удаления опасных отходов носят экологически обоснованный
характер, когда у них есть основания полагать, что данные
отходы не будут использоваться экологически обоснованным
образом. Рассмотрение любых таких вопросов производится не за
счет секретариата;

1) оказание помощи Сторонам. по их просьбе, в
определении случаев незаконного оборота и незамедлительное
распространение среди заинтересованных Сторон любой информации,
полученной секретариатом относительно незаконного оборота;

j) сотрудничество со Сторонами и соответствующими и
компетентными международными организациями и учреждениями в
предоставлении экспертов и оборудования с целью оперативного
оказания помощи государствам при возникновении чрезвычайной
ситуации; и

к) выполнение таких других функций, связанных с целями
настоящей Конвенции, которые могут быть определены Конференцией
Сторон.

2. Функции секретариата временно выполняются Программой
Организацией Объединенных Наций по окружающей среде вплоть до
завершения первого совещания Конференции Сторон, созванного во
исполнение статьи 15.

3. На своем первом совещании Конференция Сторон учреждает
секретариат из числа тех существующих компетентных
межправительственных организаций, которые выразили готовность
выполнять функции секретариата в соответствии с настоящей
Конвенцией. На этом совещании Конференция Сторон проведет
также оценку хода осуществления временным секретариатом
возложенных на него функций, в частности, в рамках пункта 1
выше, и примет решение о необходимых для выполнения этих
функций механизмах.
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Статья 17

Поправки к Конвенции

1. Любая из Сторон может предлагать поправки к настоящей
Конвенции, и любая из Сторон какого-либо протокола может
предлагать поправки к этому протоколу. В таких поправках
должным образом учитываются inter alia соответствующие
научно-технические соображения.

2. Поправки к настоящей Конвенции принимаются на совещании
Конференции Сторон. Поправки к любому протоколу принимаются на
совещании Сторон соответствующего протокола. Текст любой
предложенной поправки к настоящей Конвенции и любому протоколу,
если в этом протоколе не предусмотрено иное, сообщается
Сторонам секретариатом не позднее, чем за шесть месяцев до
проведения совещания, на котором ее предлагается принять.
Секретариат сообщает также текст предложенных поправок странам,
подписавшим Конвенцию, для их сведения.

3. Стороны прилагают все усилия для достижения согласия в
отношении принятия любой предложенной поправки к настоящей
Конвенции путем консенсуса. Если все возможности для
достижения консенсуса исчерпаны, а согласие не достигнуто, то в
качестве последней меры поправка принимается большинством в три
четверти голосов Сторон, присутствующих и участвующих в
голосовании, и направляется Депозитарием всем Сторонам для
ратификации, одобрения, официального подтверждения или принятия.

4. Процедура, упомянутая в пункте 3 выше, применяется к
поправкам к любому протоколу, за исключением того, что для их
принятия достаточно большинство в две трети голосов
присутствующих на совещании и участвующих в голосовании Сторон
этого протокола.

5. Депозитарию сдаются на хранение соответствующие
ратификационные грамоты и документы об одобрении,официальном
подтверждении или принятии поправок. Поправки, принимаемые в
соответствии с пунктами 3 или 4 выше, вступают в силу для тех
Сторон, которые согласились с ними, на девяностый день после
получения Депозитарием ратификационной грамоты или документа об
их одобрении. официальном подтверждении или принятии, по

меньшей мере, тремя четвертями Сторон, их принявшими, или. по
меньшей мере, двумя третями Сторон, которые приняли поправки к
данному протоколу, если только в этом протоколе не
предусмотрено иное. Для любой другой Стороны поправки вступают
в силу на девяностый день после сдачи данной Стороной на
хранение ратификациционной грамоты или документа об одобрении,
официальном подтверждении или принятии этих поправок.

6. Для целей настоящей статьи под термином "Стороны,
присутствующие и участвующие в голосовании" понимаются Стороны,
присутствующие и голосующие "за" или "против".
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Статья 18

Принятие приложений и внесение в них поправок

1. Приложения к настоящей Конвенции или к любому протоколу
составляют, соответственно, неотъемлемую часть настоящей
Конвенции и этого протокола, и если прямо не предусмотрено
иного, то ссылка на настоящую Конвенцию или на протоколы к ней
представляет собой в то же время ссылку на любые приложения к
ним. Такие приложения ограничиваются научно-техническими и
административными вопросами.

2. Если каким-либо протоколом не предусматривается иных
положений в отношении приложений к нему, то применяется
следующая процедура предложения, п р и н я т и я и вступления в силу
дополнительных приложений к настоящей Конвенции или приложений
к протоколу:

a) приложения к настоящей Конвенции или протоколам к ней
предлагаются и принимаются в соответствии с процедурой,
установленной в пунктах 2, 3 и 4 статьи 17;

b) любая Сторона, не считающая возможным п р и н я т ь
дополнительное приложение к настоящей Конвенции или
приложение к любому протоколу. участником которого она
является, уведомляет об этом Депозитария в письменной
форме в течение шести месяцев со дня сообщения
Депозитарием о се принятии. Депозитарий незамедлительно
уведомляет все Стороны о любом таком полученном им
уведомлении. Лоб ая сторона может в любое время заменить
ранее направленное заявление о возражении заявлением о
принятии, после чего приложения вступают в силу для данной
Стороны;

c) по истечении шести месяцев со дня рассылки сообщения
Депозитарием приложение вступает в силу для всех тех
Сторон настоящей Конвенции или любого из соответствующих
протоколов, которые не представили уведомления в
соответствии с положениями приведенного выше
подпункта Ь).

3. Предложение, принятие и вступление в силу поправок к
приложениям к настоящей Конвенции или к любому протоколу
регулируются процедурой, аналогичной той, которая установлена
для внесения предложений, п р и н я т и я и вступления в силу
приложений к Конвенции или приложений к какому-либо протоколу.
6 приложениях и поправках к ним должным образом учитываются
inter al ia соответствующие научно-технические соображения.

4. Если дополнительное приложение или поправка к приложению
связаны с внесением поправки в настоящую Конвенцию или любой
протокол, то такое дополнительное приложение или приложение с
внесенными в него поправками вступает в силу лишь после
вступления в силу поправки к настоящей Конвенции или к
соответствующему протоколу.
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Статья 19

Проверка

Любая Сторона, имеющая основание считать, что другая
Сторона действует или действовала в нарушение своих
обязательств по настоящей Конвенции, может информировать об
этом секретариат, в этом случае она незамедлительно информирует
непосредственно или через секретариат ту Сторону, которая
подозревается в нарушении. Секретариат представляет Сторонам
всю необходимую в этом случае информацию.
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Статья 20

Урегулирование споров

1. В случае возникновения спора между Сторонами относительно
толкования, применения или соблюдения настоящей Конвенции или
любого протокола к ней они стремятся к урегулированию спора
путем переговоров или любым иным мирным способом по своему
выбору.

2. Если заинтересованные стороны не могут урегулировать спор
указанным в предыдущем пункте образом, спор по взаимной
договоренности передается в Международный суд или на арбитраж в
соответствии с условиями, определенными в приложении VI об
арбитраже. Невозможность достижения взаимной договоренности
относительно передачи спора в Международный суд или на арбитраж
не избавляет однако Стороны от обязанности продолжать поиск
путей к его урегулированию оговоренным в пункте 1 образом.

3. В момент ратификации, принятия, одобрения, официального
подтверждения или присоединения к настоящей Конвенции или в
любой момент после этого любое государство или организация по
политической и/или экономической интеграции могут заявить о
том, что они признают обязательным ipso facto и без
специального соглашения в отношении любой Стороны, принимающей
на себя такие же обязательства:

a) передачу спора в Международный суд; и/или

b) передачу спора на арбитраж в соответствии с процедурами,
установленными в приложении VI.

Уведомление о таком заявлении в письменном виде
направляется в секретариат, который доводит его до сведения
Сторон.
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Статья 21

Подписание

Настоящая Конвенция открыта для подписания государствами,
Намибией, представленной Советом Организации Объединенных Наций
по Намибии, и организациями по политической и/или экономической
интеграции в Базеле 22 марта 1989 года, в Федеральном
департаменте иностранных дел Швейцарии в Берне с 23 марта
по 30 июня 1989 года и в Центральных учреждениях Организации
Объединенных Наций в Нью-Йорке с 1 июля 1989 года по 22 марта
1990 года.
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С т а т ь я 22

Ратификация, п р и н я т и е , официальное подтверждение
или одобрение

1. Настоящая Конвенция подлежит ратификации, принятию или
одобрению государствами и Намибией, представленной Советом
Организации Объединенных Наций по Намибии, и официальному
подтверждению или одобрению о р г а н и з а ц и я м и по политической и/или
экономической интеграции. Ратификационные грамоты и документы о
п р и н я т и и , официальном подтверждении или одобрении сдаются на
хранение Депозитарию.

2. Любая о р г а н и з а ц и я , у к а з а н н а я в пункте 1 выше, которая
становится Стороной настоящей К о н в е н ц и и , и при этом ни одно ее
государство-член не я в л я е т с я такой Стороной, будет с в я з а н а
всеми -обязательствами, вытекающими из К о н в е н ц и и . В случае,
когда одно или более государств-членов такой о р г а н и з а ц и и
являются Сторонами Конвенции, эта о р г а н и з а ц и я и ее
государства-члены принимают решения в отношении их
соответствующих обязанностей по выполнению своих обязательств.
В таких случаях эта о р г а н и з а ц и я и ее государства-члены не могут
осуществлять параллельно права, вытекающие из Конвенции.

3. В своих документах об официальном подтверждении или
одобрении о р г а н и з а ц и и , указанные в пункте 1 выше, заявляют о
пределах своей компетенции в вопросах, регулируемых
Конвенцией. Эти организации также уведомляют о любом
существенном изменении пределов своей компетенции Депозитария,
который сообщает об этом Сторонам.
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Статья 23

Присоединение

1. Настоящая Конвенция открыта для присоединения к ней
государств, Намибии, представленной Советом Организации
Объединенных Наций по Намибии, и организаций по политической
и/или экономической интеграции со следующего дня после даты
прекращения подписания Конвенции. Документы о присоединении
сдаются на хранение Депозитарию.

2. В своих документах о присоединении организации, указанные
в пункте 1 выше, заявляют о пределах своей компетенции в
вопросах, регулируемых Конвенцией. Эти организации также
уведомляют Депозитария о любом существенном изменении пределов
своей компетенции.

3. Положения пункта 2 статьи 22 применяются к организациям по
политической и/или экономической интеграции, которые
присоединяются к настоящей Конвенции.
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С т а т ь я 24

Право голоса

1. За исключением случаев, предусмотренных в пункте 2 ниже,
каждая Сторона настоящей Конвенции имеет один голос.

2. Организации по политической и/или экономической
интеграции в вопросах, входящих в их компетенцию, в
соответствии с пунктом 3 статьи 22 и пунктом 2 статьи 23,
осуществляют свое право голоса, располагая числом голосов,
равным числу их государств-членов, являющихся Сторонами
Конвенции или соответствующих протоколов. Такие о р г а н и з а ц и и
утрачивают право голоса, если их государства-члены осуществляют
свое право голоса, и наоборот.
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Статья 25

Вступление в силу

1. Настоящая Конвенция вступает в силу на девяностый день со
дня сдачи на хранение двадцатой ратификационной грамоты или
документа о принятии, официальном подтверждении, одобрении или
присоединении.

2. Для каждого государства или организации по политической
и/или экономической интеграции, которая ратифицирует,
принимает, одобряет или официально подтверждает настоящую
Конвенцию или присоединяется к ней после даты сдачи на хранение
двадцатой ратификационной грамоты или документа о принятии,
одобрении, официальном подтверждении или присоединении.
Конвенция вступает в силу на девяностый день после даты сдачи
на хранение таким государством или организацией по политической
и/или экономической интеграции ратификационной грамоты или
документа о принятии, одобрении, официальном подтверждении или
присоединении.

3. Для целей пунктов 1 и 2 выше любой документ, сданный на
хранение организацией по политической и/или экономической
интеграции, не рассматривается в качестве дополнительного к
документам, сданным на хранение государствами-членами такой
организации.



Стати 26

ОГОВОРКИ и заявления

1. Никакие оговорки к настоящей Конвенции не допускаются.

2. Пункт 1 настоящей статьи не препятствует ни одному
государству или организациям по политической и/или
экономической интеграции при подписании, ратификации, принятии,
одобрении и официальном подтверждении Конвенции или
присоединении к ней выступить с декларациями или заявлениями в
любой формулировке и под любым наименованием с целью inter
alia приведения своих законов и правил в соответствие с
положениями настоящей Конвенции, при условии, что такие
декларации или заявления не предполагают исключения или
изменения юридического действия положений настоящей Конвенции в
их применении к этому государству.



Статья 27

1. 6 любое время по истечении трех лет с даты вступления •
сил/ настоящей Конвенции для любой Стороны эта Сторона может
выйти из Конвенции, направив письменное уведомление Депозитарию.

2. Выход вступает в силу через один год после получения
уведомления Депозитарием или в таком более поздний срок,
который может быть у к а з а н в таком уведомлении.
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Статья 28

Депозитарий

Генеральный секретарь Организации Объединенных Наций
является Депозитарием этой Конвенции • любого к ней протокола.
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Статья 29

Аутентичные тексты

Подлинные тексты настоящей Конвенции на английском,
арабском, испанском, китайском, русском • французском языках
являются равно аутентичными.

В УДОСТОВЕРЕНИЕ ЧЕГО нижеподписавшиеся представители,
должным образом на то уполномоченные, подписали настоящую
Конвенцию.

* - . -то.оСовершено в.. í . .¿г. дня / 1989 года
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Приложение [

Категории вещееTÍ. подлежащих регулированию

ГРУППЫ отходов

У1 Медицинские отходы, полученные • результате врачебного
ухода за пациентами в больницах, поликлиниках и клиниках

У2 Отходы производства и переработки фармацевтической
продукции

УЗ Ненужные фармацевтические товары, лекарства и препараты

У4 Отходы производства, получения и применения биоцидов и
фитофармацевтических препаратов

У5 Отходы производства, получения и применения консервантов
древесины

У6 Отходы производства, получения и применения органических
растворителей

У7 Отходы тепловой обработки и облагораживания материалов.
содержащие цианиды

У8 Ненужные минеральные масла, не пригодные для первоначально
з а п л а н и р о в а н н о г о применения

У9 Отходы в виде смесей и эмульсий масел/воды,
углеводородов/воды

У10 Ненужные вещества и продукты, содержащие полихлорированные
бифеннлы ( П Х Б ) и/или полихлорированные терфенилы (ПХТ),
и/или полибромированные бнфенилы (ПББ) или их примеси

УН Ненужные смолистые отходы перегонки, дистилляции или любой
п и р о л и т и ч е с к о й обработки

У12 Отходы производства. получения и применения чернил,
красителей, пигментов, красок, лаков, олифы

У13 Отходы производства, получения и применения синтетических
смол. латекса. пластификаторов, клеев/связывающих
материалов

У14 Ненужные химические вещества, полученные в ходе
научно-исследовательских работ или учебного процесса,
природа которых еще не выявлена, и/или которые являются
новыми, и чье воздействие на человека и/или окружающую
среду еще не известно

У15 Отходы взрывоопасного характера, не подпадающие под иное
эаконодател ьство
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ГРУППЫ ОТХОД01

У16 Отходы производства, получения и применения фотохнмнкатов
или материалов для обработки фотоматериалов

У17 Отходы обработки металлических и пластмассовых поверхностей

У18 Остатки от операций по удалению промышленных отходов

У19 Карбонилы металлов

У20 Бериллий; соединения бериллия

У21 Соединения шестивалентного хрома

У22 Соединения меди

У23 Соединения цинка

У24 Мышьяк; соединения мышьяка

У25 Селен; соединения селена

У26 Кадмий; соединения кадмия

У27 Сурьма; соединения сурьмы

У28 Теллур; соединения теллура

У29 Ртуть; соединения ртути

УЗО Таллий; соединения таллия

У31 Свинец; соединения свинца

У32 Неорганические соединения фтора, sa исключением фтористого
кальция

УЗЗ Неорганические цианиды

УЗД Кислотные растворы или кислоты » твердом виде

У35 Основные соединения или твердые основания

У36 Асбест (порошок и волокна)

У37 Органические соединения фосфора

У38 Органические цианиды

У39 Фенолы; фенольные соединения, включая хлорфенолы

У40 Эфиры
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ГРУППЫ отходов

У41 Галогенизнрованные органические растворители

У42 Органические растворители. sa исключением
галогенизированных растворителей

У43 Любые материалы типа полихлорированного дибенэофурана

У44 Любые материалы типа полихлорированвого дибенэопидиоксина

У45 Органогалогенные соединения, помимо веществ, указанных в
настоящем приложении (например. У39. У41, У42, У43. У44).

Приложение II

•Категории отходов, требующие особого рассмотрения

У46 Отходы, собираемые из жилищ

У47 Остатки в результате сжигания бытовых отходов
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Приложение III

Перечень опасных свойств

Класс ООН* Кодовый Свойства
номер

HI Взрывчатые вещества

Взрывчатые вещества или отходы - это
твердые или жидкие вещества или
отходы (либо смесь веществ или
отходов), которые сами по себе
способны к химической реакции с
выделением газов такой температуры и
давления и с такой скоростью, что
вызывает повреждение окружающих
предметов.

НЗ Огнеопасные жидкости

Термин "огнеопасные" равнозначен
термину "легковоспламеняющиеся".

Огнеопасными являются жидкости, смеси
жидкостей или жидкости, содержащие
твердые вещества в растворе или
с у с п е н з и и (например: краски,
политуры, лаки и т.п., кроме веществ
или отходов, классифицированных иначе
в соответствии с их опасными
свойствами), которые выделяют
огнеопасные пары, при температуре не
выше 60.5*С в закрытом сосуде
или не выше 65,6*С в открытом
сосуде. (Так как результаты,
получаемые в открытом и закрытом
сосудах, не могут быть точно сравнимы
и даже отдельные результаты,
получаемые одним и тем же методом.
часто очень отличаются друг от друга.
то правила, в которых цифры
отличаются от приведенных выше,
остаются в духе указанных
определений.)

Соответствует системе классификации опасных грузов,
содержащейся в Рекомендациях ООН по перевозке опасных грузов
(ST/S6/AC.10/l/Rev.5. ООН Нью-Йорк. 1988 г . ) .
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Класс ООН* Кодовый Свойства
номер

4.1 Н4.1 Огнеопасные твердые веществt

Твердые веществ! или твердые отходы,
кроме классифицированных как
взрывчатые. которые в условиях,
встречающихся в процессе
транспортировки. способны легко
загораться, либо могут вызвать или
усилить пожар при трении.

4.2 Н4.2 Вещества или отходы, способные
самовозгораться

Вещества или отходы, которые способны
самопроизвольно нагреваться при
нормальных условиях перевозки или
нагреваться при соприкосновении с
воздухом, а затем способны
самовоспламеняться.

4.3 Н4.3 Вещества или отходы, выделяющие
огнеопасные газы при взаимодействии с
• одой

Вещества или отходы, которые при
взаимодействии с водой способны стать
самовозгорающимися или выделять
легковоспламеняющиеся газы в опасных
количествах.

5.1 HS.1 Окисляющие вещества

Вещества, сами по себе не обязательно
горючие, но которые, обычно за счет
выделения кислорода, могут в ы з в а т ь
или способствовать воспламенению
других материалов.

5.2 Н5.2 Органические пероксиды

(Органические вещества. содержащие
бивалентную группу -0-0-, которые
являются термически неустойчивыми
веществами и подвержены
экзотермическому самоускоряющемуся
разложению).
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Класс ООН* Кодовый Свойсти
номер

6.1 Н6.1 Токсичные (ядовитые) вещества

Вещества или отходы, которые при
попадании внутрь организма через
органы дыхания, пищеварения или через
кожу, способны в ы з в а т ь смерть
человека или оказать на него сильное
отрицательное воздействие.

6.2 Н6.2 Инфицирующие вещества

Вещества или отходы, содержащие живые
микроорганизмы или их токсины,
которые, как известно или
предполагается, вызывают заболевания
у животных или людей.

8 Н8 Коррозионные вещества

Вещества или отходы, которые путем
химического в о з д е й с т в и я могут при
непосредственном контакте в ы з в а т ь
серьезные повреждения ж и в о й т к а н и или
в случае утечки или п р о с ы п а н и я могут
в ы з в а т ь повреждения и даже разрушение
других грузов или транспортных
средств; они также могут повлечь за
собой другие виды опасности.

9 НЮ Выделение токсичных г а з о в при
контакте с воздухом или водой

Вещества или отходы. которые при
взаимодействии с воздухом или водой
могут выделять т о к с и ч н ы е г а з ы в
опасных объемах.

9 НИ Токсичные вещества (вызывающие
затяжные или хронические заболевания)

Вещества или отходы. которые при
попадании в н у т р ь организма через
органы дыхания, пищеварения или через
кожу могут в ы з в а т ь серьезные,
затяжные или хронические з а б о л е в а н и я ,
включая раковые заболевания.

9 Н12 Экотоксичные вещества
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Класс ООН* Кодовы* Свойства
номер

Вещества клн отходы, которые в случае
попадания • окружающую среду
представляют млн могут немедленно или
со временем представлять yrpoiy для
окружающей среды в результате
биоаккумулированм! N/ИЛИ оказывать
токсичное воздействие на биотические
системы.

Н13 Вещества. способные каким-либо
образом после удаления образовывать
другие материалы. например. путем
выщелачивания, причем эти материалы
обладают какими-либо из указанных
выше свойств.
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Тесты

Потенциальная опасность отдельных видов отходов еще не до
конца документирована; еще нет методики тестов для
количественной оценки такой опасности. Необходимы дальнейшие
исследования для разработки методов. демонстрирующих
потенциальную опасность этих веществ для человека и/или
окружающей среды. Методы стандартных испытаний были созданы
для чистых веществ и материалов. Во многих странах-членах
разработана методика национальных тестов, которая применима к
материалам, указанным в приложении I. для определения того,
обладают ли эти материалы какими-либо из свойств, перечисленных
в настоящем приложении.
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Приложение IV

Операции по удаленно

А. Операции, которые не ведут к возможной рекуперация,
рециркуляции, утилизации. ПРЯМОМУ ПОВТОРНОМУ иди
альтернативному использованию

Раздел А охватывает все такого рода операции по
удалению, которые встречаются на практике.

D1 Захоронение в земле или сброс на землю (например,
на свалку и т.д. )

D2 Обработка почвы (например, биохимическое разложение
жидких или илистых отходов в почве в т.д.)

D3 Впрыскивание на большую глубину (например,
впрыскивание отходов соответствующей консистенции в
скважины. соляные купола или естественные
резервуары и т.д. )

D4 Сброс в поверхностные водоемы (например, сброс
жидких или илистых отходов в котлованы, пруды или
отстойные бассейны и т.д.)

DS Сброс на специально оборудованные свалки (например,
сброс в отдельные отсеки с изолирующей прокладкой и
поверхностным покрытием, гарантирующими их изоляцию
ДРУГ от друга и окружающей среды и т.д.)

D6 Сброс в водоемы, кроме морей/океанов

D7 Сброс в моря/океаны, в том числе захоронение на
морском дне

D8 Биологическая обработка, не оговоренная в других
разделах настоящего приложения, которая ведет к
образованию конечных соединена! или смесей, которые
затем удаляются каким-либо из способов, оговоренных
в разделе А

D9 Физико-химическая обработка. не оговоренная в
других разделах настоящего приложения. которая
ведет к образованию конечных соединений млн смесей,
которые затем удаляются каккм-либо из способов,
оговоренных в разделе А (например, выпаривание,
сушка, прокаливание, нейтрализация, осаждение
и т.д.)

DIO Сжигание на суше

D11 Сжигание в море

- 50 -



D12 Захоронение (например, захоронение контейнеров •
шахте и т.д.)

D13 Получение однородной или неоднородной смеси до
начала любой из операций, указанных • разделе А

D14 Переупаковка до начала любой из операций, указанных
• разделе А

DIS Хранение в ожидании любой из операций, указанных •
разделе А
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В. Операция, которые могут привести к рекуперация,
рециркуляции, утилизации. ПРЯНОМУ ПОВТОРНОМУ или
альтернативному использованию

Раздел В охватывает все такого рода операции с
материалами, которые юридически определены как
опасные отходы или считаются таковыми и которые в
противном случае предназначались для операций,
пред/смотренных разделом А.

R1 Использование в виде топлива (кроме прямого
сжигания) или иным образом для получения энергии

R2 Утилизация/восстановление растворителей

R3 Рециркуляция/утилизация органических веществ, не
используемых в виде растворителей

R4 Рециркуляция/утилизация металлов и их соединений

R5 Рециркуляция/утилизация других неорганических
материалов

R6 Восстановление кислот и оснований

R7 Рекуперация компонентов, используемых для борьбы с
загрязнением

R8 Рекуперация компонентов катализаторов

R9 Повторная перегонка нефтепродуктов или иное
повторное применение ранее использованных
нефтепродуктов

RIO Обработка почвы. благотворно сказывающаяся на
земледелии или улучшающая экологическую обстановку

R11 Использование отходов любых операций под номерами
B1-R10

R12 Обмен отходами для их удаления путем операций под
номерами R1-R11

R13 Аккумулирование материала для последующего удаления
с помощью любой операции, значащейся в разделе В.
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Приложение V Л

Информация, которую должно содержать уведомление

1. Причина экспорта отходоа

2. Экспортер отходоа 1/

3. Проиэводитель(и) отходоа I/

4. Лицо, отвечающее за удаление отходоа 1/

5. Предполагаемый(ые) п е р е в о з ч и к ( и ) отходов или его
(их) агенты, если известны 1/

6. Страна экспорта отходоа
Компетентные власти 2/

7. Предполагаемые страны транзита
Компетентные власти 2/

8. Страна импорта отходов
Компетентные власти 2/

9. Общее или разовое уведомление

10. Планируемая(ые) дата(ы) п о с т а в к и ( о к ) и период
времени, а течение которого осуществляется экспорт
отходоа. и предлагаемый маршрут (включая пункт
ааоэа и вывоза) ¿/

11. Предполагаемый вид перевозки (автомобильная,
железнодорожная, морская, воздушная, по внутренним
водным путям)

12. Информация, касающаяся с т р а х о в а н и я У

13. Определение и ф и з и ч е с к о е о п и с а н и е отходов, включая
номер У и номер ООН, и их состава J>/ и информация о
каких-либо специальных требованиях к обращению.
включая экстренные положения на случай аварий

14. Предполагаемый вид у п а к о в к и (например, навалом, в
бочках, • танкере)

15. Оцениваемое количество по весу/объему 6/

16. Процесс, в результате которого были получены
отходы 7/

17. Классификация опасности отходов, перечисленных в
приложении I. согласно приложению II к Конвенции:
опасные свойства, номер Н; класс ООН
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18. Метод удалении • соответствии с приложением III

19. Заявление производителя и экспортера о том, что информация
соответствует действительности

20. Информация (включая техническое описание предприятия),
направляемая экспортеру или производителю лицом,
отвечающим за удаление, на основами которой последний
делает вывод о том. что предполагаемое удаление может быть
осуществлено экологически обоснованным способом и •
соответствии с нормами и правилами страны импорта.

21. Информация о заключенном контракте между экспортером и
лицом, отвечающим за удаление.
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Примечания

I/ Полное наименование и адрес, телефон н номер телекса
или телефакса о р г а н и з а ц и и , а также фамилия, адрес, телефон млн
номер телекса или телефакса лица, к которому следует обращаться.

2/ Полное название и адрес, телефон • номер телекса или
телефакса.

3/ В случае общего уведомления, охватывающего несколько
поставок, требуется информация либо о предполагаемых датах
каждой поставки, либо, если это неизвестно, о предполагаемой
периодичности поставок.

4/ Должна быть представлена информация о соответствующих
страховых требованиях и о том. каким образом они
удовлетворяются экспортером, перевозчиком и лицом, отвечающим
за удаление.

5/ Характер и концентрация наиболее опасных компонентов
с точки зрения токсичности и других видов опасности, которую
представляют отходы при обращении с ними, а также в с в я з и с
предлагаемым методом удаления.

6/ В случае общего уведомления, охватывающего несколько
поставок, требуется информация как об оцениваемом общем объеме,
так и об оцениваемом объеме каждой отдельной поставки.

1/ Поскольку это необходимо для оценки опасности н
определения уместности предполагаемых операций по удалению.
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Приложение V В

Инаюрмаиия. КОТОРУЮ должен содержать документ о перевозке

1. ЭкСПОрТвр ОТХОД01 1/

2. Проиэводитель(н) отходов N расположение места
произведена 1/

3. Лицо, отвечающее за удаление отходов, и фактическое
расположение места удаления 1/

4. Перевозчик(и) отходов 1/ или его (их) агент(ы)

5. Предмет общего или разового уведомления

6. Дата начала трансграничной перевозки и дата (ы) и подпись
на к в и т а н ц и и каждого лица, отвечающего за отходы

7. Вид перевозки (автомобильная. железнодорожная. по
внутренним водным путям, морская, воздушная), в том числе
в страны экспорта, транзита и импорта, а также в пункты
в в о з а и вывоза, если последние были определены

8. Общее описание отходов (при необходимости, физическое
состояние, точное принятое в ООН грузовое наименование и
класс, номер ООН. коды У и Н)

9. Информация о специальных требованиях при обращении, в том
числе о мерах при аварии

10. Вид упаковки и количество грузовых мест

11. Количество по весу/объему

12. Заявление п р о и з в о д и т е л я или экспортера о том, что
информация соответствует д е й с т в и т е л ь н о с т и

13. Заявление производителя или экспортера, указывающее на
отсутствие возражений со стороны компетентных органов всех
заинтересованных государств, являющихся Сторонами

14. Свидетельствй лица, отвечающего за удаление, о получении
отходов на выделенном объекте по удалению и у к а з а н и е
метода удаления и приблизительной даты удаления
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Примечания

Требуемую информацию в документе о перевозке следует по
воэможости сводить в один документ вместе с информацией,
требуемой по правилам транспортировки. Когда это невозможно,
эта информация должна скорее дополнять. чем дублировать
информацию, требуемую по правилам транспортировки. Документ о
перевозке должен содержать у к а з а н и я Ht то, кто представляет
информацию и заполняет любой формуляр.

1/ Полное наименование и адрес, телефон и номер телекса
и телефакса о р г а н и з а ц и и , а также фамилия, адрес, телефон или
номер телефакса лица, к которому следует обращаться в случае
аварии.
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Приложение VI

Арбитраж

Статья 1

Если договоренность, упоминаемая • статье 20 Конвенции, не
предусматривает иного, арбитражное разбирательство ведется в
соответствии с изложенными ниже статьями 2-10.

Статья 2

Сторона-истец уведомляет секретариат о том. что стороны
договорились передать спор на арбитражное разбирательство в
соответствии с пунктом 2 или пунктом 3 статьи 20, включая, в
частности, статьи Конвенции. относительно толкования или
применения которых в о з н и к спор. Секретариат препровождает
полученную таким образом информацию всем Сторонам Конвенции.

Статья 3

Арбитражный суд состоит из трех членов. Каждая из сторон
спора назначает одного арбитра, и два назначенных таким образом
арбитра по взаимному согласию назначает третьего арбитра,
выполняющего функции председателя суда. Последний не может
быть гражданином одной из сторон спора i не может иметь своим
обычным местом жительства территорию однсй из этих сторон, не
может находиться у них на службе или в каком-либо ином качестве
иметь отношения к этому делу.

Статья 4

1. Если по истечении двух месяцев после назначения второго
арбитра не н а з н а ч е н председатель арбитражного суда, то по
просьбе любой из сторон Генеральный секретарь Организации
Объединенных Наций н а з н а ч а е т его в течение следующих двух
месяцев.

2. Если одна из сторон спора не н а з н а ч а е т арбитра в течение
двух месяцев после получения просьбы, ¿ругая сторона вправе
информировать об этом Генерального секретаря Организации
Объединенных Наций, который назначает председателя арбитражного
суда в течение следующих двух месяцев. После своего назначения
председатель арбитражного суда просит сторону, которая еще не
назначила арбитра, сделать это в течете двух месяцев. По
истечении такого периода он соответственно информирует
Генерального секретаря Организации Объединенных Наций, который
сам назначает этого арбитра в течение следзлоцих двух месяцев.
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Статья 5

1. Арбитражный суд выносит свое решение • соответствии с
международным правом и согласно положениям настощей Конвенции.

2. Любой арбитражный суд, учреждаемый в соответствии с
положениями настоящего приложения. разрабатывает свои
собственные правила процедуры.

Стать* 6

1. Решения арбитражного суда по процедурным вопросам и
вопросам существа принимаются большинством голосов его членов.

2. Суд может принимать все надлежащие меры для установления
фактов. Он может по просьбе одной из сторон рекомендовать
принятие необходимых временных мер защиты.

3. Стороны спора обеспечивают все необходимые условия для
эффективного ведения разбирательства.

4. Отсутствие или неявка в суд одной из сторон спора не
является препятствием для разбирательства.

Статья 7

Суд может заслушивать встречные иски. возникающие
непосредственно из существа спора, и выносить по ним решения.

Статья 8

Если только арбитражный суд не примет иного решения,
исходя из конкретных обстоятельств дела, судебные издержки,
включая оплату услуг членов суда, стороны спора делят между
собой поровну. Суд регистрирует все свои расходы и
представляет сторонам окончательный отчет об этих расходах.

Статья 9

Любая Сторона, имеющая в объекте спора интерес правового
характера, который может быть ущемлен решением по делу, имеет
право с согласия суда выступать на суде.
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Статья 1Q

1. Суд выносит свое решение в течение пяти месяцев после даты
своего учреждения, если только он не сочтет необходимым
продлить этот срок на период» не превышающий пяти месяцев.

2. Решение арбитражного суда сопровождается объяснением
причин. Решение его является окончательным и обязательным для
сторон спора.

3. Любой спор, который может возникнуть между сторонами
относительно толкования или выполнения решения суда, может быть
передан любой стороной в арбитражный суд. который вынес
решение, или. если с последним нет возможности связаться, в
другой суд. создаваемый с этой целью тем же образом, что и
первый.
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CONVENIO DE BASILEA SOBRE EL CONTROL
DE LOS MOVIMIENTOS TRASFRONTERIZOS

DE LOS DESECHOS PELIGROSOS
Y SU ELIMINACIÓN

NACIONES UNIDAS
1989





PREÁMBULO

Las Partes en el presente Convenio.

Conscientes de que los desechos peligrosos y otros desechos y sus
movimientos transfronterizos pueden causar daños a la salud humana y al medio
ambiente.

Teniendo presente el peligro creciente que para la salud humana y el
medio ambiente representan la generación y la complejidad cada vez mayores de
los desechos peligrosos y otros desechos, asi como sus movimientos
transfronterizos.

Teniendo presente también que la manera más eficaz de proteger la salud
humana y el medio ambiente contra los daños que entrañan tales desechos
consiste en reducir su generación al mínimo desde el punto de vista de la
cantidad y los peligros potenciales.

Convencidas de que los Estados deben tomar las medidas necesarias para
que el manejo de los desechos peligrosos y otros desechos, incluyendo sus
movimientos transfronterizos y su eliminación, sea compatible con la
protección de la salud humana y del medio ambiente, cualquiera que sea el
lugar de su eliminación,

Tomando nota de que los Estados tienen la obligación de velar por que el
generador cumpla sus funciones con respecto al transporte y a la eliminación
de los desechos peligrosos y otros desechos de forma compatible con la
protección de la salud humana y del medio ambiente, sea cual fuere el lugar
en que se efectúe la eliminación,

Reconociendo plenamente que todo Estado tiene el derecho soberano de
prohibir la entrada o la eliminación de desechos peligrosos y otros desechos
ajenos en su territorio.

Reconociendo también el creciente deseo de que se prohiban los
movimientos transfronterizos de los desechos peligrosos y su eliminación en
otros Estados, en particular en los países en desarrollo.

Convencida de que, en la medida en que ello sea compatible con un manejo
arabientalmente racional y eficiente, los desechos peligrosos y otros desechos
deben eliminarse en el Estado en que se hayan generado.

Teniendo presente asimismo que los movimientos transfronterizos de tales
desechos desde el Estado en que se hayan generado hasta cualquier otro Estado
deben permitirse solamente cuando se realicen en condiciones que no
representen peligro para la salud humana y el medio ambiente, y en
condiciones que se ajusten a lo dispuesto en el presente Convenio,

Considerando que un mejor control de los movimientos transfronterizos de
desechos peligrosos y otros desechos actuará como incentivo para su manejo
amblentalmente racional y para la reducción del volumen de tales movimientos
transfronterizos.
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Convencida de que los Estados deben adoptar Bed Idas para el adecuado
intercambio de información sobre los movimientos transfronterizos de los
desechos peligrosos y otros desechos que salen de esos Estados o entran en
ellos, y para el adecuado control de tales movimientos.

Tomando nota de que varios acuerdos internacionales y regionales han
abordado la cuestión de la protección y conservación d«l medio ambiente en lo
que concierne al tránsito de mercancías peligrosas,

Teniendo en cuenta la Declaración de la Conferencia de las Naciones
Unidas sobre el Medio Humano (Bstocolroo, 1972), las Directrices y Principios
de El Cairo para el manejo ambientaimente racional de desechos peligrosos,
aprobados por el Consejo de Administración del Prograna de las Naciones
Unidas para el Medio Ambiente por su decisión 14/30, d« 17 de junio de 1987,
las recomendaciones del Comité de Expertos en el Transporte de Mercaderías
Peligrosas, de las Naciones Unidas (formuladas en 1957 y actualizadas cada
dos años), las recomendaciones, declaraciones, instrumentos y
reglamentaciones pertinentes adoptados dentro del sistema de las Naciones
Unidas y la labor y los estudios realizados por otras organizaciones
internacionales y regionales,

Teniendo presente el espíritu, los principios, los objetivos y las
funciones de la Carta Mundial de la Naturaleza aprobada por la Asamblea
General de las Naciones Unidas en su trigésimo séptiao periodo de sesiones
(1982) солю norma ética con respecto a la protección del medio humano y a la
conservación de los recursos naturales,

Afirmando que los Estados han de cumplir sus obligaciones
Internacionales relativas a la protección de la salud humana y a la
protección y conservación del medio ambiente, y son responsables de los daños
de conformidad con el derecho internacional,

Reconociendo que, de producirse una violación grave de las disposiciones
del presente convenio o de cualquiera de sus protocolos, se aplicarán las
normas pertinentes del derecho internacional de los tratados,

Conscientes de que es preciso seguir desarrollando y aplicando
tecnologías amblentalmente racionales que generen escasos desechos, medidas
de reciclado y buenos sistemas de administración y de manejo que permitan
reducir al mínimo la generación de desechos peligrosos y otros desechos,

Conscientes también de la creciente preocupación internacional por La
necesidad de controlar rigurosamente los movimientos trasfronterizos de
desechos peligrosos y otros desechos, asi cono de la necesidad de reducir, en
la medida de lo posible, esos movimientos al mínimo,

Preocupadas por el problema del tráfico ilícito transfronterlzo de
desechos peligrosos, y otros desechos,

Teniendo en cuenta también que los países en desarrollo tienen una
capacidad limitada para manejar los desechos peligrosos y otros desechos,

- 2 -



Reconociendo que es preciso promover la transferencia <Je tecnología para
el manejo racional de los desechos peligrosos y otros desechos de producción
local, particularmente a los países en desarrollo, de conformidad con las
Directrices de 81 Cairo y la decisión 14/16 del Consejo de Administración del
Prograna de las Naciones Unidas para el Medio Ambiente sobre la promoción de
la transferencia de tecnología de protección ambiental.

Reconociendo también que los desechos peligrosos y otros desechos deben
transportarse de conformidad con los convenios y las recomendaciones
internacionales pertinentes,

Convencidas asimismo de que los movimientos transfronterizos de desechos
peligrosos y otros desechos deben permitirse sólo cuando el transporte y la
eliminación final de tales desechos sean ambientalmente racionales, y

Decididas a proteger, mediante un estricto control, la salud humana y el
medio ambiente contra los efectos nocivos que pueden derivarse de la
generación y el manejo de los desechos peligrosos y otros desechos,

HAN ACORDADO LO SIGUIENTE:

Articulo I

Alcance del Convenio

1. Serán 'desechos peligrosos" a los efectos del presente Convenio los
siguientes desechos que sean objeto de movimientos transfronterizos:

a) Los desechos que pertenezcan a cualquiera de las categorías
enumeradas en el Anexo I, a menos que no tengan ninguna de las
características descritas en el Anexo III; y

b) Los desechos no incluidos en el apartado a) , pero definidos o
considerados peligrosos por la legislación interna de la Parte que sea Estado
de exportación, de importación o de tránsito.

2. Los desechos que pertenezcan a cualesquiera de las categorías contenidas
en el Anexo II y que sean objeto de movimientos transfronterizos serán
considerados "otros desechos" a los efectos del presente Convenio.

3. Los desechos que, por ser radiactivos, estén sometidos a otros sistemas
de control internacional, incluidos instrumentos internacionales, que se
apliquen específicamente a los materiales radiactivos, quedarán excluidos del
ámbito del presente Convenio.

4. Los desechos derivados de las operaciones normales de los buques, cuya
descarga esté regulada por otro instrumento internacional, quedarán excluidos
del ámbito del presente Convenio.
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Articulo 2

Definiciones

A los efectos del presente Convenio:

1. Por "desechos* se entienden las sustancias u objetos a cuya eliminación
se procede, se propone proceder o se está obligado a proceder en virtud de lo
dispuesto en la legislación nacional.

2. Por "manejo* se entiende la recolección, el transporte y la eliminación
de los desechos peligrosos o de otros desechos, incluida la vigilancia de los
lugares de eliminación.

3. Por 'movimiento transfronterizo* se entiende todo movimiento de desechos
peligrosos o de otros desechos procedente de una zona sometida a la
Jurisdicción nacional de un Estado y destinado a una zona sometida a la
Jurisdicción nacional de otro Estado, o a través de esta zona, o a una zona
no sometida a la jurisdicción nacional de ningún Estado, o a través de esta
zona, siempre que el movimiento afecte a dos Estados por lo menos.

4. Por "eliminación* se entiende cualquiera de las operaciones
especificadas en el Anexo IV del presente Convenio.

5. Por "lugar o instalación aprobado* se entiende un lugar o una
instalación de eliminación de desechos peligrosos o de otros desechos que
haya recibido una autorización o un permiso de explotación a tal efecto de
una autoridad competente del Estado en que esté situado el lugar o la
instalación.

6. Por 'autoridad competente" se entiende la autoridad gubernamental
designada por una Parte para recibir, en la zona geográfica que la Parte
considere conveniente, la notificación de un movimiento transfronterizo de
desechos peligrosos o de otros desechos, asi como cualquier información al
respecto, y para responder a esa notificación, de conformidad con lo
dispuesto en el Articulo 6.

7. Por "punto de contacto" se entiende el organismo de una Parte a que se
refiere el Articulo 5 encargado de recibir y proporcionar información de
conformidad con lo dispuesto en los Artículos 13 y 15.

8. Por "manejo ambient aiment e racional de los desechos peligrosos o de
otros desechos" se entiende la adopción de todas las medidas posibles para
garantizar que los desechos peligrosos y otros desechos se manejen de manera
que queden protegidos el medio ambiente y la salud humana contra los efectos
nocivos que pueden derivarse de tales desechos.

9. Por "zona sometida a la Jurisdicción nacional de un Estado" se entiende
toda zona terrestre, marítima o del espacio aéreo en que un Estado ejerce,
conforme al derecho internacional, competencias administrativas y normativas
en relación con la protección de la salud humana o del medio ambiente.
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10. Por "Estado de exportación" se entiende toda Parte desde la cual se
proyecte iniciar o se inicie un movimiento transfronterizo de desechos
peligrosos o de otros desechos.

11. Por "Estado de inportación" se entiende toda Parte hacia la cual se
proyecte efectuar o se efectúe un movimiento transfronterizo de desechos
peligrosos o de otros desechos con el propósito de eliminarlos en él o de
proceder a su carga para su eliminación en una zona no sometida a la
jurisdicción nacional de ningún Estado.

12. Por "Estado de tránsito" se entiende todo Estado, distinto del Estado de
exportación o del Estado de inportación, a través del cual se proyecte
efectuar o se efectúe un movimiento de desechos peligrosos o de otros
desechos.

13. Por "Estados interesados" se entienden las Partes que sean Estados de
exportación o Estados de importación y los Estados de tránsito, sean o no
Partes.

14. Por "persona" se entiende toda persona natural o jurídica.

15. Por "exportador* se entiende toda persona que organice la exportación de
desechos peligrosos o de otros desechos y esté sometida a la jurisdicción del
Estado de exportación.

16. Por "importador" se entiende toda persona que organice la Importación de
desechos peligrosos o de otros desechos y esté sometida a la jurisdicción del
Estado de importación.

17. Por "transportista" se entiende toda persona que ejecute el transporte
de desechos peligrosos o de otros desechos.

18. Por "generador" se entiende toda persona cuya actividad produzca
desechos peligrosos u otros desechos que sean objeto de un movimiento
transfronterizo o, si esa persona es desconocida, la persona que esté en
posesión de esos desechos y/o los controle.

19. Por "eliminador" se entiende toda persona a la que se expidan desechos
peligrosos u otros desechos y que ejecute la eliminación de tales desechos.

20. Por "organización de integración politice y/o económica" se entiende
toda organización constituida por Estados soberanos a la que sus Estados
miembros le hayan transferido competencia en las esferas regidas por el
presente Convenio y que haya sido debidamente autorizada, de conformidad con
sus procedimientos internos, para firmar, ratificar, aceptar, aprobar o
confirmar formalmente el Convenio, o para adherirse a él.

21. Por "tráfico ilícito" se entiende cualquier movimiento transfronterizo
de desechos peligrosos o de otros desechos efectuado conforme a lo
especificado en el articulo 9.

- 5 -



Articulo 3

Definiciones nacionales de desechos peligrosos

1. Toda Parte enviará a la Secretaria del Convenio, dentro de los seis
meses siguientes a la fecha en que se haga Parte en el presente Convenio,
información sobre los desechos, salvo los enumerados en los Anexos I y II,
considerados o definidos солю peligrosos en virtud de su legislación nacional
y sobre cualquier requisito relativo a los procedimientos de movimiento
transfronterizo aplicables a tales desechos.

2. Posteriormente, toda Parte comunicará a la Secretaria cualquier
modificación importante de la información que haya proporcionado en
cumplimiento del párrafo 1.

3. La Secretaria transmitirá inmediatamente a todas las Partes la
Información que haya recibido en cumplimiento de los párrafos 1 y 2.

4. Las Partes estarán obligadas a poner a la disposición de sus
exportadores la información que les transmita la Secretaria en cumplimiento
del párrafo 3.

Articulo 4

Obligaciones generales

1. a) bas Partes que ejerzan su derecho a prohibir la importación <3e
desechos peligrosos y otros desechos para su eliminación, comunicarán a las
demás Partes su decisión de conformidad con el Articulo 13;

b) Las Partes prohibirán o no permitirán la exportación de desechos
peligrosos y otros desechos a las Partes que hayan prohibido la importación
de esos desechos, cuando dicha prohibición se les haya comunicado de
conformidad con el apartado a) del presente articulo;

c) Las Partes prohibirán o no permitirán la exportación de desechos
peligrosos y otros desechos si el Estado de importación no da su
consentimiento por escrito a la importación de que se trate, siempre que
dicho Estado de importación no haya prohibido la importación de tales
desechos.

2. Cada Parte tomará las medidas apropiadas para:

a) Reducir al mínimo la generación de desechos peligrosos y otros
desechos en ella, teniendo en cuenta los aspectos sociales, tecnológicos y
económicos;

b) Establecer instalaciones adecuadas de eliaiлación para el manejo
ambientalroente racional de los desechos peligrosos y otros desechos,
cualquiera que sea el lugar donde se efectúa su eliminación que, en la medida
de lo posible, estará situado dentro de ella;
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c) Velar рог que las personas que participen en el manejo de los
desechos peligrosos y otros desechos dentro de ella adopten las medidas
necesarias para impedir que ese manejo dé lugar a una contaminación y, en
caso de que se produzca ésta, para reducir al mínimo sus consecuencias sobre
la salud humana y el medio ambiente;

d) Velar por que el movimiento transfronterizo de los desechos
peligrosos y otros desechos se reduzca al mínimo coapatibie con un manejo
amblen taimen te racional y eficiente de esos desechos, y que se lleve a cabo
de forma que se protejan la salud humana y el medio ambiente de los efectos
nocivos que puedan derivarse de ese movimiento;

e) Mo permitir la exportación de desechos peligrosos y otros desechos
a un Bstado o grupo de Estados pertenecientes a una organización de
integración económica y/o política que sean Partes, particularmente a países
en desarrollo, que hayan prohibido en su legislación todas las importaciones,
o si tienen razones para creer que tales desechos no serán sometidos a un
manejo ambientalmente racional, de conformidad con los criterios que adopten
las Partes en su primera reunión.

f) Exigir que se proporcione Información a los Estados interesados
sobre el movimiento transfronterizo de desechos peligrosos y otros desechos
propuesto, con arreglo a lo dispuesto en el Anexo V A, para que se declaren
abiertamente los efectos del movimiento propuesto sobre la salud humana y el
medio ambiente;

g) Impedir la importación de desechos peligrosos y otros desechos si
tiene razones para creer que tales desechos no serán sometidos a un manejo
amblentaimente racional;

h) Cooperar con otras Partes y organizaciones interesadas directamente
y por conducto de la Secretaría en actividades como la difusión de
información sobre los movimientos transfronterizos de desechos peligrosos y
otros desechos, a fin de mejorar el manejo ambientalmente racional de esos
desechos e impedir su tráfico ilícito;

3. Las Partes considerarán que el tráfico ilícito de desechos peligrosos y
otros desechos es delictivo.

4. Toda Parte adoptará las medidas jurídicas, administrativas y de otra
índole que sean necesarias para aplicar y hacer cumplir las disposiciones del
presente Convenio, incluyendo medidas para prevenir y reprimir los actos que
contravengan el presente Convenio.

5. Ninguna Parte permitirá que los desechos peligrosos y otros desechos se
exporten a un Estado que no sea Parte o se importen de un Bstado que no sea
Parte.

6. Las Partes acuerdan no permitir la exportación de desechos peligrosos y
otros desechos para su eliminación en la zona situada al sur de los 60° de
latitud sur, sean o no esos desechos objeto de un movimiento transfronterizo.
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7. Además, toda Parte:

a) Prohibirá a todas las personas sometidas a su jurisdicción nacional
el transporte o la eliminación de desechos peligrosos y otros desechos, a
menos que esas personas estén autorizadas o habilitadas para realizar ese
tipo de operaciones;

b) Exigirá que los desechos peligrosos y otros desechos que sean
objeto de un movimiento transfronterizo se embalen, etiqueten y transporten
de conformidad con los reglamentos y normas internacionales generalmente
aceptados y reconocidos en materia de embalaje, etiquetado y transporte y
teniendo debidamente en cuenta los usos internacionalmente admitidos al
respecto;

c) Exigirá que los desechos peligrosos y otros desechos vayan
acompañados de un documento sobre el movimiento desde el punto en que se
inicie el movimiento transfronterizo hasta el punto en que se eliminen los
desechos.

8. Toda Parte exigirá que los desechos peligrosos y otros desechos, que se
vayan a exportar, sean manejados de manera arablentalmente racional en el
Estado de importación y en los demás lugares. En su primera reunión las
Partes adoptarán directrices técnicas para el manejo ambientalmente racional
de los desechos sometidos a este Convenio.

9. Las Partes tomarán las medidas apropiadas para que sólo se permita el
movimiento transfronterizo de desechos peligrosos y otros deséenos si:

a) el Estado de exportación no dispone de la capacidad técnica ni de
los servicios requeridos o de lugares de eliminación adecuados a fin de
eliminar los desechos de que se trate de manera amblentaimente racional y
eficiente; o

b) los desechos de que se trate son necesarios como materias primas
para las industrias de reciclado o recuperación en el Estado de importación; o

c) el movimiento transfronterizo de que se trate se efectúa de
conformidad con otros criterios que puedan decidir las Partes, a condición de
que esos criterios no contradigan los objetivos de este Convenio.

10. En ninguna circunstancia podrá transferirse a los Estados de importación
o de tránsito la obligación que incumbe, con arreglo a este Convenio, a los
Estados en los cuales se generan desechos peligrosos y otros desechos de
exigir que tales desechos sean manejados en forma ambientalmente racional.

11. Nada de lo dispuesto en el presente Convenio Impedirá que una Parte
imponga exigencias adicionales que sean conformes a las disposiciones del
presente Convenio y estén de acuerdo con las normas del derecho
internacional, a fin de proteger mejor la salud humana y el medio ambiente.

12. Nada de lo dispuesto en el presente Convenio afectará de manera alguna a
la soberanía de los Estados sobre su mar territorial establecida de
conformidad con el derecho internacional, ni a los derechos soberanos y la
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jurisdicción que poseen los Estados en sus zonas económicas exclusivas y en
sus plataformas continentales de conformidad con el derecho internacional, ni
al ejercicio, por parte de los buques y las aeronaves de todos los Estados,
de los derechos y libertades de navegación previstos en el derecho
internacional y reflejados en los instrumentos internacionales pertinentes.

13. Las Partes se comprometen a estudiar periódicamente las posibilidades de
reducir la cuantía y/o el potencial de contaminación de los desechos
peligrosos y otros desechos que se exporten a otros Estados, en particular a
países en desarrollo.

Articulo 5

Designación de las autoridades competentes y del punto de contacto

Para facilitar la aplicación del presente Convenio, las Partes:

1. Designarán o establecerán una o varias autoridades competentes y un
punto de contacto. Se designará una autoridad competente para que reciba las
notificaciones en el caso de un Estado de tránsito.

2. Comunicarán a la Secretaria, dentro de los tres meses siguientes a la
entrada en vigor del presente Convenio para ellas, cuáles son los órganos que
han designado como punto de contacto y cuáles son sus autoridades competentes.

3. Comunicarán a la Secretaria, dentro del mes siguiente a la fecha de la
decisión, cualquier cambio relativo a la designación hecha por ellas en
cumplimiento del párrafo 2 de este Articulo.

Articulo 6

Movimientos transfronterizos entre Partes

1. El Estado de exportación notificará por escrito, o exigirá al generador
o al exportador que notifique por escrito, por conducto de la autoridad
competente del Estado de exportación, a la autoridad competente de los
Estados interesados cualquier movimiento transíronterizo de desechos
peligrosos o de otros desechos. Tal notificación contendrá las declaraciones
y la información requeridas en el Anexo V A, escritas en el Idioma del Estado
de importación. Sólo será necesario enviar una notificación a cada Estado
interesado.

2. El Estado de importación responderá por escrito al notificador,
consintiendo en el movimiento con o sin condiciones, rechazando el novLmiento
o pidiendo más información. Se enviará copia de la respuesta definitiva del
Estado de importación a las autoridades competentes de los Estados
interesados que sean Partes.

3. El Estado de exportación no permitirá que el generador o el exportador
inicie el movimiento transfronterlzo hasta que haya recibido confirmación por
escrito de que:

a) El notificador ha recibido el consentimiento escrito del Estado de
importación, y
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b) 81 notlficador ha recibido del Estado de Importación confirmación
de la existencia de un contrato entre el exportador y el eliminador en el que
se estipule que se deberá proceder a una manejo amblen talmente racional de
los desechos en cuestión.

4. Todo Estado de tránsito acusará prontamente recibo de la notificación al
notificador. Posteriormente podrá responder por escrito al notiflcador.
dentro de un plazo de 60 días, consintiendo en el movimiento con o sin
condiciones, rechazando el movimiento o pidiendo más información. Bl Estado
de exportación no permitirá que comience el movimiento transfronterizo hasta
que haya recibido el consentimiento escrito del Estado de tránsito. No
obstante, si una Parte decide en cualquier momento renunciar a pedir el
consentimiento previo por escrito, de manera general o bajo determinadas
condiciones, para los movimientos transfronterlzos de tránsito de desechos
peligrosos o de otros desechos, o bien modifica sus condiciones a este
respecto, informará sin demora de su decisión a las demás Partes de
conformidad con el Articulo 13. En este último caso, si el Estado de
exportación no recibiera respuesta alguna en el plazo de 60 días a partir de
la recepción de una notificación del Estado de tránsito, el Estado de
exportación podrá permitir que se proceda a la exportación a través del
Estado de tránsito.

5. Cuando, en un movimiento transfronterizo de desechos, los desechos no
hayan sido definidos legalmente o no estén considerados como desechos
peligrosos más que:

a) en el Estado de exportación, las disposiciones del párrafo 9 de
este Articulo aplicables al importador o al eliminador y al Estado de
importación serán aplicables mutatis mutandis al exportador y al Estado de
exportación, respectivamente, o

b) en el Estado de importación o en los Estados de importación y de
tránsito que sean Partes, las disposiciones de los párrafos 1, 3, 4 y 6 de
este Articulo, aplicables al exportador y al Estado de exportación, serán
aplicables mutatis mutandis al importador o al eliminador y al Estado de
importación, respectivamente, o

c) en cualquier Estado de tránsito que sea Parte, serán aplicables las
disposiciones del párrafo 4.

6. Bl Estado de exportación podrá, siempre que obtenga el permiso escrito
de los Estados interesados, permitir que el generador o el exportador hagan
una notificación general cuando unos desechos peligrosos u otros desechos que
tengan las mismas características físicas y químicas se envien regularmente
al mismo eliminador por la misma oficina de aduanas de salida del Estado de
exportación, por la misma oficina de aduanas de entrada del Estado de
importación y, en caso de tránsito, por las mismas oficinas de aduanas de
entrada y de salida del Estado o los Estados de tránsito.

7. Los Estados interesados podrán hacer que su consentimiento escrito para
la utilización de la notificación general a que se refiere el párrafo 6
dependa de que se proporcione cierta información, tal como las cantidades
exactas de los desechos peligrosos u otros desechos que se vayan a enviar o
unas listas periódicas de esos desechos.
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8. 1л notificación general y el consentimiento escrito a que se refieren
los párrafos б y 7 podrán abarcar múltiples envíos de desechos peligrosos o
de otros desechos durante un plazo máximo de 12 meses.

9. Las Partes exigirán que toda persona que participe en un envió
transfronterizo de desechos peligrosos o de otros desechos firme el documento
relativo a ese movimiento en el momento de la entrega o de la recepción de
los desechos de que se trate. Exigirán también que el eliminador informe
tanto al exportador como a la autoridad competente del Estado de exportación
de que ha recibido los desechos en cuestión y, a su debido tiempo, de que se
ha concluido la eliminación de conformidad con lo indicado en la
notificación. Si el Estado de exportación no recibe esa información, la
autoridad competente del Estado de exportación o el exportador lo comunicarán
al Bstado de inportación.

10. La notificación y la respuesta exigidas en este Articulo se transmitirán
a la autoridad competente de las Partes interesadas o a la autoridad
gubernamental que corresponda en el caso de los Estados que no sean Partes.

11. El Bstado de importación o cualquier Bstado de tránsito que sea Parte
podrá exigir que todo movimiento transfronterizo de desechos peligrosos esté
cubierto por un seguro, una fianza u otra garantía.

Articulo 7

Movimiento transfronterizo de una Parte a través
de Estados que no sean Partes

El párrafo 1 del Artículo б del presente Convenio se aplicará
mutatis mutandis al movimiento transfronterizo de los desechos peligrosos o
de otros desechos de una Parte a través de un Bstado o Bstados que no sean
Partes.

Artículo 8

Obligación de reimportar

Cuando un movimiento transfronterizo de desechos peligrosos o de otros
desechos para el que los Estados interesados hayan dado su consentimiento con
arreglo a las disposiciones del presente Convenio no se pueda llevar a
término de conformidad con las condiciones del contrato, el Bstado de
exportación velará por que los desechos peligrosos en cuestión sean devueltos
al Bstado de exportación por el exportador, si no se pueden adoptât' otras
disposiciones para eliminarlos de manera amblentalmente racional dentro 4e un
plazo de 90 días a partir del momento en que el Bstado de importación haya
informado al Bstado de exportación y a la Secretaria, o dentro del plazo en
que convengan los Bstados interesados. Con este fin. ninguna Parte que sea
Bstado de tránsito ni el Bstado de exportación se opondrán a la devolución de
tales desechos al Bstado de exportación, ni la obstaculizarán o impedirán.
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Articulo 9

Trafico ilícito

1. A los efectos del presente Convenio, todo movimiento trasfronterizo de
desechos peligrosos o de otros desechos realizado:

a) sin notificación a todos los Estados interesados conforme a las
disposiciones del presente Convenio; o

b) sin el consentimiento de un Estado interesado conforme a las
disposiciones del presente Convenio; o

c) con consentimiento obtenido de los Estados interesados mediante
falsificación, falsas declaraciones o fraude; o

d) de manera que no corresponda a los documentos en un aspecto
esencial; o

e) que entrañe la eliminación deliberada (por ejemplo, vertimiento) de
los desechos peligrosos o de otros desechos en contravención de este Convenio
y de los principios generales del derecho internacional,

se considerará tráfico ilícito.

2. En el caso de un movimiento transfronterizo de desechos peligrosos o de
otros desechos considerado tráfico ilícito солю consecuencia de la conducta
del exportador o el generador, el Estado de exportación velará por que dichos
desechos sean:

a) devueltos por el exportador o el generador o, si fuera necesario,
por ¿1 mlsno, al Estado de exportación o, si esto no fuese posible.

b) eliminados de otro modo de conformidad con las disposiciones de
este Convenio, en el plazo de 30 días desde el momento en que el Estado de
exportación haya sido informado del tráfico ilícito, o dentro de cualquier
otro periodo de tiempo que convengan los Estados interesados. A tal efecto,
las Partes interesadas no se opondrán a la devolución de dichos desechos al
Estado de exportación, ni la obstaculizarán o impedirán.

3. Cuando un movimiento transfronterizo de desechos peligrosos o de otros
desechos sea considerado tráfico ilícito como consecuencia de la conducta del
importador o el eliminador, el Estado de importación velará por que los
desechos peligrosos de que se trata sean eliminados de manera ambientalmente
racional por el importador o el eliminador o, en caso necesario, por él
mismo, en el plazo de 30 días a contar del momento en que el Estado de
importación ha tenido conocimiento del tráfico ilícito, o en cualquier otro
plazo que convengan los Estados interesados. A tal efecto, las Partes
interesadas cooperarán, según sea necesario, para la eliminación de los
desechos en forma ambientalmente racional.
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4. Cuando la responsabilidad por el tráfico ilícito no pueda atribuirse al
exportador o generador ni al importador o eliminador, las Partes interesadas
u otras partes, según proceda, cooperarán para garantizar que los desechos de
que se trate se eliminen lo antes posible de manera arablentalmente racional
en el Bstado de exportación, en el Estado de importación o en cualquier otro
lugar que sea conveniente.

5. Cada Parte promulgará las disposiciones legislativas nacionales
adecuadas para prevenir y castigar el tráfico ilícito. Las Partes
Contratantes cooperarán con miras a alcanzar los objetivos de este articulo.

Artículo 10

Cooperación internacional

1. Las partes cooperarán entre si para mejorar o conseguir el manejo
ambientalmente racional de los desechos peligrosos y otros desechos.

2. Con este fin, las Partes deberán:

a) Cuando se solicite, proporcionar información, ya sea sobre una base
bilateral o multilateral, con miras a promover el manejo ambientalmente
racional de los desechos peligrosos y otros desechos, incluida la
armonización de normas y prácticas técnicas para el manejo adecuado de los
desechos peligrosos y otros desechos;

b) Cooperar en la vigilancia de los efectos del manejo de los desechos
peligrosos sobre la salud humana y el medio ambiente;

c) Cooperar, con sujeción a sus leyes, reglamentos y políticas
nacionales, en el desarrollo y la aplicación de nuevas tecnologías
ambientalmente racionales y que generen escasos desechos y en «1 mejoramiento
de las tecnologías actuales con miras a eliminar, en la mayor medida posible,
la generación de desechos peligrosos y otros desechos y a lograr métodos más
eficaces y eficientes para su manejo ambientalmente racional, incluido el
estudio de los efectos económicos, sociales y ambientales de la adopción de
tales tecnologías nuevas o mejoradas;

d) Cooperar activamente, con sujeción a sus leyes, reglamentos y
políticas nacionales, en la transferencia de tecnología y los sistemas de
administración relacionados con el manejo ambientalmente racional de los
desechos peligrosos y otros desechos. Asimismo, deberán cooperar para
desarrollar la capacidad técnica entre las Partes, especialmente las que
necesiten y soliciten asistencia en esta esfera;

e) Cooperar en la elaboración de las directrices técnicas o los
códigos de práctica apropiados, o ambas cosas.

3. Las Partes utilizarán medios adecuados de cooperación para el fin de
prestar asistencia a los países en desarrollo en lo que concierne a la
aplicación de los apartados a), b) y c) del párrafo 2 del Articulo 4.
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4. Habida cuenta de las necesidades de los países en desarrollo, la
cooperación entre las Partes y las organizaciones internacionales pertinentes
debe promover, entre otras cosas, la toma de conciencia pública, el desarrollo
del manejo racional de los desechos peligrosos y otros desechos y la adopción
de nuevas tecnologías que generen escasos desechos.

Articulo 11

Acuerdos bilaterales, multilaterales y regionales

1. No obstante lo dispuesto en el párrafo 5 del articulo 4, las Partes
podrán concertar acuerdos o arreglos bilaterales, inultilaterales o regionales
sobre el movimiento transfronterizo de los desechos peligrosos y otros
desechos, con Partes o con Estados que no sean Partes siempre que dichos
acuerdos o arreglos no menoscaben el manejo ambient aiment e racional de los
desechos peligrosos y otros desechos que estipula el presente Convenio. Estos
acuerdos o arreglos estipularán disposiciones que no sean menos ambientabnente
racionales que las previstas en el presente Convenio, tomando en cuenta en
particular los intereses de los paises en desarrollo.

2. Las Partes notificarán a la Secretaria todos los acuerdos o arreglos
bilaterales, multilaterales y regionales a que se refiere el párrafo 1, asi
como los que hayan concertado con anterioridad a la entrada en vigor del
presente Convenio para ellos, con el fin de controlar los movimientos
transfronterlzos de los desechos peligrosos y otros desechos que se llevan a
cabo enteramente entre las partes en tales acuerdos. Las disposiciones de
este Convenio no afectarán a los movimientos transfronterlzos que se efectúan
en cumplimiento de tales acuerdos, siempre que estos acuerdos sean compatibles
con la gestión ambientalmente racional de los desechos peligrosos y otros
desechos que estipula el presente Convenio.

Articulo 12

Consultas sobre la responsabilidad

Las Partes cooperarán con miras a adoptar cuanto antes un protocolo que
establezca las normas y procedimientos apropiados en lo que se refiere a la
responsabilidad y la indemnización de los daños resultantes del movimiento
transfronterizo y la eliminación de los desechos peligrosos y otros desechos.

Articulo 13

Transmisión de información

1. Las Partes velarán por que, cuando llegue a su conocimiento, se informe
inmediatamente a los Estados interesados en el caso de un accidente ocurrido
durante los movimientos transíronterizos de desechos peligrosos o de otros
desechos o su eliminación que pueda presentar riesgos para la salud humana y
el medio ambiente en otros Estados.
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2. Las Partes se informarán entre si, por conducto de la Secretaria, acerca
de:

a) Los cambios relativos a la designación de las autoridades
competentes y/o los puntos de contacto, de conformidad con el artículo 5;

b) Los cambios en su definición nacional de desechos peligrosos, con
arreglo al articulo 3;

y, lo antes posible, acerca de:

c) Las decisiones que hayan tomado de no autorizar, total o
parcialmente, la importación de desechos peligrosos u otros desechos para su
eliminación dentro de la zona bajo su Jurisdicción nacional;

d) Las decisiones que hayan tomado de limitar o prohibir la exportación
de desechos peligrosos u otros desechos;

e) Toda otra información que se requiera con arreglo al párrafo 4 de
este Articulo.

3. Las Partes, en consonancia con las leyes y reglamentos nacionales,
transmitirán, por conducto de la Secretaria, a la Conferencia de las Partes
establecida en cumplimiento del articulo 15, antes del final de cada ало
civil, un informe sobre el ario civil precedente que contenga la siguiente
información:

a) Las autoridades competentes y los puntos de contacto que hayan
designado con arreglo al articulo 5;

b) Información sobre los movimientos trasfronterizos de desechos
peligrosos o de otros desechos en los que hayan participado. Incluidas:

i) la cantidad de desechos peligrosos y otros desechos exportados, su
categoría, sus características, su destino, el país de tránsito y el
método de eliminación, tal cono constan en la respuesta a la
notificación;

11) la cantidad de desechos peligrosos Importados, su categoría,
características, origen y el método de eliminación;

iii) las operaciones de eliminación a las que no procedieron en la forma
prevista;

iv) los esfuerzos realizados para obtener una reducción de la cantidad
de desechos peligrosos y otros desechos sujetos a movimiento
transfronterizo;

c) Información sobre las medidas que hayan adoptado en cumplimiento del
presente Convenio;

d) Información sobre las estadísticas calificadas que hayan compilado
acerca de los efectos que tengan sobre la salud humana y el medio ambiente la
generación, el transporte y la eliminación de los desechos peligrosos;
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e) Información sobre los acuerso y arreglos bilaterales, unilaterales y
regionales concertados de conformidad con el articulo 11 del presente Convenio;

f) Información sobre los accidentes ocurridos durante los movimientos
transfronterizos y la eliminación de desechos peligrosos y otros desechos y
sobre las medidas tomadas para subsanarlos;

g) Información sobre los diversos Métodos de eliminación utilizados
dentro de las zonas bajo su jurisdicción nacional;

h) Información sobre las medidas adoptadas a fin de desarrollar
tecnologías para la reducción y/o eliminación de la generación de desechos
peligrosos y otros desechos; y

i) Las demás cuestiones que la Conferencia de las partes considere
pertinentes.

4. Las Partes, de conformidad con las leyes y los reglamentos nacionales,
velarán por'que se envíen a la Secretaria copias de cada notificación relativa
a cualquier movimiento transfronterizo determinado de desechos peligrosos o de
otros desechos, y de la respuesta a esa notificación, cuando una Parte que
considere que ese movimiento transfronterizo puede afectar a su medio ambiente
haya solicitado que asi se haga.

Articulo 14

Aspectos financieros

1. Las Partes convienen en que. en función de las necesidades especificas de
las diferentes regiones y subregiones, deben establecerse centros regionales
de capacitación y transferencia de tecnología con respecto al manejo de
desechos peligrosos y otros desechos y a la reducción al minino de su
generación. Las Partes Contratantes adoptarán una decisión sobre el
establecimiento de mecanismos de financiación apropiados de carácter
voluntario.

2. Las Partes examinarán la conveniencia de establecer un fondo rotatorio
para prestar asistencia provisional, en situaciones de emergencia, con el fin
de reducir al mínimo los danos debidos a accidentes causados por el movimiento
transfronterizo y la eliminación de desechos peligrosos y otros desechos.

Articulo 15

Conferencia de las Partes

1. Queda establecida una conferencia de las Partes. El Director Ejecutivo
del Programa de las Naciones Unidas para el Hedió Ambiente convocará la
primera reunión de la Conferencia de las Partes a más tardar un año después de
la entrada en vigor del presente Convenio. Ulteriormente, se celebrarán
reuniones ordinarias de la Conferencia de las Partes a los intervalos
regulares que determine la Conferencia en su primera reunión.
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2. Las reuniones extraordinarias de la Conferencia de las Partes se
celebrarán cuando la Conferencia lo estime necesario o cuando cualquiera de
las Partes lo solicite por escrito, siempre que, dentro de los seis meses
siguientes a la fecha en que la solicitud les sea comunicada por la
Secretaria, un tercio de las Partes, como mínimo, apoye esa solicitud.

3. La Conferencia de las Partes acordará y adoptará por consenso su
reglamento interno y los de cualesquiera órganos subsidiarios que establezca,
asi como las normas financieras para determinar, en particular, la
participación financiera de las Partes con arreglo al presente Convenio.

4. En su primera reunión, las Partes considerarán las medidas adicionales
necesarias para facilitar el cumplimiento de sus responsabilidades con
respecto a la protección y conservación del medio ambiente marino en el
contexto del presente Convenio.

5. La Conferencia de las Partes examinará y evaluará permanentemente la
aplicación efectiva del presente Convenio, y además:

a) Promoverá la armonización de políticas, estrategias y medidas
apropiadas para reducir al mínimo los danos causados a la salud humana y el
medio ambiente por los desechos peligrosos y otros desechos;

b) Examinará y adoptará, según proceda, las enmiendas al presente
Convenio y sus anexos, teniendo en cuenta, entre otras cosas, la información
científica, técnica, económica y ambiental disponible;

c) Examinará y tomará todas las demás medidas necesarias para la
consecución de los fines del presente Convenio a la luz de la experiencia
adquirida durante su aplicación y en la de los acuerdos y arreglos a que se
refiere el artículo 11;

d) Examinará y adoptará protocolos según proceda; y

e) Creará los órganos subsidiarlos que se estimen necesarios para la
aplicación del presente Convenio.

6. Las Naciones Unidas y sus organismos especializados, asi como todo Estado
que no sea Parte en el presente Convenio, podrán estar representados como
observadores en las reuniones de la Conferencia de las Partes. Cualquier otro
órgano u organismo nacional o internacional, gubernamental o no gubernamental,
con competencia en las esferas relacionadas con los desechos peligrosos y
otros desechos que haya informado a la Secretaria de su deseo de estar
representado en una reunión de la Conferencia de las Partes como observador
podrá ser admitido a participar a menos que un tercio por lo menos de las
Partes presentes se opongan a ello. La admisión y participación de
observadores estarán sujetas al reglamento aprobado por la Conferencia de las
Partes.

7. La Conferencia de las Partes procederá, tres años después de la entrada
en vigor del Convenio, y ulteriormente por lo menos cada seis años, a evaluar
su eficacia y, si fuera necesario, a estudiar la posibilidad de establecer una
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prohibición completa o parcial de los movimientos transírooterIzos de los
desechos peligrosos y otros desechos a la luz de la información científica,
ambiental, técnica y económica más reciente.

Articulo 16

Secretaria

1. La Secretaria tendrá las siguientes funciones:

a) Organizar las reuniones a que se refieren los artículos 15 y 17 y
prestarles servicios;

b) Preparar y transmitir informes basados en la información recibida de
conformidad con los artículos 3, 4, 6, 11 y 13, asi cono en la información
obtenida con ocasión de las reuniones de los órganos subsidiarios creados con
arreglo a lo dispuesto en el articulo 15, y también, cuando proceda, en la
información proporcionada por las entidades intergubernamentales y no
gubernamentales pertinentes;

c) Preparar informes acerca de las actividades que realice en el
desempeño de sus funciones con arreglo al presente Convenio y presentarlos a
la Conferencia de las Partes;

d) Velar por la coordinación necesaria con otros órganos
internacionales pertinentes y, en particular. concertar los arreglos
administrativos y contractuales que puedan ser necesarios para el desempeño
eficaz de sus funciones;

e) Comunicarse con las autoridades competentes y los puntos de contacto
establecidos por las Partes de conformidad con el articulo S del presente
Convenio;

f) Recabar información sobre los lugares e instalaciones nacionales
autorizados de las Partes, disponibles para la eliminación de sus desechos
peligrosos y otros desechos, y distribuir esa información entre las Partes;

g) Recibir y transmitir información de y a las Partes sobre:

fuentes de asistencia y capacitación técnicas;

conocimientos técnicos y científicos disponibles;

fuentes de asesoramlento y'conocimientos prácticos;, y

disponibilidad de recursos,

con miras a prestar asistencia a las Partes que lo soliciten en sectores como:

el funcionamiento del sistema de notificación establecido en el
presente Convenio;

el manejo de desechos peligrosos y otros desechos;
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las tecnologías amblentalroente racionales relacionadas con los
desechos peligrosos y otros desechos, como las tecnologías que
generan pocos o ningún desecho;

la evaluación de las capacidades y los lugares de eliminación;

la vigilancia de los desechos peligrosos y otros desechos;

las medidas de emergencia;

h) Proporcionar a las Partes que lo soliciten información sobre
consultores o entidades consultivas que posean la competencia técnica
necesaria en esta esfera y puedan prestarles asistencia para examinar la
notificación de un movimiento trasfronterizo, la conformidad de un envió de
desechos peligrosos o de otros desechos con la notificación pertinente y/o la
idoneidad de las instalaciones propuestas para la eliminación amblentaimente
racional de los desechos peligrosos y otros desechos, cuando tengan razones
para creer que tales desechos no se manejarán de manera ambientalroente
racional. Ninguno de estos exámenes deberla correr a cargo de la Secretaria;

i) Prestar asistencia a las Partes que lo soliciten para determinar los
casos de tráfico ilícito y distribuir de inmediato a las Partes interesadas
toda información que haya recibido en relación con el tráfico ilícito;

j) Cooperar con las Partes y con las organizaciones y los organismos
internacionales pertinentes y competentes en el suministro de expertos y
equipo a fin de prestar rápidamente asistencia a los Estados en caso de
situaciones de emergencia; y

k) Desempeñar las demás funciones relacionadas con los fines del
presente Convenio que determine la Conferencia de las Partes.

2. 81 Programa de las Naciones Unidas para el Medio Ambiente desempeñará con
carácter provisional las funciones de secretaria hasta que termine la primera
reunión de la Conferencia de las Partes celebrada de conformidad con lo
dispuesto en el articulo 15.

3. Bn su primera reunión, la Conferencia de las Partes designará la
secretaría de entre las organizaciones intergubernamentales competentes
existentes que hayan declarado que están dispuestas a desempeñar las funciones
de secretaria establecidas en el presente Convenio. Bn esa reunión, la
Conferencia de las Partes también evaluará la ejecución por la Secretaria
interina de las funciones que le hubieren sido encomendadas, particularmente
en virtud del párrafo 1 de este articulo, y decidirá las estructuras
apropiadas para el desempeño de esas funciones.

Articulo 17

Enmiendas al Convenio

1. Cualquiera de las Partes podrá proponer enmiendas al presente Convenio y
cualquier Parte en un protocolo podrá proponer enmiendas a dicho protocolo.
Bn esas enmiendas se tendrán debidamente en cuenta, entre otras cosas, las
consideraciones científicas y técnicas pertinentes.
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2. Las enmiendas al presente Convenio se adoptarán en una reunión de la
Conferencia de las Partes. Las enmiendas a cualquier protocolo se aprobarán
en una reunión de las Partes en el protocolo de que se trate. 81 texto de
cualquier enmienda propuesta al presente Convenio o a cualquier protocolo,
salvo si en tal protocolo se dispone otra cosa, será comunicado a las Partes
por la Secretaria por lo menos seis meses antes de la reunión en que se
proponga su adopción. La Secretaria comunicará también las enmiendas
propuestas a los signatarios del presente Convenio para su Información.

3. Las Partes harán todo lo posible por llegar a un acuerdo por consenso
sobre cualquier propuesta de enmienda al presente Convenio. Una vez agotados
todos los esfuerzos por lograr un consenso sin que se haya llegado a un
acuerdo, la enmienda se adoptará, como último recurso, por mayoría de tres
cuartos de las Partes presentes y votantes en la reunión, y será presentada a
todas las Partes por el Depositario para su ratificación, aprobación,
confirmación formal o aceptación.

4. Bl procedimiento mencionado en el párrafo 3 de este articulo se aplicará
a las enmiendas de cualquier protocolo, con la salvedad de que para su
adopción bastará una mayoría de dos tercios de las Partes en dicho protocolo
presentes y votantes en la reunión.

5. Los instrumentos de ratificación, aprobación, confirmación formal o
aceptación de las enmiendas se depositarán con el Depositario. Las enmiendas
adoptadas de conformidad con los párrafos 3 ó 4 de este articulo entrarán en
vigor, respecto de las Partes que las hayan aceptado, el nonagésimo día
después de la fecha en que el Depositario haya recibido el Instrumento de su
ratificación, aprobación, confirmación formal o aceptación por tres cuartos,
como mínimo, de las Partes que hayan aceptado las enmiendas al protocolo de
que se trate, salvo si en éste se ha dispuesto otra cosa. Las enmiendas
entrarán en vigor respecto de cualquier otra Parte el nonagésimo día después
de la fecha en que esa Parte haya depositado su Instrumento de ratificación,
aprobación, confirmación formal o aceptación de las enmiendas.

6. A los efectos de este articulo, por "Partes presentes y votantes" se
entiende las Partes que estén presentes y emitan un voto afirmativo o negativo.

Artículo 18

Adopción y enmienda de anexos

1. Los anexos del presente Convenio o de cualquier protocolo formarán parte
integrante del presente Convenio o del protocolo de que se trate, según
proceda y, a menos que se disponga expresamente otra cosa, se entenderá que
toda referencia al presente Convenio o a sus protocolos se refiere al mismo
tiempo a cualquiera de los anexos. Esos anexos estarán limitados a cuestiones
científicas, técnicas y administrativas.

2. Salvo si se dispone otra cosa en cualquiera de los protocolos respecto de
sus anexos, para la propuesta, adopción y entrada en vigor de anexos
adicionales del presente Convenio o de anexos de un protocolo, se seguirá el
siguiente procedimiento:
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a) Los anexos del presente Convenio y de sus protocolos serán
propuestos y adoptados según el procedimiento prescrito en los párrafos 2, 3
y 4 del articulo 17;

b) Cualquiera de las Partes que no pueda aceptar un anexo adicional del
presente Convenio o un anexo de cualquiera de los protocolos en que sea parte,
lo notificará por escrito al Depositario dentro de los seis meses siguientes a
la fecha de la comunicación de la adopción por el Depositario. Bl Depositarlo
comunicará sin demora a todas las Partes cualquier notificación recibida. Una
Parte podrá en cualquier momento sustituir una declaración anterior de
objeción por una aceptación y, en tal caso, los anexos entrarán en vigor
respecto de dicha Parte;

c) Al vencer el plazo de seis meses desde la fecha de la distribución
de la comunicación por el Depositario, el anexo surtirá efecto para todas las
Partes en el presente Convenio o en el protocolo de que se trate que no hayan
hecho una notificación de conformidad con lo dispuesto en el apartado b) de
este párrafo.

3. Para la propuesta, adopción y entrada en vigor de enmiendas a los anexos
del presente Convenio o de cualquier protocolo se aplicará el mismo
procedimiento que para la propuesta, adopción y entrada en vigor de anexos del
Convenio o anexos de un protocolo. En los anexos y sus enmiendas se deberán
tener debidamente en cuenta, entre otras cosas, las consideraciones
cientificas y técnicas pertinentes.

4. Cuando un nuevo anexo o una enmienda a un anexo entrañe una enmienda al
presente Convenio o a cualquier protocolo, el nuevo anexo o el anexo
modificado no entrará en vigor hasta que entre en vigor la enmienda al
presente Convenio o al protocolo.

Articulo 19

Verificación

Toda Parte que tenga razones para creer que otra Parte está actuando o ha
actuado en violación de sus obligaciones con arreglo al presente Convenio
podrá informar de ello a la Secretaria y, en ese caso, informará simultánea e
inmediatamente, directamente o por conducto de la Secretaria, a la Parte
contra la que ha presentado la alegación. La Secretaria facilitará toda la
información pertinente a las Partes.

Articulo 20

Solución de controversias

1. Si se suscita una controversia entre Partes en relación con la
interpretación, aplicación o cumplimiento del presente Convenio o de
cualquiera de sus protocolos, las Partes tratarán de resolverla mediante la
negociación o por cualquier otro medio pacifico de su elección.

2. Si las Partes interesadas no pueden resolver su controversia por los
medios mencionados en el párrafo anterior, la controversia se someterá, si las
Partes en la controversia asi lo acuerdan, a la Corte Internacional de
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Justicia o a arbitraje en las condiciones establecidas en el anexo VI sobre
arbitraje. No obstante, si no existe común acuerdo para someter la
controversia a la Corte Internacional de Justicia o a arbitraje, las Partes no
quedarán exentas de la obligación de seguir tratando de resolverla por los
medios mencionados en el párrafo 1.

3. Al ratificar, aceptar, aprobar o confirmar formalmente el presente
Convenio, o al adherirse a él, o en cualquier momento posterior, un Estado u
organización de integración política y/o económica podrá declarar que reconoce
como obligatoria de pleno derecho y sin acuerdo especial, respecto de
cualquier otra Parte que acepte la misma obligación, la sumisión de la
controversia:

a) a la Corte Internacional de Justicia y/o

b) a arbitraje de conformidad con los procedimientos establecidos en el
anexo VI.

Esa declaración se notificará por escrito a la Secretaria, la cual la
comunicará a las Partes.

Articulo 21

Firma

Bl presente Convenio estará abierto a la firma de los Estados, de
Namibia, representada por el consejo de las Naciones Unidas para Namibia, y de
las organizaciones de integración política y/o económica, en Bas 1 lea el 22 de
marzo de 1989, en el Departamento Federal de Relaciones Exteriores de Suiza,
en Berna, desde el 23 de marzo hasta el 30 de junio de 1989 y en la Sede de
las Naciones Unidas en Nueva York desde el 1.° de julio de 1989 hasta el 22
de marzo de 1990.

Articulo 22

Ratificación, aceptación, confirmación formal o aprobación

1. Bl presente Convenio estará sujeto a ratificación, aceptación o
aprobación por los Estados y por Namibia, representada por el Consejo de las
Naciones Unidas para Namibia, y a confirmación formal o aprobación por las
organizaciones de integración política y/o económica. Los instrumentos de
ratificación, aceptación, confirmación formal o aprobación se depositarán en
poder del Depositario.

2. Toda organización de la índole a que se refiere el párrafo 1 de este
articulo que llegue a ser Parte en el presente Convenio sin que sea Parte en
él ninguno de sus Estados miembros, estará sujeta a todas las obligaciones
enunciadas en el Convenio. Cuando uno o varios Estados miembros de esas
organizaciones sean Partes en el Convenio, la organización y sus Estados
miembros decidirán acerca de sus responsabilidades respectivas en lo que
concierne a la ejecución de las obligaciones que les incumben en virtud del
Convenio. En tales casos, la organización y los Estados miembros no estarán
facultados para ejercer simultáneamente los derechos que establezca el
Convenio.
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3. En sus instrumentos de confirmación formal o aprobación, IAS
organizaciones a que se refiere el párrafo 1 de este articulo especificarán el
alcance de sus competencias en las materias regidas por el Convenio. Bsas
organizaciones informarán asimismo al Depositario, quien informará a las
Partes Contratantes, de cualquier modificación importante del alcance de sus
competencias.

Articulo 23

Adhesión

1. Bl presente Convenio estará abierto a la adhesión de los Estados, de
Namibia, representada por el Consejo de las Naciones Unidas para Namibia, y de
las organizaciones de integración política y/o económica desde el día
siguiente a la fecha en que el Convenio haya quedado cerrado a la firma. Los
instrumentos de adhesión se depositarán en poder del Depositario.

2. En sus instrumentos de adhesión, las organizaciones a que se refiere el
párrafo 1 de -este articulo especificarán el alcance de sus competencias en las
materias regidas por el Convenio. Bsas organizaciones informarán asimismo al
Depositario de cualquier modificación importante del alcance de sus
corapet ene ias.

3. Las disposiciones del párrafo 2 del articulo 22 se aplicarán a las
organizaciones de integración política y/o económica que se adhieran al
presente Convenio.

Artículo 24

Derecho de voto

1. Salvo lo dispuesto en el párrafo 2 de este articulo, cada Parte en el
presente Convenio tendrá un voto.

2. Las organizaciones de integración política y/o económica ejercerán su
derecho de voto, en asuntos de su competencia, de conformidad con el párrafo 3
del Articulo 22 y el párrafo 2 del Articulo 23, con un número de votos igual
al número de sus Estados miembros que sean Partes en el Convenio o en los
protocolos pertinentes. Bsas organizaciones no ejercerán su derecho de voto
si sus Estados miembros ejercen el suyo, y viceversa.

Artículo 25

Entrada en vigor

1. Bl presente Convenio entrará en vigor el nonagésimo dia siguiente a la
fecha en que haya sido depositado el vigésimo instrumento de ratificación,
aceptación, confirmación formal, aprobación o adhesión.

2. Respecto de cada Estado u organización de integración política y/o
económica que ratifique, acepte, apruebe o confirme formalmente el presente
Convenio o se adhiera a él después de la fecha de depósito del vigésimo
instrumento de ratificación, aceptación, aprobación, confirmación formal o
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adhesión, el Convenio entrará en vigor el nonagésimo día siguiente a la fecha
en que ese Bstado u organización de integración política y/o económica haya
depositado su instrumento de ratificación. aceptación, aprobación,
confirmación formal o adhesión.

3. A los efectos de los párrafos 1 y 2 de este articulo, los instrumentos
depositados por una organización de integración política y/o económica no se
considerarán adicionales a los depositados por los Estados miembros de tal
organización.

Articulo 26

Reservas y declaraciones

1. No se podrán formular reservas ni excepciones al presente Convenio.

2. El párrafo 1 del presente articulo no impedirá que, al firmar, ratificar,
aceptar, aprobar o confirmar formalmente este Convenio, o al adherirse a él.
un Bstado o 'una organización de Integración política y/o económica formule
declaraciones o manifestaciones, cualesquiera que sean su redacción y titulo,
con miras, entre otras cosas, a la armonización de sus leyes y reglamentos con
las disposiciones del Convenio, a condición de que no se interprete que esas
declaraciones o manifestaciones excluyen o modifican los efectos jurídicos de
las disposiciones del Convenio y su aplicación a ese Bstado.

Artículo 27

Denuncia

1. En cualquier momento después de la expiración de un plazo de tres años
contado desde la fecha de la entrada en vigor del presente Convenio respecto
de una Parte, esa Parte podrá denunciar el Convenio mediante notificación
hecha por escrito al Depositario.

2. La denuncia será efectiva un ano después de la fecha en que el
Depositario haya recibido la notificación o en cualquier fecha posterior que
en ésta se señale.

Artículo 28

Depositario

El Secretario General de las Naciones Unidas será Depositario del
presente Convenio y de todos sus Protocolos.

Artículo 29

Textos auténticos

Los textos en árabe, chino, español, francés, inglés y ruso del presente
Convenio son igualmente auténticos.
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ВЫ TESTIMONIO DB LO CUAL los Infrascritos, debidamente autorizados para
ello, han firmado el presente Convenio.

Hecho en ...ГГ. ..77 el día 2£ de ЛЭДГРЯ de 1989.

Anexo I

CATEGORÍAS DB DESECHOS QUE HAY QUB CONTROLAR

Corrientes de desechos

Yl Desechos clínicos resultantes de la atención médica prestada en
hospitales, centros médicos y clínicas

Y2 Desechos resultantes de la producción y preparación de productos
farmacéuticos

Y3 Desechos de medicamentos y productos farmacéuticos

Y4 Desechos resultantes de la producción, la preparación y la utilización de
bloc Idas y productos fitofarmacéutlcos

Y5 Desechos resultantes de la fabricación, preparación y utilización de
productos químicos para la preservación de la madera

Y6 Desechos resultantes de la producción, la preparación y la utilización de
disolventes orgánicos

Y7 Desechos, que contengan cianuros, resultantes del tratamiento térmico y
las operaciones de temple

Y8 Desechos de aceites minerales no aptos para el uso a que estaban
destinados

Y9 Mezclas y emulsiones de desecho de aceite y agua o de hidrocarburos y agua

Y10 Sustancias y artículos de desecho que contengan, o estén contaminados
por, blfenllos policlorados (PCB), terfenilos policlorados (PCT) o
blfenllos pollbromados (PBB)

Yll Residuos alquitranados resultantes de la refinación, destilación o
cualquier otro tratamiento pirolitico

Y12 Desechos resultantes de la producción, preparación y utilización de
tintas, colorantes, pigmentos, pinturas, lacas o barnices
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Y13 Desechos resultantes de la producción, preparación y utilización de
resinas, látex, plastIfloantes o colas y adhesivos

Y14 Sustancias químicas de desecho, no Identificadas o nuevas, resultantes de
la investigación y el desarrollo o de las actividades de enseñanza y
cuyos efectos en el ser humano o el medio ambiente no se conozcan

Y15 Desechos de carácter explosivo que no estén sometidos a una legislación
diferente

Y16 Desechos resultantes de la producción, preparación y utilización de
productos químicos y materiales para fines fotográficos

Y17 Desechos resultantes del tratamiento de superficie de metales y plásticos

Y18 Residuos resultantes de las operaciones de eliminación de desechos
industriales.

Desechos que tengan como constituyentes:

Y19 Metales carbónilos

Y20 Berilio, compuestos de berilio

Y21 Compuestos de cromo hexavalente

Y22 Compuestos de cobre

Y23 Compuestos de zinc

Y24 Arsénico, compuestos de arsénico

Y25 Selenio, compuestos de selenio

Y26 Cadmio, compuestos de cadmio

Y2*7 Antimonio, compuestos de antimonio

Y28 Telurio, compuestos de telurio

Y29 Mercurio, compuestos de mercurio

Y30 Tallo, compuestos de tallo

Y31 Plomo, compuestos de plomo

Y32 Compuestos inorgánicos de flúor, con exclusión del fluoruro calcico

Y33 Cianuros inorgánicos

Y34 Soluciones acidas o ácidos en forma sólida

Y35 Soluciones básicas o bases en forma sólida
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¥36 Asbesto (polvo y fibras)

¥37 Conpuestos orgánicos de fósforo

¥38 Cianuros orgánicos

Y39 Penóles, compuestos fenol icos, con inclusión de clorofenoles

Y40 Éteres

¥41 solventes orgánicos halogenados

¥42 Disolventes orgánicos, con exclusión de disolventes halogenados

¥43 Cualquier sustancia del grupo de los dibenzofuranos policlorados

¥44 Cualquier sustancia del grupo de las dlbenzoparadioxlnas policloradas

¥45 Compuestos organohalogenados, que no sean las sustancias mencionadas en
el presente anexo (por ejemplo, ¥39, ¥41, ¥42, ¥43, ¥44).

Anexo II

CATEGORÍAS DB DESECHOS OUB REÇU 1ER KM UNA CONSIDERACIÓN ESPECIAL

¥46 Desechos recogidos de los hogares

¥47 Residuos resultantes de la incineración de desechos de los hogares

Anexo III

LISTA DB CARACTERÍSTICAS PELIGROSAS

Clase de las
Naciones Unidas* No. de código Características

1 Hl Explosivos
Por sustancia explosiva o desecho se
entiende toda sustancia o desecho sólido o
liquido (o mezcla de sustancias o
desechos) que por si misma es capaz,
mediante reacción química, de emitir un
gas a una temperatura, presión y velocidad
tales que puedan ocasionar daño a la zona
circundante.

* Corresponde al sistema de numeración de clases de peligros de las
recomendaciones de las Naciones Unidas sobre el transporte de mercaderías
peligrosas (ST/SG/AC.10/l/Rev.5, Naciones Unidas, Nueva ¥ork, 1988).
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3 КЗ Líquidos inflamables
Por líquidos inflamables se entiende
aquellos líquidos, o mezclas de líquidos»
o líquidos con sólidos en solución o
suspensión (por ejemplo, pinturas,
barnices, lacas, etc. pero sin incluir
sustancias o desechos clasificados de otra
manera debido a sus características
peligrosas) que emiten vapores inflamables
a temperaturas no mayores de 60,5°€. en
ensayos con cubeta cerrada, o no más de
65,6°C, en ensayos con cubeta abierta.
(Como los resultados de los ensayos con
cubeta abierta y con cubeta cerrada no son
estrictamente comparables, e incluso los
resultados obtenidos mediante un mismo
ensayo a menudo difieren entre sí, la
reglamentación que se apartara de las
cifras antes mencionadas para tener en
cuenta tales diferencias seria compatible
con el espíritu de esta definición.)

4.1 H4.1 Sólidos inflamables
Se trata de los sólidos, o desechos
sólidos, distintos a los clasificados como
explosivos. que en las condiciones
prevalecientes durante el transporte son
fácilmente combustibles o pueden causar un
incendio o contribuir al misao, debido a
la fricción.

4.2 H4.2 Sustancias o desechos susceptibles de
combustión espontánea
Se trata de sustancias o desechos
susceptibles de calentamiento espontáneo
en las condiciones normales del
transporte, o de calentamiento en contacto
con el aire, y que pueden entonces
encenderse.

4.3 H4.3 Sustancias o desechos que, en contacto con
el agua, emiten gases inflamables
Sustancias o desechos que, por reacción
con el agua, son susceptibles de
inflamación espontánea o de emisión de
gases inflamables en cantidades peligrosas.

5.1 H5.1 Oxidantes
Sustancias o desechos que. sin ser
necesariamente combustibles, pueden, en
general, al ceder oxigeno. causar o
favorecer la combustión de otros
materiales.
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5.2 HS.2 Peróxidos orgánicos
LAS sustancias o ios desechos orgánicos
que contienen ia estructura bivalente
-0-0- eon sustancias inestables
térmicamente que pueden sufrir una
descomposición autoacelerada exotérmica.

6.1 H6.1 Tóxicos (Venenos) agudos
Sustancias o desechos que pueden causar la
muerte o lesiones graves o danos a la
salud humana, si se ingieren o Inhalan o
entran en contacto con la piel

6.2 H6.2 Sustancias infecciosas
Sustancias o desechos que contienen
microorganismos viables o sus toxinas,
agentes conocidos o supuestos de
enfermedades en los animales o en el
hombre.

8 H8 Corrosivos
Sustancias o desechos que, por acción
química, causan danos graves en los
tejidos vivos que tocan, o que. en caso de
fuga, pueden dañar gravemente, o hasta
destruir, otras Mercaderías o los medios
de transporte; o pueden también provocar
otros peligros.

9 H10 Liberación de gases tóxicos en contacto
con el aire o el agua
Sustancias o desechos que, por reacción
con al aire o el agua, pueden emitir gases
tóxicos en cantidades peligrosas.

9 Mil Sustancias tóxicas (con efectos retardados
o crónicos)
Sustancias o desechos que. de ser
aspirados o ingeridos, o de penetrar en la
piel, pueden entrañar efectos retardados o
crónicos, incluso la carcinogenia.

9 H12 Bcotóxicos
Sustancias o desechos que, si se liberan,
tienen o pueden tener efectos adversos
inmediatos o retardados en el medio
ambiente, debido a la bloacuraulaclón o los
efectos tóxicos en los sistemas bióticos.

9 И13 Sustancias que pueden, por algún medio,
después de su eliminación, dar origen a
otra sustancia, por ejemplo, un producto
de lixiviación, que posee alguna de las
características arriba expuestas.
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Pruebas

Los peligros que pueden entrañar ciertos tipos de desechos no se conocen
plenamente todavía; no existen pruebas para hacer una apreciación cuantitativa
de esos peligros. Bs preciso realizar investigaciones sás profundas a fin de
elaborar medios de caracterizar los peligros potenciales que tienen estos
desechos para el ser humano o el medio ambiente. Se han elaborado pruebas
normalizadas con respecto a sustancias y materiales puros. Muchos Estados han
elaborado pruebas nacionales que pueden aplicarse a los materiales enumerados
en el anexo I. a fin de decidir si estos materiales muestran algunas de las
características descritas en el presente anexo.

Anexo ГУ

OPERACIONES DE ELIMINACIÓN

A. OPERACIONES QUE NO PUEDEN CONDUCIR A LA RECUPERACIÓN DE RECURSOS.
EL RBCICLADO, LA REGENERACIÓN. LA RSUTILIZACION DIB8CTA U OTROS USOS

La sección A abarca todas las operaciones de eliminación que se realizan
en la práctica.

Di Depósito dentro o sobre la tierra (por ejemplo, rellenos, etc.)

D2 Tratamiento de la tierra (por ejemplo. biodégradation de desperdicios
líquidos o fangosos en suelos, etc.)

D3 Inyección profunda (por ejemplo, Inyección de desperdicios bombeables en
pozos, domos de sal, fallas geológicas naturales, etc.)

D4 Embalse superficial (por ejemplo, vertido de desperdicios líquidos o
fangosos en pozos, estanques, lagunas, etc.)

D5 Rellenos especialmente diseñados (por ejemplo, vertido en compartimientos
estancos separados, recubiertos y aislados unos de otros y del ambiente,
etc.)

D6 Vertido en una extensión de agua, con excepción de Bares y océanos

D7 Vertido en mares y océanos, inclusive la inserción en el lecho marino

D8 Tratamiento biológico no especificado en otra parte de este anexo que dé
lugar a compuestos o mezclas finales que se eliminen mediante cualquiera
de las operaciones indicadas en la sección A

D9 Tratamiento fisicoquiraico no especificado en otra parte de este anexo que
dé lugar a compuestos o mezclas finales que se eliminen mediante
cualquiera de las operaciones indicadas en la sección A (por ejemplo,
evaporación, secado, calcinación, neutralización, precipitación, etc.)

DIO Incineración en la tierra
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Olí Incineración en el mar

012 Depósito permanente (por ejemplo, colocación de contenedores en una
mina, etc.)

D13 Combinación o mezcla con anterioridad a cualquiera de las operaciones
indicadas en la sección A

D14 Reerapaque con anterioridad a cualquiera de las operaciones indicadas en
la sección A

D15 Almacenamiento previo a cualquiera de las operaciones indicadas en la
sección A

B. OPERACIONES QUE PUEDEN CONDUCIR A LA RECUPERACIÓN DE RECURSOS. BL
RBCIC1ADO, LA REGENERACIÓN. LA RBUTILIZACIOti DIRECTA Ï OTROS USOS

La sección В comprende todas las operaciones con respecto a materiales
que son considerados o definidos jurídicamente coso desechos peligrosos y
que de otro modo habrían sido destinados a una de las operaciones
indicadas en la sección A.

Rl Utilización CODO combustible (que no sea en la incineración directa) u
otros medios de generar energía

R2 Recuperación o regeneración de disolventes

R3 Recle lado o recuperación de sustancias orgánicas que no se utilizan como
disolventes

R4 Recle lado o recuperación de metales y compuestos metálicos

R5 Reclelado o recuperación de otras materias inorgánicas

R6 Regeneración de ácidos o bases

R7 Recuperación de componentes utilizados para reducir la contaminación

R8 Recuperación de componentes provenientes de catalizadores

R9 Regeneración u otra reutilización de aceites usados

RIO Tratamiento de suelos en beneficio de la agricultura o el mejoramiento
ecológico

Rll Utilización de materiales residuales resultantes de cualquiera de las
operaciones numeradas Rl a RIO

R12 Intercambio de desechos para someterlos a cualquiera de las operaciones
numeradas Rl a Rll

R13 Acumulación de materiales destinados a cualquiera de las operaciones
indicadas en la sección В
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Anexo V A

INFORMACIÓN OU В HAY OU В PROPORCIONAR CON LA MOTIPICACIOtt PREVIA

1. Razones de la exportación de desechos

2. Exportador de los desechos 1/

3. Generador (es) de los desechos y lugar de generación ¿/

4. Eliminador de los desechos y lugar efectivo de eliminación 1/

5. Transportista(s) previsto(s) de los desechos o sus agentes, de ser
conocido(s) 1/

6. Estado de exportación de los desechos
Autoridad competente 2/

7. Estados de tránsito previstos
Autoridad competente 2/

8. Estado de importación de los desechos
Autoridad competente 2/

9. Notificación general o singular

10. Fecha(s) prevista(s) del (de Los) erobarque(s). periodo de tiempo durante
el cual se exportarán los desechos e itinerario propuesto (incluidos los
puntos de entrada y salida) 3/

11. Medios de transporte previstos (transporte por carretera, ferrocarril,
maritimo, aéreo, vía de navegaciói interior)

12. Información relativa al seguro 4/

13. Designación y descripción física de os desechos. Incluidos su número Y
y su numero de las Naciones Unidas, y de su composición 5/ e información
sobre los requisitos especiales de manipulación, incluidas las
disposiciones de emergencia en caso de accidente.

14. Tipo de empaque previsto (por ejemplo, carga a granel, bidones, tanques)

15. Cantidad estimada en peso/volumen 6/

16. Proceso por el que se generaron los desechos 7/

17. Para los desechos enumerados en el anexo I, las clasificaciones del
anexo II: Características peligrosas, número H y clase de las
Naciones Unidas.

18. Método de eliminación según el anexo III

19. Declaración del generador y el exportador de que la información es
correcta
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20. Información (Incluida la descripción técnica de la planta) comunicada al
exportador o al generador por el eliminador de los desechos y en la que
éste ha basado su suposición de que no hay razón para creer que los
desechos no serán manejados en forma amblen taimen te racional de
conformidad con las leyes y reglamentos del Estado de importación

21. Información relativa al contrato entre el exportador y el eliminador.

Motas

1/ Hombre y apellidos y dirección, número de teléfono, de télex o de
telefax, y nombre, dirección, número de teléfono, de télex o de telefax de la
persona con quien haya que comunicarse.

2/ Nombre y apellidos y dirección, número de teléfono, de télex o de
telefax.

3/ En caso de notificación general que coaprenda varios embarques,
indiquense las fechas previstas de cada embarque o, de no conocerse éstas, la
frecuencia prevista de los embarques.

4/ Información que hay que proporcionar sobre los requisitos
pertinentes en materia de seguro y la forma en que los cumple el exportador.
el transportista y el eliminador.

5/ Indiquese la naturaleza y la concentración de los componentes más
peligrosos, en función de la toxicidad y otros peligros que presentan los
desechos, tanto en su manipulación como en relación con el método de
eliminación propuesto.

6/ Bn caso de notificación general que coaprenda varice embarques,
indiquese tanto la cantidad total estimada cooo las cantidades estimadas para
cada uno de los embarques.

7/ Bn la medida en que ello sea necesario para evaluar el riesgo y
determinar la idoneidad de la operación de eliminación propuesta.

Anexo V В

INFORMACIÓN QUB HAY QUB PROPORCIONA! BN
EL, DOCUMENTO RELATIVO AL MOVIMIENTO

1. Exportador de los desechos 1/

2. Generador (es) de los desechos y lugar de generación 1/

3. Eliminador de los desechos y lugar efectivo de la eliminación 1/

4. Transportista(s) de los desechos 1/ o su(s) agente(s)

5. Sujeto a notificación general o singular
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6. Pecha en que se inició el movimiento transfronterizo y fecha(s) y acuse
de recibo de cada persona que шалеJe los desechos

7. Medios de transporte (por carretera, ferrocarril, via de navegación
interior, marítimo, aéreo) incluidos los Estados de exportación,
tránsito e importación, asi como puntos de entrada y salida cuando se
han indicado

8. Descripción general de los desechos (estado físico, nombre distintivo y
clase de las Naciones Unidas con el que se embarca, número de las
Naciones Unidas, número ¥ y número H cuando proceda)

9. Información sobre los requisitos especiales de manipulación incluidas
las disposiciones de emergencia en caso de accidente

10. Tipo y número de bultos

11. Cantidad en peso/volumen

12. Declaración del generador o el exportador de que la información es
correcta

13. Declaración del generador o el exportador de que no hay objeciones por
parte de las autoridades competentes de todos los Estados interesados
que sean Partes

14. Certificación por el eliminador de la recepción de los desechos en la
instalación designada e indicación del método de eliminación y la fecha
aproximada de eliminación.

Motas

La información que debe constar en el documento sobre el movimiento debe
integrarse cuando sea posible en un documento Junto con la que se requiera en
las normas de transporte. Cuando ello no sea posible, la información
complementará, no repetirá, los datos que se faciliten de conformidad con las
normas de transporte. El documento sobre el movimiento debe contener
instrucciones sobre las personas que deban proporcionar información y llenar
los formularios del caso.

1/ Nombre y apellidos y dirección, número de teléfono, de télex o de
telefax, y nombre, dirección, número de teléfono, de télex o de telefax de la
persona con quien haya que comunicarse en caso de emergencia.
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Anexo VI

ARBITRAJE

Articulo 1

Salvo que el compromiso a que se refiere el articulo 20 del Convenio
disponga otra cosa, el procedimiento de arbitraje se regirá por los
artículos 2 a 10 del presente anexo.

Articulo 2

La Parte demandante notificará a la Secretaria que las Partes han
convenido en someter la controversia a arbitraje de conformidad con el
párrafo 2 o el párrafo 3 del articulo 20 del Convenio, indicando, en
particular, los artículos del Convenio cuya interpretación o aplicación sean
objeto de la controversia. La Secretaria comunicará las informaciones
recibidas a todas las Partes en el Convenio.

Artículo 3

Bl tribunal arbitral estará compuesto de tres miembros. Cada una de las
Partes en la controversia nombrará un arbitro y los dos arbitros asi nombrados
designarán de común acuerdo al tercer arbitro, quien asumirá la presidencia
del tribunal. Ese último arbitro no deberá ser nacional de ninguna de las
Partes en la controversia, ni tener su residencia habitual en el territorio de
ninguna de esas Partes, ni estar al servicio de ninguna de ellas, ni haberse
ocupado ya del asunto en ningún otro concepto.

Articulo 4

1. Si dos meses después de haberse nombrado el segundo arbitro no se ha
designado al presidente del tribunal arbitral, el Secretario General de las
Naciones Unidas, a petición de cualquiera de las partes, procederá a su
designación en un nuevo plazo de dos meses.

2. Si dos meses después de la recepción de la demanda una de las Partes en
la controversia no ha procedido al nombramiento de un arbitro, la otra Parte
podrá dirigirse al Secretario General de las Naciones Unidas, quien designará
al presidente del tribunal arbitral en un nuevo plazo de dos aeses. Una vez
designado, el presidente del tribunal arbitral pedirá a la Parte que aún no
haya nombrado un arbitro que lo haga en un plazo de dos meses. Transcurrido
ese plazo, el presidente del tribunal arbitral se dirigir* al Secretarlo
General de las Naciones Unidas, quien procederá a dicho nombramiento en un
nuevo plazo de dos meses.

Articulo 5

1. Bl tribunal arbitral dictará su laudo de conformidad con el derecho
internacional y con las disposiciones del presente Convenio.

2. Cualquier tribunal arbitral que se constituya de conformidad con el
presente anexo adoptará su propio reglamento.
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Articulo б

1. Las decisiones del tribunal arbitral, tanto en materia de procedimiento
coroo sobre el fondo, serán adoptadas por mayoría de sus miembros.

2. Bl tribunal podrá adoptar las medidas apropiadas para determinar los
hechos. A petición de una de las partes, podrá recomendar las medidas
cautelares indispensables.

3. Las Partes en la controversia darán todas las facilidades necesarias para
el desarrollo eficaz del procedimiento.

4. La ausencia o incoroparecencla de una Parte en la controversia no
interrumpirá el procedimiento.

Articulo 7

Bl tribunal podrá conocer de las reconvenciones directamente basadas en
el objeto de la controversia y resolver sobre ellas.

Articulo 8

Salvo que el tribunal arbitral decida otra cosa en razón de las
circunstancias particulares del caso, los gastos del tribunal, incluida la
remuneración de sus miembros, serán sufragados, a partes iguales, por las
Partes en la controversia. Bl tribunal llevará una relación de todos sus
gastos y presentará a las Partes un estado final de los mismos.

Articulo 9

Toda Parte que tenga en el objeto de la controversia un interés de
carácter jurídico que pueda resultar afectado por el laudo podrá intervenir en
el proceso con el consentimiento del tribunal.

Artículo 10

1. Bl tribunal dictará su laudo en un plazo de cinco meses contado desde la
fecha en que se haya constituido, a menos que juzgue necesario prolongar ese
plazo por un periodo que no deberla exceder de cinco meses.

2. Bl laudo del tribunal arbitral será motivado. Será firme y obligatorio
para las Partes en la controversia.

3. Cualquier controversia que surja entre las Partes relativa a la
interpretación o la ejecución del laudo podrá ser sometida por cualquiera de
las Partes al tribunal arbitral que lo haya dictado o, si no fuere posible
someterla a éste, a otro tribunal constituido al efecto de la misma manera que
el primero.
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« e Î L^JLy JU* » i •- *• j« w^Jt JV^C.'VI cX4»j >«-Л«.И fi h U И (1)

с,ЦД i-.n

« X

j:



U

»tpj\ .bJOb* Jjíjij^y

& Л '̂

- 1в -



И

-?1 ^J y1 A v l t

«X*

_ Т
\ I^XAJI

нЦ* « *
OLJUAS^I» AJLi ̂  a«>^\ ¿ .̂y Я^К rf>0 ^¿Jt J> bJ\

«X* 4t.*-.l-, UJ LU^ « ^>-̂ t е,ЦД à: M^

- 17 -



с»-» **f г- Ч-̂ v 1̂>1H ¿ji •••* - \
Li ,>-

. т

l ^ « Vg^JUpt L^L^^^ V^-.J^vt j t^./.^I^JU tJL*, <
J J j •-< '. И ¿Л>.»>»Г> ^j V ̂ i *. t.,< > « ,• I *j C*\—¿\ J t v J < > j» ¿ ̂  •.

•.--. > , К

i^ Ы.И c.U,¡.ULuJJ

f^--«> . T
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